
HIGII COURT OF JAMMU & KASHMIR AI\D LADAKII AT SRINAGAR
(Excrcising powen of Ber Council undcr Scction 58 of thc Adyocatca Act, 196l)

**!t

NOTIFICATION

xo. /8)I4&IRGILP Dated : dLag-zozg

!t is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Aabid Mushtaq
S/O Mushtaq Ahmad Dar
R/0 Awanpora, Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned Universi$ and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No,lK-679-2023 in the roll of Advocate maintained by this Registry.

The renewa!/ertension of orovisionatt lcen nrollment must bE

PRO\TISIONAL
ENROLLMENT

souoht before the date of exoirv unl the abso lute/fina! enrollment as an

Advocate is ordered there before.

By Order %
R

No:3 Q 7Z 7 - L/ z' mG1LP Dated c 6.os.2o2s

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. ""'-President, District Bar Association, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Aabid Mushtaq, Advocate

......for information and necessary action.
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HIGII COI'RT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rercisirg powers of Ber Council under Scction 5E of the Advocetcs Act, l95f )***

NOTIFICATI ON

xo, l&.9-{ 2,ulRGrLP DaEd: d . es -202s

It is hereby noUfied that vide High Court Order Dated 3i.08.2023

I\[s. Aafreen Manzoor
D/O Manzoor Ahmad Pampori
R/O Shalla Kadal, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of

issuance of this notification, subject to the vertftcation of his/her Provisiona! /LL.B

Degree Certiftcate from concemed University and verification of his/her character

and antecedents from ClD. Hiyher name has been entered under serial

No. JK-680-2023 in the rollof Advocate maintained by this Registry.

The rcnewa!/extension of provlslonal licencelenrollment must be

souoht beforc the date of erolrv un the absolutelftnal enrollment aa an

PROVISIONAL
ENROLLMENT

Advocate is o rcd there beforc.

By Order

-r-Reeptra

,.2023 "

r (Administration)

41no: U 76& -7& natP Dated o(,(E

Copy fonvarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPG e-Courts, High Court of JEK and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Aafreen Manzoor, Advocate

......for information and necessary action.
e\,
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HIGH COTTRT OF JAMMU & KASHMIR AIYD LADAKH AT SRINAGAR
@rcrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act' 196l)

***

NOTIFICATION

noll2Q:/glzrRcrlp Dated : olLag -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abdul Majeed T.argar
S/O Gh Mohi -Ud-DinZaragar
R/O II.No.110, Sabah Lane, LalBazar, Botashah Mohalla, Tehsil & District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-681-2023 in the roll of Advocate maintained by this Registry

The renewal/extension of orovis al licence/enrollment must be

souqht before the date of expirv unless the absolute/final enrollmentas an

Advocate is ordered there before.

By Order
bf

ministration)
?

st

not ZQ77d -82 nGlLp Dated a€.os.2o2s 1
copy forwardcd to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Abdul Majced 7.argar, Advocate

......for information and necessary action
//

ministration)
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HIGH COURT OF JAMMU & KASHMIR AIYD LADAKII AT SRINAGAR@rercising powers of Bor cou ncir y;r_s".o"i s8 
"f 

;;;;;;L Ac$ I e6r )

N o TIFI CAT toN

N"/Blt{teUaGlLpDatedz?JLqg-zozg

It is hereby notified that vide High court order Dated gi.og.2o23

Mr. Amullaya Gupta
S/O Vibod Gupta
R/O Ward No. lI C-lo Sh. Vibod Gupta, Near Shaka Ground,
Tehsil & DistrictRajouri

has been admitted and enrofled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the vertfication of his/her provisionat /LL.B
Degree Certificate ftom concemed University and vertfication of his/her character
and antecedents ftom clD. His/her name has been entered under serial
No. JK'682-2023 in the rofl of Advocate maintained by this Registry.

The rcnewaUextenslon of provislonal tlcence/enroltment must be
souoht beforE the date of exolrv unless the absolute/frnat enrcltment as an
Advocate ls ordered there before.

By Order
tpnl

Admlnistration)

%
trar

No 3 a02u-z' lRc/Lp Dated 06,og.zozg

Copy forvarded to the: -
1. Principal District and Sessions Judge, Rajouri.2. Secretary, Bar Councilof lndia, New Delhi3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,Rajouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Amullaya Gupta, Advocate

......for information and necessary action. i

uA

nistration)

PROVISIONAL
ENROLLMENT
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HIGH COURT OF JAMMU & I(ASHMIR AIVD LADAKH AT SRINAGAR
@rercbing powers of Bar couocir 

loo*"foo* 
st otthe Advocatcs Act, lgfr)

NOTIFI CATION

xo.l{fu {bu ncrLp Dated: q!1os-zozt

It is hereby notified that vide High court order Dated gi.o8.2o23

Mr. Avinash Bbau
S/O Sh. Bharat Singh
R/O Nandwal, P/O-Khour Tehsil Khour District Jammu

has been admitted and enrolled as an Advocate on the ro[s of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notiftcation, subject to the vertftcation of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and veffication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. lK-683-2023 in the roll of Advocate maintained by this Registry.

The renewal/e nsion of orovlsional licence/en llment must be

souoht before the date of expirv unless the abeoluterffna! enrollment as an

Advocate is ordered therc beforp.

By Order Or-?
istration)min

not33 799 - Qt, natP Dated d.@.202s

copy forruarded to the: -
1. Principal Disfict and Sessions Judge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC +'Courts, Hlgh Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Avinash Bhau, Advocate

......for information and necessary action.

6,r

ffi
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ENROLLMENT
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HIGH COIIRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rcrcising powcn of Ber Couocil under Section 5t of the Advocates Act, l95l)

***

NOTIFICAT!ON

x"l QL1-{tlgDtRGrLp Dated : lJLag -zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Aroosa Pareen
D/O Mohd.Ilashim
R/O New Bombay Tailor, Gujjar Nagar, Rsidency Road , Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.lK-684-2023 in the rollof Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht before the date of exoirv unless the absolute/fina! enrollment as an

Advocate is ordered there before.

By Order
t+

nistration)-,R

no: 31 V 9z-9 ?- mGrLP Dateda{,og.zozs

copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the ofiicialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Aroosa Parwcen, Advocate

......for information and necessary action.
.r^ .
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HIGH COURT OFJAMMU & KASIIMIR AI\ID LADAKH AT SRINAGAR
@rerrcisiog powers of Bar councit under secdon sE of the Advocotcs Acq 196l)***

NOTIFIC ATION

x"'l Qj2$UlRG,Lp Dated : &Lag -zozs

It is hereby notified that vide High Court Order Dated 91.08.2023

Mr. Abdul Hanan Looe
S/O Mobammad Sultan Lone
R/O Darpora Lolab( Kupwara) Mohalla Village Puranigama, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-685-2023 in the rollof Advocate malntained by this Registry.

The rpnewallextensi of orovls al llcencelenrollment must beon

souqht before the date of explry unlegs the absolutelflnal enrcllment as an

Advocate ls orderpd there before.

By Order
ar+-<

tra m

Alo.' 40oo -07'IRG/LP DatedO&(N.2o2s

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publicaUon in the nelt assue of

Govemment Gazette.
4. President,DistrictBarAssociation, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mn Abdul Hanan Lone, Advocate

......for information and necessary action.

os:
istrar (Administration)

inistration)
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HIGH COI]RT OF JAMMU & I(ASHMIR AI\ID LADAKH AT SRINAGAR
(Excrrcising powcnr ofBar Counci! under Section 58 ofthc Advocatcs Act, 196l)

***

NOTIF!CATION

No'l 0.U-{-Mt3GlLp Dated : otLag -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Anu Radha
D/O Sh. Jeet Raj
R/O Karail Manhasan , Bishnah, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certiftcate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-6862023 in the roll of Advocate maintained by this Registry.

The renewal/extension of orovis nal licence/enrollment must be

PROVISIONAL
ENROLLMENT

souqht before the date of exoirv unless the absolute/fina I enrollment as an

Advocate is ordered there before.

By Order
t

VZ
tra ministration)

u",3 4 909 - /,f- nGlLp Datea t6,og.zozs ,ffi1*
Copy fonuarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Anu Radha, Advocate

......for information and necessary action v2
ministration)

lffii'
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HIGH COTIRT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rcrcising powers of Bar Council under Scctioo 58 of thc Advocates Act, l95l)

***

NOTIFICATION

N",l8J!4&/9nG/Lp Dated: t!6 - ag-zoz

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Anu Radha
D/O Phool Kumar
R/O Kangri P/o Kangri, Ward No. 3 Mohalla Gurha Tehsil Beripattan
District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-6E7-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of orovis onal licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unl the absolute/ftnal enrollment as an

Advocate is ordered there before.

By Order

ts
F--

n istration)'

uo,39!-16 - 2.fuRGlLP Datea 6oe.zoz 4ffii
copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Anu Radha, Advocate

......for information and necessary action.
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IIIGH COURT OF JAMMU & KASHMIR AIID LADAKH AT SRINAGAR
@rerrcising poweF of Bar Counci! uoder Sectioo 5E of thc Advocates Act, 196l)***

NOTIFICA TION

xoz l$bl$&tl6c,Lp Dated: fll . qg-zoz

It is hereby notified that vide High Court Order Dated 31.08.2029

Mn Arun Kumar Rao
S/O Jernail Singh Rao
R/O House No.45Joura Kalan (Village) Tehsil Kahara District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provislonally for a period of one year from the date of
issuance of this notiftcation, subiect to the vertfication of his/her Provisiona! /LL.B

Degree Certiftcate from concemed Unlversity and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-68E-2023 in the roll of Advocate maintained by this Registry.

The renewaUextension of orovlslonal llcence/enrollment muet be

souqht beforc the date of exoirv un tfie absolutelfinal enrollment aa an

PROVISIONAL
ENROLLMENT

Advoeatejsorderc- ttorc beforc.

By Order

R

uo:3 ?& 3l-zq. nanP Dated oSzoe.2o23

Copy forwarded to the: -
1. Principa! District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Doda.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Arun Kumar Rao, Advocate

......for information and necessary action.

*

lr..rn
egistrar (Adm|nistration){- So
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HIGH COURT OF JAMMU & I(ASHMIR AT{D LADAKH AT SRINAGAR
@rercising powerc of Bar Council under Scction 58 of the Advocetcs Act, 196l)

***

NOTIFICAT!ON

No: /B,lfipARGlLP Datedz oA. es-2o23

It is hereby notilied that vide High Court Order Dated 31.08.2023

Ms. Azhra Khari
D/O Mohd Iqbal
R/O Mchra Nagrota Tehsil Rajouri District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionatly for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-689-2023 in the roll of Advocate maintained by this Registry

The renewal/extension of orovisional licence/enrollment must be

souoht before the date of exoirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
*

ist ministration)

IVo: & ./RG/LP DatedN.og.zozs

copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Associailon, Rajouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Azhra Khari, Advocate

......for information and necessary action.

%

t*:>
dministratiod)

PROVISIONAL
ENROLLMENT

gistrar
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HIGH COIIRT OF JAMMU & I(ASIIMIR AND LADAKH AT SRINAGAR
(Ercrcising powers ofBar Council under Scction 58 ofthc Advocates Act, 196l)

***

NOT!FICATION

nozflfglftatnG/LP Dated A3 -OS-ZOZI

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Arushi Sharma
D/O Romesh Chander
R/O Rada Da Kot, Malhar Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notilication, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-690-2023 in the rollof Advocate maintained by this Registry.

The renewa!/extension of orovisional licence/en llment must be

PROVISIONAL
ENROLLMENT

souoht before the date of eroirv unless the absolute/fin I enrollment as an

Advocate is oldered there before.

By Order
ot0

ar d

copy
1.

2.
3.

forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Ms. Arushi Sharma, Advocate

......for information and necessary action.
N'.'/

nol7&LlLif{norc
Refistr

Dated r{.og.zozsfi*

ministratiinl

N-
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HIGH COI]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xcrcising porvcn of Bar Council uodcr Scction 5E of tbc Advocetcs Act, 196l)

***

NOTIFIGATION

no/ SSg$eztRGrLp Dated : CZ!=ag -zozs

!t is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Anjum Arif Ganai
S/O Nisar Ahmcd
R/O Ward No. 6, Lowang Bani, Tehsil Bani, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notffication, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and veriftcation of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No. JK-691-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of orovisiona! licencelenrollment must be

souoht before the date of exoirv unless the absolute/final enrollment as an

Advocateis ordered there before.

By Order

€r;i.tr\e,ffi i strati o n )

B{-- %Uo:3

copy
1.
2.
3.

oatea 6/>og.zo

forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Anjum Arif Ganai, Advocate

......for information and necessary action.

4
5

6

7

t
n{m inistra

PROVISIONAL
ENROLLMENT

ffggistrar,L /K1"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rcrcising powcrs of Bar Council undcr Scction 58 of the Advocetcs Act, 196l)

***

NOT!FICATION

xo/ &hl tnlltRcrlp D ated: Ol - es -2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abdul Faik Najar
S/O Shabir Ahmad Najar
R/O Wangan Pora Eidgah, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-692-2023 in the rollof Advocate maintained by this Registry.

The renewaUe nsion of orovisiona! licence/en llment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unless the absolute/fin I enrollment as an

Advocate is ordered there before.

By Order
*

f inistration)

uo: ? ? 06 t/-V- mGILP Dated e6,os.

copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Abdul Faik Najar, Advocate

......for information and necessary action.
/^r*'

%

4
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7
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HIGH COI.'RT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@xcrcioing powcrs of Bar Council undcr Scction 58 of thc Advocatca Act, 1961)

***

NOTIF!CATION

no/&ll$laaRclLp Dated: /*(. as -202s

It is hereby notifted that vide High Court Order Dated 31.08.2023

Ms. Astha Sharma
D/O Karnesh Kumar
R/O Villagc Sher Khass, Mohalla Bandita, Ward No. ll, Tehsil Haveli,
District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.lK-693-2023 in the roll of Advocate maintained by this Registry.

The renewaUertension of orovisiona! licence/enro ment must be

souoht before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
cr+

r

n o : 34t9il - ? JRGIP Dated o{ -os.2o

copy
1.

2.
3.

forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Ms. Astha Sharma, Advocate

......for information and necessary action

n'
i

e.r*'<

dministration)

ffi,s
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dministration)
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ENROLLMENT
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EIGE COI'RT OF JAMMU & KASHMIR AI\ID LADAKII AT SRINAGAR
@rercisiog pon'enl of Bar Couocit under Section 58 of the Advocetcs Act, l95l)***

NOTIFIC ATION

No: lB!).4ElllRGrLp Dated : fl!=a -zozt

It is hereby notified that vide High Court Order Dated gl.O8.2O2g

Ms. Ayesha Showkat
D/O Showkat Hussain Lone
R/o Gania Mohalla, Manzgam Brein, Tehsil Khaniyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionatly for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and vertfication of his/her character

and antecedents ftom ClD. HiVher name has been entered under serial

No. JK-691-2023 in the roll of Advocate maintained by this Registry.

The renewaUextenslon of orovisional licencelenrollment must be

souoht beforc the date of exoirv unless the absolutelflnal enrollment as an

Advocate is ordercd therp before.

By Order

istra m!nt

Itlo:3 Q&90.07- IRa/LP Dated66$e.2023 1

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Ayesha Showkat, Advocate

......for information and necessary action.
7

N>
ministratlon)

PRO\rISIONAL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Ercrrising powen ofBor Council undcr Scction 58 ofthc Advocates Act, l95l)

***

NOTIFICATION

xol$b4blltRcrLp Datedt dd - es-202s

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Arshad Ahmad Bhat
S/O Gh. Mohd Bhat
R/O Bhat Mohallg LaribalrTehsil Kakaporq District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certilicate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.lK-695-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of orovisional licence/enrollment must be

souqht beforc the date of expirv unless the absolute/final enrollment as an

Advocate is ordercd there before.

By Order
I

or?
ministration)f

uo:3 ?,A09 9-9. mGILP Datedfi6.os.2o

copy
1.

2.
3.

forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Anshad Ahmad Bhat, Advocate

......for information and necessary action.
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HIGH COIIRT OF JAMMU & KASHMIR AI{D LADAKH AT SRINAGAR
(Ercrrcising powers of Bar Council under Section 58 of thc Advocetes Actr 196l)

***

NOTIFICATION

ntlflL!4-UplRcrLp Dated: O8 . es-2ozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Aniket Balgotra
S/O Darshan Kumar
R/O Village Gurha Balu, Tehsil Hira NagagDistrict Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under seria!

No. JK-69G2023 in the roll of Advocate maintained by this Registry

The renewal/ertension of orovisiona! licence/en llment must be

PROVISIONAL
ENROLLMENT

souqht before the date of exoirv unless the absolute/fi ! enrollment as an

Advocate is orLered there Lefore.

By Order

istraf min

I

v-?
istration)

n o 5 992/49gLUaGtp D atea d, og.zoz s

copy
1.

2.
3.

forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Mr. Aniket Balgotra, Advocate

. .. . ..for information and necessary action

,%
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6

7

*
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HIGH COI.IRT OFJAMMU & KASHMIR AI\ID LADAKH AT SRINAGAR
(Ercncising powcnr ofBar Couucil under Scction 58 ofthe Advocatcs Act, l96f)

!t**

NOT!FICATION

NozlBQf duurRGrLP Dated: t8 - ag-zozs
--l-

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Anshual Sharma
S/O Jugal Kishore Sharma
R/O Ward No.l6rnear Housing Colony Shiva NagarrTehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-697-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of orovis nal licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unless the absolute/fina! enrollment as an

Advocate is ordered there beforc.

By Order crr?
ministration)

uo:3 ? ? t4 . ll - netP Dateda6.oe.

copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Anshual Sharma, Advocate

......for information and necessary action.
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IIIGH COI,IRT OFJAMMU & KASHMIR AIYD LADAKH AT SRINAGAR
@xcrrcising powcrs of Bar Council undcr Scction 58 of the Advocetcs Act' 196l)

***

NOTIFICATION

tto'l 9-Ul$,UatRGrLP Dated : &Lag-zozs

!t is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Anis-Ur-Rehman
S/O Sh. Nasib Ullah Khan
R/O ChandimarhrTehsil Surankote2District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-698-2023 in the roll of Advocate maintained by this Registry

The renewa!/ertension of orovis ona! licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exo rv unless the absoluteffinal enrollment as an

Advocate is ordered there before.

By Order
Ots

tr m inistration)

No: 39 q/2' / q - IRG/Lp Datedod.os.zo2s

copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge Poonch.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Anis-Ur-Rehman, Advocate

......for information and necessary action.
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5

6

7

ffi>s
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ministration)6list,L far
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HIGH COI]RT OF JAMMU & I(ASHMIR AND LADAKH AT SRINAGAR
@rercising powcrs of Bar Council under Scction 58 of thc Advocste Act' 196l)

**!f

NOTIFICATION

N9/ glo4jdyRcrLP Dated : @Lag-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Aquib Nawaz
S/O Mohammad Sharief Mir
R/O Village Checra, Tehsil Phagsoo2District Doda.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-699-2023 in the roll of Advocate maintained by this Registry.

The renewa!/extension of orovisiona! licence/en llment must be

PROVISIONAL
ENROLLMENT

souqht before the date of eroirv unless the absolute/fin ! enrollment as an

Advocate is ordered there before.

By Order

copy
1.
2.
3.

€-,.-'
f ministratioh)R

no, A0 | A A '6 nGtp Dated oo.os.2o2s 4tr

4
5

6

7

forwarded to the: -
Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Aquib Nawaz, Advocate

......for information and necessary action.

mtntsk"",
ffi1ve
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HIGH COTIRT OF JAMMU & I(ASHMIR AI\ID LADAKH AT SRINAGAR
@rcrcising powcnr of Bar Council undcr Soctiotr 5E of thc Advocatcs Act, 196l)

***

NOTIFICATION

ncl8SJ-{-LefilRcrLp Dated : 68 - ag -zozs

It is hereby notffied that vide High Court Order Dated 31.08.2023

Mr. Aarif Maqbool Nengroo
S/O Mohammad Maqbool Nengroo
R/O Maqdam Mohalla, Shalagam,Tehsil BijbehararDistrict Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. lK-700-2023 in the roll of Advocate maintained by this Registry

The renewal/ertension of orovisiona! licen rollment must be

PROVISIONAL
ENROLLMENT

souqht before the date of exoirv unless the absolute/fin lenrollment as an

Advocate is ordered there before.

By Order

Alo.'

copy
1.

2.
3.

4.
5.

o.

7.

egfitrar (Admi nistration)

+
R

oatea4-.09.2023

forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Aarif Maqbool Ncngroo, Advocate

......for information and necessary action.

*
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ministration)Registrarl- %",,
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ITIGH COIIRT OF JAMMU & I(ASHMIR AI\ID LADAKH AT SRINAGAR
@xcncising powcrs of Bar Council undcr Section 58 of the Advocetes Actr 196l)

***

NOTIFICATION

No: I 8Sl.-{tAlRGrLP Dated : O & .ag-zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abdul Samad Khankashi
S/O Mohammad Ameen Khankashi
R/O Peer Takya, Nigeen, HazratbalrTchsil North District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-701-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of orovis!onal licence/en llment must be

souoht before the date of exoirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
OA ;

Gistr
llotff:JfuRGlLP D ated oo.og.zoz r{* ffi,t

af dministration)

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Abdul Samad Khankashi, Advocate

......for information and necessary action. o{?
7,

IVo.'

copy
1.

2.
3.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rcrcising poi'ct! of Brr Council under Scction 58 of thc Advocatec Act, l95l)

***

NOTIFICATION

norlfl,S,t$2il, IRGTLP Dated: d, ag-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ankita Sasan
D/O Balbir Kumar Sasan
IUO Near Telephone Exchange, Kotli Gala Bana, Tehsil RS.Purq, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. fK-702-2023 in the rollof Advocate maintained by this Registry.

The renewa!/extension of orov sional licence/enrollment must be

souoht before the date of exoirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

-1 ^>>
on)Rggistrar

- g o - IRG/LP Dated oS,og.zozf
dministrali%IVo.'

Gopy
1.
2.
3.

forrvarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Ankita Sasan, Advocate

......for information and necessary action.

*
ministration)
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HIGH COIIRT OF JAMMU & KASHMIR AI\ID LADAKH AT SRINAGAR
@xcrcising powcn of Bar Council under Scctioo 5t of thc Advocatcs Act, l95l)

***

NOTIFICATION

xo: /$f,!$lttilRcrLP Dated : O0. ag-zozs

!t is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abhishck Kohli
S/O Sh. Des Raj
R/O Vijaypu r Koth irTehsil Vijaypu r, District Sam ba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-703-2023 in the roll of Advocate maintained by this Registry.

The renewal/er nsion of orovisiona! licence/e n llment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unless the absolute/final enrollment as an

Advocate is ordercd there before.

By Order

Dated0S^09.2029

7'
Re str'al ministration)

u>

?

Itlo.'

Copy forwarded to the: -
Principal District and Sessions Judge, Samba.
Secretary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Abhishek Kohli, Advocate

......for information and necessary action.
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flggistrar (Admi nistration)
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IIIGH COI'RT OF JAIVIMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rerrcising powers of Bar councir uoder section 5E of the Advocates Act, 196l)***

NOTIFTCATTON

No: /BSL{L4IRGrLn Dated : 1!fuas aozt

It is hereby notified that vide High court order Dated g1.oE.2o2g

Mr. Abheyshek Jamwal
S/O Kalyan Dev Singh
R/O P.O. Tikri, Village Chanas, Tehsil & District Udhampur

has been admitted and enrolted as an Advocate on the rolts of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and veriftcation of his/her character
and antecedents from ClD. His/her name has been entered under serial

No. JK-701-2023 in the roll of Advocate maintained by this Registry.

The newal/e sion of rovislonal llcence/enrollment mustbe

PROVISIONAL
ENROLLMENT

souoht beforc the date of eroi unless the absolutelfi nal entollme aa an

Adv ls ordered there ne.

By Order
fr^

Administration)

41b

.,-,
a,-l
R trar

no:Mp oatedo1.os.2o2s

Gopy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DistrictBarAssociation, Udhampur.
5. CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. AbheyshekJamwal, Advocate

......for information and necessary action.

V+
tration)mtn!3
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HIGH COI.IRT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@rcrcising powers of BarCouncil undcr Scction 58 of thc Advocetcs Act, 196l)

***

NOTIFICAT!ON

No: /8!l4talRc,Lp Dated : 0l!- ag -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Arshad Aziz Qureshi
S/O Abdul Aziz Qureshi
R/O Villayc GursairTehsil Mendhal District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-705-2023 in the roll of Advocate maintained by this Registry.

The renewal/exte nsion of orovisional licence/en llment must be

PROVISIONAL
ENROLLMENT

souqht beforc the date of exoirv unless the absolute/fin I enrollment as an

Advocate is ordered there before.

By Order

P Dated q&,oe.zoz

*?
ministration),%s

IUo.'

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, DistrictBarAssociation, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court \Mng Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Arshad Aziz Qureshi, Advocate

......for information and necessary action

C,J

ministration)
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ITIGH COURT OF JAMMU & I(ASIIMIR AIYD LADAKH AT SRINAGAR
@rercising powers of Bar Councit under Section 58 of $e Advocates Act, I!16l)***

NOTIF tcA TION

Not f 8{I-_&edRGrLp D audz &!Lae-2023

It is hereby notified that vide High court order Dated 3i.og.2o2g

Mr. Abid Bashir
S/O Bashir Ahmad
R/o Nawagabra, Kundlan, Tangdhar, Tehsil KarnahrDistrict Kupwara

has been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisiona!/LL.B

Degree Certiftcate from concemed University and verification of hidher character

and antecedents ftom CtD. His/her name has been entered under serial

No. JK-7062023 in the rol! of Advocate maintained by this Registry.

The rcn Uextenslon of orovls I licence/enrollme must be

souoht before the date of expirv unless the absoluterftnal enrollment as an

Advocate ls ordercd there before.

By Order

2-
tra minlstratlon)Reg

Itlo Dated00{8.2023 '%1"\
Copy forvarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Gourts, High Court of J&K and Ladakh,Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Abid Bashir, Advocate

......for information and necessary action.

*
ministration)

PROVISIONAL
ENROLLMENT

n
istra &r
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HIGH COI,]RT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
(Ercrcising powcrs of Ber Couocil under Scction 58 of thc Advocatcs Act' l95l)

***

NOTIFICATION

No/8,fi-{lwRGrLP Dared : d8. ag-zozs

!t is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Asma Rashid
D/O Abdul Rashid Malla
R/O Patushay, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No,lK-707-2023 in the rollof Advocate maintained by this Registry.

The renewal/exte nsion of orovisiona! licence/en llment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unless the absolute/fin I enrollment as an

Advocate is ordered there before.

By Order

n Crr?
ministration)Re

no, QoilL t-Q 0. nGlLp Dated ogos.zo2s q

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Bandipora.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Asma Rashid, Advocate

......for information and necessary action. *>'
inistration

7

lRVistr:a
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HIGH COURT OF JAMMU & I(ASHIIIIR A}ID LADAKH AT SRINAGAR
@rerrisiog powerr of Bar councit under Section 5g of oe Advocetca Act, 196l)***

NOT tFtc ATION

x"rllfLy'U5clLp Dared : 6[.oe-zozt

It is hereby noffied that vide High court order Dated 3i.0E.2023

Mr. Ansalan Ayoub
S/O Mohammad Ayoub Mir
R/o Irouse No.l, Nowpora (Mir Mohalla) Bewora, Tehsil Bijbehara, District
Anantnag

has been admitted and enrolted as an Advocate on the rolls of Jammu and
Kashmir Bar council provisiona[y for a peflod of one year ftom the date of
issuance of this notification, subject to the verification of his/her Provisiona! /LL.B
Degree Certificate ftom concemed University and vertfication of hiVher character

and antecedents ftom ClD. His/her name has been entered under serial

No. JK-708-2023 in the roll of Advocate maintained by this Registry.

The renewaUextenslon of orovislonal llcence/enrollment must be
souoht before the date of expiw unless the absolutelftnal enrollment as an

Advocate ls ordered therc beforp.

By Order
UH

No: lRGILP Dated

Administratlon)

mlnlstration)

Reqftrar

Dg.oe.zozs f ffi1*
Copy fonvarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2, Secretary, Bar Councilof lndia, New Dethi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the ofricialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Ansalan Ayoub, Advocate

......for information and necessary action.
a^

PROVISIONAL
ENROLLMENT

-, istrar

%,

L



3l

HIGH COI]RT OFJAIVIMU & KASHMIR AND LADAKH AT SRINAGAR
@xerrcising powens of Bar Council under Sectioo 58 of the Advocrtce Act' 196l)

***

NOTIFICATION

ttoz /Afi4XalRcrLp Dated : 2.lLag -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Aisha Ameen
D/O Mohammad Ameen Najar
R/O Watergam Wagoora, Panchayat Colony, Tehsil Wagoora District
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and vermcataon of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-709-2023 in the rollof Advocate maintained by this Registry.

The renewal/extension of orovis onal licence/enrollment must be

PROVISIONAL
ENROLLMENT

souqht before the date of exoirv unless the absolute/fi I enrollment as an

no: Qofulll/a .,mGILP Dated oS,og.zozs \*

Advocate is ordered there before.

By Order

manrs
(

on)

copy
1.

2.
3.

forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Aisha Ameen, Advocate

......for information and necessary action. *>
on

4
5

6

7

)istr ministra
Y>
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HIGH COI'RT OF JAMMU & I(ASHMIR AI\[D LADAKH AT SRINAGAR
@rcncisiug powen of Bar Councit undcr Scction 58 of thc Advocates Act' 196l)

***

NOTIFICATION

no/fill-(lagRcrlp Dated: 0 0. ag-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Aadil Bashir Anchari
S/O Bashir Ahmad Anchari
R/O 168 Khawaja YarbalSaida Kadal, Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-fI0-2023 in the ro!!of Advocate maintained by this Registry.

The renewa!/extension of orovisiona! licence/en llment must be

PROVISIONAL
ENROLLMENT

souqht before the date of exoirv unl s the absolute/fina! enrollmelt as an

Advocate is ordered there beforc.

By Order

l\to; IRG/LP Datedo8l,09. %
0^i?

nistration)

ministration)

copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the oftcialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Aadil Bashir Anchari, Advocate

......for information and necessary action. o$>
(

4
5

6

7

#i"/t1* %
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HIGH COTIRT OF JAMMU & KASHIIIR AI\D LADAKII AT SRINAGAR
(Ercrcising powcnr ofBar Council under SectioD 58 ofthc Advocstca Act, 196l)

***

NOTIFICATION

Nor/&13-{SoalRGrLP Dated : &4. ag-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Akanksha Perhan
D/O Ajit Singh
R/O Chore, Panjian, Tehsil Majalta, District Udhampur

has been admifted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional/LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.lK-7Il-2023 in the roll of Advocate maintained by this Registry.

The renewal/e nslon of orovisiona! licence/en llment must be

PROYISIONAL
ENROLLMENT

souoht before the date of eroirv unless the absolute/fin I enrollment as an

Advocate is ordered there beforc.

By Order

No: IRG/LP Dated 0[.os.zozs

C^^?
Re tra m inistration)

copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Akanksha Pcrhan, Advocate

......for information and necessary action. *>
tration)

4
5

6

7
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HIGH COI'RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rcrcising powers of Bar Council undcr Scction 58 of thc Advocetcs Act 196l)

***

NOTIFICATION

no:I* h1 o6WRGTLP Dated: -Log-zozs

It is hereby notified that vide High Court Order Dated 31.O8.2O23

Mr. Adil Ashraf
S/O Mohammad Ashraf Rather
R/O Munpora, WuyanrEidgah Mohalla, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-712-2023 in the rollof Advocate maintained by this Registry.

The renewal/extension of orovis ona! licence/enrollment must be

souoht before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

f ministration)
>

ruo; fqg -)$-zn GILP Datea $.os.zo
copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the ofiicialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Adil Ashraf, Advocate

......for information and necessary action.

ff?

4
5

6

7
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ministration)
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ENROLLMENT

ffsista
/t --- /m\t



35

HIGH COIIRT OF JAMMU & I(ASHMIR AND LADAKH AT SRINAGAR
(Erercising powcnr of Ber Council undcr Scction 5E of thc Advocatcs Act, l95l)

***

NOTIFICATION

no. /8lL-{fa,lRG,LP Dated : O 8. ag-zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Arbeena Irshad
D/O Irshad Ahmad
R/O HazratbalMohalla Dhobi Ghat, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Gouncil provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-713-2023 in the roll of Advocate maintained by this Registry.

The renewaUextension of orovisional licence/enrollment must be

souoht before the date of exoirv unless the absolute/fina I enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordered there before.

By Order

lUo.'

Gopy
1.
2.
3.

€shn
oated1&-os.2og 4* NY

6.1-

v*
ministration)

?

4
5

6

7

af ministration)

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the ofiicialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Arbcena lrshad, Advocate

......for information and necessary action

strar

qr!
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HIGH COURT OF JAIVIMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rercising powers of Bor couocir under Section 5E of the Advocates Act, 196r)***

NOTI Frc ATION

xo: /,rllf t{usnG/Lp Dared : Qfuas-zozs

It is hereby notified that vide High court order Dated gl.og.2o2g

Mr. Bupinder Anthal
S/O Sh. Dharam Cband
R/O Chanderkote, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rotts of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B
Degree Certificate ftom concemed University and verification of his/her character

and antecedents from clD. His/her name has been entered under serial

No. lK-711-2023 in the roll of Advocate maintained by this Registry.

The rcn Uextenslon of orovlslonal licence/enrollme t must be

PROVISIONAL
ENROLLMENT

souoht the date of erolrv un the absolute/flnal en lment as an

Advocate ls ordered there before.

By Order
o+?

s r (Administration)

xr,@tP Dated o&,os.2o2g 4my,
Copy fonvarded to the: -
1. Principa! District and Sessions Judge, Ramban.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Bupinder Anthal, Advocate

......for information and necessary action.

M>
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HIGH COIIRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powerc ofBar Council undcr Scction 58 ofthe Advocates Act, l95l)

***

NOTIFICATION

tto: I 8-61-{-243JRG,LP Dated : O$Lag -zozs

It is hereby notilied that vide High Court Order Dated 31.08.2023

Ms. Bharti Gupta
D/O Subash Chander
R/O Ward No.9, Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.lK-715-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisiona! licence/enrollmenl mus[ !e
souoht before the date of exoirv unless the absolute/fina! enrollment as an

Advocate is ordered there before.

By Order
ap

tra ministration)

)

Dated oS,og.zozs

forwarded to the: -
Principal District and Sessions Judge, Samba.
Secretary, Bar Councilof India, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Bharti Gupta, Advocate

......for information and necessary action

ffiNo:

copy
1.

2.
3.
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HIGH COURT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
(Excrcising powcru of Bar Council undcr Scction 5E of the Advocatcs Act, 196l)

*!t!t

NOTIFICATION

Not /&tr74%tRGrLP Dated : AlLag -zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Balal Ahmed
S/O Mohd. Shabir
IUO Village Dodasan Bala, Tehsil Thannamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-71G2023 in the rollof Advocate maintained by this Registry

The renewa!/extension of orovisiona! licence/enrollment must be

PROVISIONAL
ENROLI,MENT

souoht before the date of exoirv unless the absolute/fina! enrollment as an

Advocate is ordered there before.

By Order

copy
1.
2.
3.

IF>
ministration)

no, Ui)J)r2o. ruGILP Dated o&os.2o2s

et/rstra

/b,-
R

q

forwardcd to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Mr. Balal Ahmed, Advocate

......for information and necessary action

N";
nistra

4
5

6

7

fsistrar4,* 1'l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powcn of Bar Council under Soction 58 of thc Advocatcs Actr l95l)

***

NOTIFICATION

no/4d1.-:[lttlRc,LP Dated : O]loag -zozg

!t is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Bholi Devi
D/O Shounka Ram
R/Oo Village Prey, Tehsil Ramnagag District Udhampur

has been admifted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pedod of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-717-2023 in the rollof Advocate maintained by this Registry

The renewa!/extension of orovisional !icence/enrollment must be

PROVISIONAL
ENROLLMENT

souqht before the date of exoirv unless the absolute/fin I enrollment as an

Advocate is ordercd there before.

By Order

R f ministration)

copy
1.

2.
3.

forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Distilct Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the ofiicialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Bholi Devi, Advocate

......for information and necessary action

o{2

uo, L/os"t-zg. nGlLp Dated e8,0e.202s

egistra

[- 1r9
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HIGII COURT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
(Ercrcising powcnr of Bar Council undcr Scction 5E of thc Advocatca Act, 196l)

***

NOTIFIGATION

tt"rlSll4SontRclLP Dated : Oi[ag -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Bhaavika
D/0 Rakcsh Kumar
R/O Jiapota Raja Bazar Akhnoor, Tehsil Akhnoor, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned Universig and verificatlon of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-718-2023 in the roll of Advocate maintained by this Registry.

The renewaUextension of orovis onal licence/enrollment must be

PROVISIONAL
ENROLLMENT

u ht before the date of ex unl

Advocate is ordered there before.

By Order

IVo.' Dated0&"09.202

n I enrollment a

*)

R s m inistration)

copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Associatlon, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Bhaavika, Advocate

......for information and necessary action.

*J<
ministration)-)

ffeistra zffitb
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HIGH COI.'RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rercising powers of Ber Council under Scction 58 of tbc Advocatcs Act, 196l)

***

NOTIF!GATION

Noz /B&$-bgRGrLP Dated : dLag -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

lVIs. Bazela Gulzar
D/O Gulzar Ahmad SoIi
R/O Wani Mohalla Hazratbal, Tehsil North llazratbal, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-719-2023 in the roll of Advocate maintained by this Registry

The renewal/e nsion of orovisional licence/en llment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unless the absolute/fin I enrollment as an

Advocate is oderedlhers beforc.

By Order

l\to:

copy
1.
2.
3.

Grt,"
4nlz7- Q? nG/Lp Dated 0(1..0s.2023'tr''--

r dminist

U+?
ration)ffi

4
5

6

7

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Bazcla Gulzar, Advocate

......for information and necessary action.

U{
ministratlon)f

4">
R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rercising powcn of Bar Council undcr Section 58 of thc Advocetcs Act, f96l)

***

NOTIFICATION

Not |$fl:lbilRcrLP Dared : OIL-og -zozs

!t is hereby notified that vide High Court Order Dated 31.08.2023

lVIs. Babli Kumari
D/O Bishan Dass
WO V.P.O Rehal Dhamalian, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed Universig and vertfication of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No, JK-720-2023 in the roll of Advocate maintained by this Registry.

The renewa!/extension of provis onal licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unless the abso ute/final enrollment as an

Advocate is ordered there before.

By Order

R

at
traf m inistration)

no, Qozg| - t; t-nGlLP Dated 21.og.zozs zftfYe
copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Babli Kumari, Advocate

......for information and necessary action.
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IIIGH COURT OF JAMMU & KASIIMIR AIYD LADAKH AT SRINAGAR
@rercising powers of Bar couocit under section 5t of the Adyocat€s Act 196l)***

NOTIF tcA TION

x", lEEdUzlRGrLp Dared : &ag -zozs

!t is hereby notified that vide High court order Dated 3i.0g.2023

Ms. Baman Belove
D/O VeerJee Belove
R/O Belovepora, Tehsil Zainapora, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notiftcation, subject to the verification of his/her Provisionat /LL.B

Degree Certificate from concemed University and veriftcation of his/her character

and antecedents ftom ClD. Hivher name has been entered under seria!

No. JK-721-2023 in the roll of Advocate'maintained by this Registry.

The re l/extenslon orovisiona! nce/enrollment ust be

souoht before the date of exolrv unless the absolute/flnal enrollment as an

Advocate is ordered there before.

By Order

lt.^2
r (Administratlon)

Illo Dated08.og.2o2g ffi
Gopy folvarded to the: -
1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Shopian.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Baman Belove, Advocate

......for information and necessary action.

e+
inistratio

PROVISIONAL
ENROLLMENT

fr,;lv
trar ffi rt)
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HIGH COIIRT OF JAMMU & I(ASHMIR AIID LADAKH AT SRINAGAR
@rercising powcrc of Bar Council undcr Sectioo 58 of the Adyocatca Act' 196l)

***

NOTIFICATION

no:lStibURGrLP Dated: 08 . qg-zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Chaudhary Shahrukh Rashid
S/O Mohd. Rashid
R/O Village Kalaban, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-722-2023 in the roll of Advocate maintained by this Registry.

The renewa!/extension of provisional licence/enrollment must be

souqht before the date of exoirv unless the absolute/fin I enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordered therc before.

By Order

Alo.'

copy
1.

2.
3.

6?ipt'"

t1fi98:fu,LlRG/LP Dated && $e. 202 3 b 4t*

4
5

6

7

f ministration)

forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Chaudhary Shahrukh Rashid, Advocate

......for information and necessary action. *:>
m inistrati6n)ts

/%r*
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HIGH COI'RT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xcrcising powcm of Ber Council undcr Scction 58 of thc Advocatcs Act, l95l)

**:t

NOTIFICATION

N", I Efr$laztRGrLP Dated : &ag -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Danishta Riyaz Shah
D/O Riyaz Ahmad Shah
R/O Sallar Bonpora Teshil Sallar District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-723-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of orovisiona! licence/en llment must be

PROVISIONAL
ENROLLMENT

souqht before the date of eroirv unless the absolute/fi I enrollment as an

Advocate is ordered there beforc.

By Order

O+ ?
R strar ministra on)

no, 40 4E- 32- ruGILP Dated N.os.zoz

Gopy
1.

2.
3.

forwardcd to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Danishta Riyaz Shah, Advocate

......for information and necessary action

1

4
5

6

7

Ur
inistratioh )Y %t
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HIGII COURT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rcrcising powcru of Bar Council undcr Section 58 of thc Advocatcs Act' l95l)

***

NOTIFICATION

nol9H$tMtRG,LP Dated: 68, ag-zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Decpshikha Jamwal
D/O Jaswant Singh Jamwal
R/O V.P.O Amala, Tehsil Marhccn, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the verification of his/her Provislonal /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.lK-724:202lin the rollof Advocate maintained by this Registry.

The renewa!/extension of orovisional licence/en llment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unless the absolute/fin I enrollment as an

Advocate is orderedlhele before.

By Order

uo,lli!)J&o *GILP Datea &og.zozs ffit$
copy
1.
2.
3.

forwardcd to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Deepshikha Jamwal, Advocate

......for information and necessary action

4
5

6

7

*--
istrationIe trar tn
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EIGII COTTRT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rercising powe^ of Ber councir under Section 5t of the Advocrtes Act, 196l)***

NOTIF rcA TION

No, /80!-l&tLrRGrLp Dared : lLag -zozs

It is hereby notified that vide High court order Dated g1.og.2o2g

Mn Dinesh Kumar Sharma
S/O Joginder Paul Sharma
R/O Sector - B, Extn. Sainik Colony, Tehsil Bahu , District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notffication, subject to the veriftcation of his/her Provisionat /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from clD. His/her name has been entered under serial

No. fK-725-2023 in the roll of Advocate maintained by this Registry.

The rcn Uextenslon of orovisional llcence/enrollme t must be

souoht before the date of expirv unless the absolutelf,nal enrollment as an

Advocate is orderpd there before.

By Order
O+?

IUo 0 IRG/LP Dated

Registra r (Adm i nistration)

lr..og.zozgY-- 4t"
Judge, Jammu.
, New Delhi

Copy forwarded to 0re: -
1. Principal District and Sessions
2. Secretary, Bar Councilof lndia
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Dinesh Kumar Sharma, Advocate

......for information and necessary action.

inistration)

t

PROVISIONAL
ENROLLMENT

ff*l

I l.
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HIGH COI.]RT OF JA]VIMU & KASHMIR AND LADAKH AT SRINAGAR
@xerrising powcn of Bar Council undcr Scction 5t of the Advocetcs Act' 196l)

***

NOTIF!CATION

x",lBEt4@nG,LP Dated: !! - ag-zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Divyam
S/O Devinder Kumar
R/O Ward No 2, H.No. 19, Tehsil Ramnagar' District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional/LL.B

Degree Certificate from concerned University and vertfication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. fK-72G2024in the rollof Advocate maintained by this Registry.

The rcnewal/ex nsion of orovisiona! licence/en lment must be

souoht before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered therc before.

By Order

o*>
inistration)

I\lo.'

Gopy
1.
2.
3.

GlLP Dated /l-.og.zo

forwardcd to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Divyam, Advocate

...for information and necessary action.

istration)tn

%Y

4
5

6

7

PROVISIONAL
ENROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rcrcising powcrs of Bar Council under Section 58 of thc Advocatcs Act, l95l)

***

NOTIFICATTON

N"'1892-lUlRG,Lp Dated : Ll=ag -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ediyana Manzoor
D/O Manzoor Ahmad Bhat
R/O Nandapora Khanabal, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-727-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht before the date of expirv unless the absolute/fina! enrollment as an

Advocate is ordered there before.

By Order
;

R

P Dated ll..og.zozg

istrar (Adm inistration)

ffi*Itlo.'

copy
1.

2.
3.

AoSD- t?. nar
forwarded to the: -
Principa! District and Sessions Judge, Anantnag.
Secretiary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Ediyana Manzoor, Advocate

......for information and necessary action

Cr}
ministration)

4
5

6

7
\

PROVISIONAL
ENROLLMENT

istra

%\Y1
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IIIGE COURT OF JAMMU & I(ASHMIR AI\[D LADAKH AT SRINAGAR
@rercising powers of Bar council under sccdon 5g of the Advocates Acq r95r)***

NOTI FICA TION

N,l@J4&zlRcrLp Dated: I /. tg-zozg

It is hereby notified that vide High court order Dated 3i.09.2023

Mr. Gurlzar Ahmad Mir
S/O Sh. Abdul Khaliq Mir
R/O Tilagam Pattan, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the vertftcation of his/her Provisiona! /LL.B

Degree Certificate ftom concemed University and verification of hiVher character

and antecedents from ClD. His/her name has been entered under serial

Na JK-728-2023 in the rollof Advocate maintained by this Registry.

The rcnewal/extension orovisional I ce/enrollment must be

souoht beforc the date of expirv unless the absolute/flnal enrottment as an

Advocate is ordered there beforp.

By Order +
l m inistratidn)

ilo.' O. JI..TRGTLP Dated llroe.
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramutla.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Gurlzar Ahmad Mir, Advocate

......for information and necessary action.

ini ti6n

q{

)

lq

PROVISIONAL
ENROLLMENT

m
{t
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HIGH COURT OFJAMMU & KASHMIR AIYD LADAKH AT SRINAGAR
(Erercising powcrs ofBer Council undcr Scctioo 58 oftbc Advocetcs Act' 196l)

***i

NOT!FICATION

N"rl & flh ?fuatRGrLP Dared: !]=ag-zoz-.-lt-

It is hereby notffied that vide High Court Order Dated 31.08.2023

Mr. Gautamveer Singh
S/O Jamrodh Singh
R/O Flat No. 102, Tower-A, Aerobcra Luxury Apartment, Sector-l Channi
Himmat, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-729-2023 in the roll of Advocate maintained by this Registry

The renewa!/extension of orovisional licence/en llment must be

PROVISIONAL
ENROLLMENT

souoht beforc the date of exoirv unless the absolute/fin I enrollment as an

Go-
no: Qo fiT. 3( nG/Lp Dated lk.og.zozsL

Advocate is ordered there beforc.

By Order

copy
1.
2.
3.

r
+

nistration)

%18

4
5

6

7

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the ofiicialwebsite.
lncharge Chief Librarian, High Court \Mng Jammu/Srinagar for information
and also keeping record of the same.
Mr. Gautamvcer Singh, Advocate

......for information and necessary action

tn istratioy:"' tfi,l,f
n)
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HIGH COURT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rercbing powen of Ber councit uoder SecdoD sE of the Advocetca Acr, lg6l)***

NOT lFtc ATION

xo/elLfigZnGlLp Dared, l- ag-zozg

It is hereby notified that vide High court order Dated 3i.0g.2023

Ms. Hena Farooq
D/O Sh. Farcoq Ahmad Lone
R/O Ayathmulla, Bandipora, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar counci! provisionally for a pedod of one year ftom the date of
issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and vertftcation of his/her character

and antecedents from ClD. His/her name has been entered under seriat

Na JK-730-2023 in the roll of Advocate maintained by this Registry.

The renewaUextenslon of orovlslonal licence/enrollment must be

souoht before the date of exolrv unless the absolutelfina! enrollment as an

Advocate le ordered there beforp.

By Order
Cr*/

f minlstration)

IUo 6-
Gopy forwarded to the: -
1. Principa! District and Sessions Judge, Bandipora.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Bandipora.
5. CPC e.Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Hena Farooq, Advocate

......for information and necessary action.

tratlon)nts

Repistra

Dated ll-.N.202h ffi*

7

i;

PROVISIONAL
ENROLLMENT

tra

%
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HIGH COURT OF JAMMU & I(ASIIMIR A}ID LADAKII AT SRINAGAR
@rercising powers of Ber Courcit under Secdon 5E of the Advocates Act, 196l)***

NOTIFIC ATION

n".l8A!4*BRG,Lp Dared: Jl - ag-zozg

It is hereby notifted that vide High Gourt order Dated 3i.0g.2023

Mr. Huzaif lqbal Wani
S/O Mohd.Iqbat Wani
R/O Neosi, Channa, Tehsil Chassana, District Reasi

has been admitted and enrolled as an Advocate on the rolts of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of his/her Provisionat /LL.B

Degree Certiftcate from concerned University and verification of hiVher character

and antecedents ftom clD. Hivher name has been entered under seriat

No. JK-731-2023 in the roll of Advocate maintained by this Registry.

The rpnewalle nslon of orovlslonal licence/en !lment must be

souoht before the date of explrv unless the absolutelfina! enrollment as an

Advocate is orderpd there befors.

By Order

at/
(

Itlo l./OSttl/-rt nerp Dated ll-.0s. ,941n
ministration)

ministratlon)

Copy fonvarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Gouncilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Reasi.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Huzaif Iqbal Wani, Advocate

......for information and necessary action.
n--

PROVISIONAL
ENROLLMENT

fiqglstrar

#--- /Wl,t

i
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IIIGH COURT OF JAMMU & KASHMIR AI\ID LADAKH AT SRINAGAR
@rercising powers of Bar Couocil under Socdoo 5E of the Advocetes Act, 196l)

***

NOTIFICATION

No'lgll-l2grlRc,LP Dated: ll - ag-zoz

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Hafeeza Bano
D/O Khursheed Hussain
R/O Village Surranga, H.No.302, Ward No. l, Tehsil Pogal Paristan' District
Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and verification of his/her charac{er

and antecedents from ClD. His/her name has been entered under serial

No. lK-732-2023 in the roll of Advocate maintained by this Registry.

The renewaUextenslon of orovislonal llcence/enrollment must be

souoht before the date of explw unless the absoluterfinal enrcllment as an

Advocate is orderpd therc beforp.

By Order
*

not 4 oSSt - S ? narP Dated I l-.og.zo

Gopy forrvarded to the: -
1. Principal District and Sessions Judge, Ramban.
3. Manaier, Govemment Press, Srinigar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for Uploading on

the ofiicialwebsite.
6. lncharge Chief Lhrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.

Ms. Hafeeza Bano, Advocate
......for information and necessary action'

r (Administration)

R

Regptra

2s /F ,Kv

7

-t
o+>

PROVISIONAL
ENROLLMENT

istrar m lnist n)
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HIGH COI'RT OF JAMMU & KASHMIR AT{D LADAKH AT SRINAGAR
@xercising powcrs of Bar Council undcr Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

N",l €M$vA1RG,LP Dared : lLag -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Himani Rathore
D/O Yash Pal Singh
R/0 Ward No. 10, Tehsil Hiranagar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-733-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of orovisional licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unless the abso ute/final enrollment as an

Advocate is ordered there before.

By Order

copy
1.

2.
3.

no' 14o56o.47ner
€6"tr"

P Dated //-.og.zozs Y,-

v+/

4
5

6

7

f nistr tion)

vt

forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Himani Rathore, Advocate

......for information and necessary action.

6r
m inistration)Rpsistra

h,*
f
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HIGH COT'RT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising pof,,en of Bar Council under Soction 5E of the Advocates Act, 196l)

***

NOTIFICATION

xorl&!! /LllltRc,Lp Dated: Jll - ag-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Harcon Rafiq
S/O Sh. Mohd. Raliq
R/O Chella Mohalla Dehdhran, Tehsil Mandi, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and vertftcation of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No. JK-731-2023 in the rollof Advocate maintained by this Registry.

The tun l/erten3ion of orovis tacencelenrol t must benal

souoht beforc the date of expirv unless the absolutelfrnal enrollment as an

Advocate is ordered there before.

By Order

Dated,r'.rr.rrfff 6
u{:)

r ministratlon)

Irlo -r
Copy forrvarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretiary, Bar Councilof lndia, New Delhi
3. Managei'Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Sdnagar for uploading on

the officialwebsite.
6. fnchirge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mn Haruon Rafiq, Advocate

......for information and necessary action'

f) ,F-
ministration

7

)

PROVISIONAL
ENROLLMENT

r:*'r
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HIGII COI]RT OF JAMMU & KASHMIR AIYD LADAKH AT SRINAGAR
@rercising powcts of Bar Council undcr Scction 58 of tbc Advocatcs Act, l95l)

***

NOTIFICATION

No'J AgljbRRG,LP Dated : 
-LLag 

-zozt

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Himani Vcrma
D/O Rakesh Kumar
R/O Ward No.6, House No. 5l Vijaypur, Tchsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-735-2023 in the roll of Advocate maintained by this Registry.

The renewa!/extenslon of orovisional licence/en llment must be

PROVISIONAL
ENROLLMENT

souqht before the date of exoirv unl the absolute/final enrollment as an

Advocate is ordered there before.

By Order

l\lo.'

copy
1.

2.
3.

Vv ---''
nistration)

4
5

6

7

IRG/LP Dated /l,os.2o
forwarded to the: -
Principal District and Sessions Judge, Samba.
Secretary, Bar Council of lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Himani Verma, Advocate

......for information and necessary action.

ministration
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HIGH COI.IRT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
(Erereising powcn ofBar Council uoder Scction 5t oftbe Advocates Act' 196l)

***

NOTIFICATION

n".lg91-tplgRc,Lp Dated : lLag-zozs

It is hereby notilied that vide High Court Order Dated 31.08.2023

Mr.Idrees Ahmad Wani
S/O Abdul Samad Wani
R/O Mitrigam, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-73G2023 in the rollof Advocate maintained by this Registry

The renewal/exte nsion of orovisional licence/en rollment must be

souoht before the date of expirv unless the absolute/fina! enrollment as an

Advocate is ordered there before.

By Order

ministration)Regdstrar

40593 -1a uG/LP Dated ll..ss.2on L ,K\fAlo.'

copy
1.

2.
3.

forwarded to the: -
Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr.Idrees Ahmad Wani, Advocate

......for information and necessary action.
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6

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rercising powcn of Bar Council undcr Scction 58 of thc Advocatcs Act' l95l)

***

NOTIF!CATION

No:lfi)fltet RG/LP Dated: J! - ag-zozs

It is hereby notilied that vide High Court Order Dated 31.08.2023

Mr.Irfan Majeed Teeli
S/O Abdul Majeed Teeli
R/O Khayar Goripora, Tehsil Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No, JK-737-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of orovis na! licence/enrollment must be

PROVISIONAL
ENROLLMENT

souqht before the date of exoirv unless the absolute/fin I enrollment as an

IVo.'

Advocate is ordered there before.

By Order
Cr*>

r (Administration)

-0 - lRGlLP Dated /l'.Og.zo ffi*
copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Mr.Idan Majced Tecli, Advocate

......for information and necessary action.

0+k
dministration)
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ITIGH COURT OF JAMMU & KASHMIR AIYD LADAKII AT SRINAGAR
@rcrciciog powers of Ber Counci! under Scctioo 5E of the Advocates Act, l95l)

*t*

NOTI FICATION

n"'l llL-lbutRcrLp Dared : Jl=ag -zozg

It is hereby notifted that vide High Court Order Dated 31.08.2023

Mr.Iman Abdul ]Mtrlzz
S/O Sh. Fayaz Ahmad Dar
R/O Bilal Colony, Krangsoo, Tehsil Mattan, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and veriftcation of his/her character

and antecedents ftom ClD. His/her name has been entered under seria!

No.lK-738-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlslonal llcence/enrollment must be

souoht before the date of exoirv unless the absolutelflnal enrcllment as an

Advocate is ordersd there befor€.

By Order
Cr{

R strar ministration)

Itlo tlo6lo - 17-natP Dated ll,.og.zozg

-

Copy forrvarded to the: -
'1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei'Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,Anantnag.
5. CPC e'Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge ChieiLhrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.

Mn Iman Abdul Mrtizrn Advocate
......for information and necessary action' *>

,Kl">

7

ministration)Ad(

PROVISIONAL
ENROLLMENT
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IIIGH COIJRT OF JAMMU & I(ASEMIR AIID LADAKE AT SRINAGAR
@rercldng porver of BlrCouncll onder Secrdon 5t of Oe Advocateo Act, 196l)

***

NOTIFICA TION

xorlfrls lhaJnGlLP Dated : !! - s-zoz

It is hereby notifted that vide High Court Order Dated 31.08.2023

Mr.Inyat Manzoor
S/O Manzoor IJI Eassan Reshi
R/O Drusoo, Tehsil & Dishict Pulwama

has been admitted and enrolled as an Advocate on the rotls of Jammu and

Kashmir Bar Council provisionally for a period of one year trom the date of

issuance of this notiftcafion, subject to the verification of hidher Provisional /LL.B

Degree Gertificate from concemed University and verification of his/her character

and antecedents ftom ClD. Hls/her name has been entered under seria!

No. JK-739-2023 in the roll of Advocate maintained by this Registry.

The renewaUextenslon of orovlslonal licencelenrollment must be

souqht befor€ the date of exphv unless the absoluterfinal enrollment as an

Advocate ls ordercd therc beforc.

By Order

m ini )

Irlo.. .)s Dated /l..w.zoze u

o*

Copy fom,arded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretiary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publicafion in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Pulwama.
5. CPC e-Courts, High Court of J&K and ladakh, Srinagar for uploading'on

the officialwebsite.
6. lncharge Chief Librarian, High CourtWng Jammu/Sdnagarfor information

and also keeping record of the same.
Mn Inyat Manzoor, Advocate

......for informaton and necessary action.

+
mln istratidn)

7

PROVISIONAL
ENROLLMENT

l ffi
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EIGE COURT OFJAIVIMU & IGSHMIR AND LAIDAKE AT SRINAGAR
@rercblrg porven of Brr councll under secdon 5E of oe Advocetos Act, 196l)

***

NOT IFICA TION

ttozl$fil$&;16crLp Dared: 1! - a-zozg

It is hereby notifted that vide High court order Dated 91.08.2023

IUs.Isbtha Singh
S/OJasvinder Singh
R/o House No. E4, TYard No. 2, Adarsh colony, Tehsit & District udhmapur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of hiVher Provisiona! /LL.B

Degree Certificate ftom concemed University and veriftcation of his/her charac.ter

and antecedents from clD. His/her name has been entered under serial

No. JK-710-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of provlslona! llcence/enrollment must be

souqht beforc the date of exolrv unless the abooluterllnal enrollment as an

Advocate ls oderpd therc befotu.

By Order
Cr*

minisCIatlon)Refistrqr

no, Qol)6-zz-natp Dated ll-.oe.zozs 
-l'/

copy
1.
2.
3.

4.
5.

6.

7.

forwarded to$e: .
Principal District and Sessions Judge, Udhampur.
Secretrary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Udhampur.
CPC +Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar br information
and also keeping record of the same.
Ms. Ishtha Singh, Advocate

......for inbrmation and necessary action.

n-
min

PROVISIONAL
ENROLLMENT
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EIGE COTIRT OF JAIYTMU & I(ASEMIR A.I\D LADAKH AT SRINAGAR
@rercidng powerg of B"' corncit under Secdoo st of the Advocetce AcG 196l)***

NO TIF ICATION

noz l!/I$&ilnGfl-p Dared : ll=ag-zoz

It is hereby notified that vide High Court Order Dated 3i.Og.2d2g

Mr.Iradat Hussain Naik
S/0 Mohammad Eussain Naik
R/0 Asnoor, Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provislonally for a pedod of one year from the date of
issuance of this notification, subject to the verification of his/her Provisiona! /LL.B

Degree Certfficate ftom concemed University and veriftcation of his/her chanacter

and antecedents from clD. Has/her name has been entered under serial

No. JK-711-2023 in the roll of Advocate maintained by this Registry.

The rpnewaUextenslon of orovlslonal llcence/enrollment must be

souoht beforc the date of exolw unless the abeoluternnal entollment as an

Advocate ls ordercd therp befote.

By Order

m lnlstraffon )

ilo 4nA3t . lt r - nerc Dated lh@.2023

copy forvarded to the: .
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Pr€ss, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistdctBarAssociation, Kulgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Sdnagar for informafion

and also keeping record of the same.
Mr.Iradat Eussain Naih Advocate

......for information and necessary action.

,*)
lstratlon)

7

m ln

PROVISIONAL
ENROLLMENT
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a
HIGII COIJRT OF JA]VIMU & KASIIMIR AND LADAKH AT SRINAGAR

@rercising powers of Brr couecir 
To;r**- st of the Advocerer Acg l%l)

NOT IFICA TION

Nozl$fifl-lf4ilRcrLp Dared : ll=ag -zozs

!t is hereby notifted that vide High Court Oder Dated gl.Og.2o2g

Mr.Imbisaat Liyaqat
S/O LiyaqatAli Wani
R/O Laderran, Khawja Mohalla, Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rotts of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certiftcate from concemed Unlversity and verification of hidher character

and antecedents from ClD. His/her name has been entered under seria!

Na JK-712-2023 in the roll of Advocate maintrained by this Registry.

The rcnewaUextenslon of orovisional licencelenrollment must be

souoht beforc the date of exoiry unless the absoluterftnal enrollment as an

Advocate ls ordercd therc beforc.

By Order

C*?
nistrafionI

no, QnBW.4Q narc oateo ll..og.zozs ffi
Gopy forwarded to the: -
1. Principal District and Sessions Judge, Kupuara.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publicaffon in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Imbisaat Liyaqa$ Advocate

......for information and necessary action.
7

PROVISIONAL
ENROLLMENT
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HIGE COURT OF JAIVTMU & I(ASEMIR AI\ID LADAKH AT SRINAGAR
@rorcbing powerr of Bar couocll ondcr sectloo st of tLc Advocete Acg 196l)

***

N OTIF ICATION

xotfuA4blznaLp Dared z lla-zozs

It is hereby notified that vide High Couil Order Dated gl.Og.2023

Mr.Idrees Ahmad Mir
S/O Gh Nabi Mir
R/O Bumthan Mirbazar, Mir Mohalla, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. lK-713-2023 in the roll of Advocate maintained by this Registy.

The rcnewallextension of orcvlslonal llcencerenrollment must be

souoht befotp the date of expirv unlees the absolutelfrnal enrcllment as an

Advocate ls ordercd thero befot€.

By Order

R mtn

No brlsB-6s nerc MN lr..og.zozs

Copy forvarded to the: -
1. Principal District and Sessions Judge, ' rjj.:-.. Ananhag.
2. Secretiary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Anantnag.
5. CPC e-Courts, Hlgh Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr.Idrees Ahmad Mir, Advocate

......for information and necessary action.

4

7

O\r
m lnistraton)

PROVISIONAL
ENROLLMENT
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EIGE COIJRT OF JAIVIMU & I(ASEMIR AI{D II\DAKH AT SRINAGAR
@rercblng powen of Bor council under secdon s8 of oe Advocetcs Acg rg6r)

***

NOTIFI CATION

tto: /0934&$RGrLp Dared: ll - as-zoz

!t is hereby nofified that vide High Court Order Dated 31.0E.2023

Mn Inees Ashraf Wani
S/O Mohammad Ashraf Wani
R/O Chandrigam Aishmuqam, Tehsil Pehalgam District Anantnag

has been admifted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pefiod of one year from the date of

issuance of this noffication, subject to the veriftcation of his/her Provisional /LL.B

Degree Certiftcate ftom concemed Universig and veriftcation of hidher character

and antecedents fiom ClD. His/her name has been entered under serlal

No, fK-71T2023 in the roll of Advocate maintained by this Registry.

The renewaUextenslon of orovlslonal llcencelenrcllment must be

souqht beforp the dab of exolry unless the absoluterfinal enrcllment as an

Advocate is orderpd therc beiorp.

By Order

,i?
m inistration)

Irlo.. bodso-s? nerc Dated l/-.09.2023

Copy forvarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,District BarAssociation, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the ofiicialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Inees Ashraf Wani, Advocate

......for information and necessary acton.

N

7

6,r
is

PROVISIONAL
ENROLLMENT

tra mlnistraton)4
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IIIGH COTIRT OF JAIVIMU & I(ASEMIR AND I,ADAKE AT SRINAGAR
@rercising powcrs of Ber coucil under sectioo 5E of thc Advocrte Aca, lg6r)

***

NOTIF ICATION

xorpll-l&&yRcrLp Dared: 1!! - os-zozt

It is hereby noffied that vide High Gourt Order Dated 3i.08.2023

Ms.Iqra Altaf
D/O Altaf Ahmad
R/O Mazhama Wani Mohalla, Tehsil Magam, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year fiom the date of

issuance of this notification, subject to the verificaton of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and vertfication of hidher character

and antecedents from ClD. His/her name has been entered under serial

Na JK-715-2023 in the roll of Advocate maintained by this Registry.

The EnewaUexlengion of orcvislonal llcencelenrollment must be

souoht befon the dab of exolrv unlsss the absolutelfina! enrollment as an

Advocate ls orderpd therc beforc.

By Order
Lt{: '

No 4o6ce -72 netP Dated ltzog.2o23

mlnlstraffon)

ffi\n
copy forvarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Sectetrary, Bar Counci! of lndia, New Delhi
3. Managen Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offclalwebsite.
6. tncharge Ghief Librarian, High Court Wng Jammu/Sdnagar for information

and also keeping record of the same.
Ms. Iqra Altaf, Advocate

......for information and necessary acton.
O\,'.:

-,
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EIGE COI'RT OF JAMMU & I(ASEMIR AI\D LADAI(E AT SRINAGAR
@rertbing powers of Bor council uoder sccdon 5t of the AdvoceGc AcT 196l)

***

NOTIFICATI ON

xot tll,-t bltnGfl-p Dared : ll=ag-zoz

It is hereby notified that vide High Court Order Dated 31.0E.2023

Ms.Idda Bashir
D/O BashlrAhamd Paul
R/O Eyderpora, Tehsil Chanepora Natipore, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pedod of one year fiom the date of

issuance of this noffication, subject to the veriftcation of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents from ClD. Has/her name has been entered under serial

Na JK-71G2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of otovlslona! llcencelenrollment must be

souoht beforp the date of expirv unless the absoluterflnal enrcllment as an

Advocate ls orderpd therc beforc.

By Order
N

r (Adminlstration)

No 8o6V?- tot.noruP Dated lt-.0g.

copy forvarded to the: -
1. Principal Distict and Sessions Judge, Sdnagar.
2. Secretary, Bar Gouncil of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar-
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Idda Bashir' Advocate

......for information and necessary action.

KV

7

PROVISIONAL
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HIGH COURT OF JAJIIMU & KASIIMIR AND LADAKH AT SRINAGAR
@renising powen of Brr coundl under Secdon 58 of the Advocetes Act, 196r)

***

NOTIFICATI ON

xozlglZtgzilnGlLp Dared z JL=lr,-zoz

It is hereby notified that vide High Gourt Order Dated 31.0E.2023

ll[s. Ishrat Bashir Lone
D/O Bashir Ahmad Lone
R/O Darpora Lolab, Doni Mohalla, Tehsil Lalpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provislonalty for a period of one year ftom the date of

issuance of this notificaton, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and anteoedents ftom ClD. His/her name has been entered under serial

No.lK-717-2023 in the rollof Advocate maintained bythis Registry.

The tenewaUertension of orovlslonal llcence/enrctlment must be

souoht beforc the date of exolrv unless the absolutelfrnal enrollment as an

Advocate ls ordercd there beforc.

By Order
e2

f mlnlstra0on )

no, Qo6&e-&? ndLe rrtr,d //-.oe.zozs €{^V
Copy fonvarded to the: -
1. Principa! District and Sessions Judge, Kupwara.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Silnagar for uploading on

the officialwebsite.
6. tncfrarge Chief Librarian, High Court Wng Jammu/Sfinagar for information

and also keeping record of the same.
Ms. Ishrot Bashir Lone' Advocate

......for information and necessary action.

*

7

PROVISIONAL
ENROLLMENT
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EIGE COI'RT OF JAIVIMU & I(ASEMIR AND LADAKH AT SRINAGAR
@rcrcising powers of Bar Coucil undcr Sectioo 5t of thc Advocete Acq f96l)

***

NOTIFIGATION

nol4ill-/2,elRcrLP Dared : Jl - tg-zoz

It is hereby notifted that vide High Court Oder Dated 31.08.2023

lUs.Iqra Gulzar
D/O Gulzar Ahmad Eandoo
R/O Nowapora, Khanyar, Tehsil Khass, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provlsionally for a period of one year fom the date of

issuance of this notification, subjec't to the verificaUon of his/her Provisional/LL.B

Degree Certificate ftom concemed University and vedfication of his/her character

and antecedents fom ClD. His/her name has been entered under serial

No. JK-718-202i in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of otovlslonal llcencelenrollment must be

souoht beiorc the date of expiru unlees the abeolutelfinal enrcllment as an

Advocate ls order€d therp beforc.

By Order
C+?

ministration)
a-,

No

Copy fonYarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Counci! of lndia, New Delhi
3. Manager, Govemment Press, Srinagar fur publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Iqra Gulzar, Advocate

......fur information and necessary action.

lni

*Tl"9r'
MP Daad/l-.og.zozg 

tL/ 4

7

PROVISIONAL
ENROLLMENT
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t
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EIGH COIJRT OF JAMMU & KASHMIR A.I\ID LADAI(H AT SRINAGAR
@rercising powen of Blr Corncil e oder Section 58 of tbe Advocrtcs Act, l95l)***

NOTIFIC ATION

tr"rl0ltlt nnGrp Dabd: l!=4s-2023

It is hereby notified that vide High Court Order Dated 9i.08.2023

Ms. Ishrat Ahmad
D/O Gulam Ahmad Bbat
R/O Ilanghat Mrwar, Mohalla Eidgah, Tehsil Langate, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notiftcation, subiect to the verification of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and veffication of his/her charaster

and antecedenB ftom ClD. His/her name has been entered under serial

No. JK-719-2023 in the roll of Advocate maintained by this Registry.

The rpnewallextenslon of orpvlslonal llcencdenrollment must be

souqht beforc the date of exolry unlees the absoluterfinal enrcllment as an

Advocale ls ordercd therc beforc.

By Order
Cr.^s

f mlnlstraUon)

IUo 6 Dated ll-.oe.zoze

Copy forvarded to the: -
1. Principa! Distict and Sessions Judge, Kupwara.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. Presldent, DistrictBarAssoclation, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagarfor information

and also keeping record of the same.
Ms. Ishrat Ahmad, Advocate

......for information and necessary action.

*,

7

"lfy 4q

PROVISIONAL
ENROLLMENT

qP'J nistrati n)
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HIGH COI'RT OF JAIVIMU & IGSIIMIR AI\D LADAI(H AT SRINAGAR
@rertlrhg powerr of Bor councir 

X*._** 5E of tte Advocereo Acg 196l)

TIFIC ATION

not t 0142)l,lRGrLp Dabd : J!=ag-zozs

It is hereby notified that vide High Court Order Dated 9r.08.2023

Ms.IshratJan
D/O Mohd Yousuf Wani
R/O Adhard Siligam, Thokerpora, Tehsil Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisiona! /LL.B

Degree Certificate ftom ooncemed University and veriftcation of his/her character

and antecedents from ClD. His/trer name has been entered under serial

Na JK-750-2023\n the roll of Advocate maintrained by this Registry.

The rcnewaUe:rtenslon of orovlslonal llcencerenrcllment must be

souoht beforc the date of exohrl unless the absoluterftnal enrollment as an

Advocate is ordered there before.

By Order

t tq.<-'
inistratlon)

no, L/o706- /3-netP Dated ll"og.zozs

Copy forvarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,Ananhag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Sfinagarfor information

and also keeping record of the same.
Ms. Ishrat Jan, Advocate

......for information and necessary action.

ONt'

m inlstration

7

eff

)

PROVISIONAL
ENROLLMENT
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EIGE COI'RT OF JAIVIMU & I(ASHMIR AND LADAI(E AT SRINAGAR
@rertblng powers of Bar Council under Section 5t of ttc Advocateo Act, l96f)

***

NOTIFICAT toN

x"l 9-0jl-dEaARG,Lp Dared : !!1oe-zoz

It is hereby notified that vide High Court Order DaGd 3i.0E.2023

Ms.Ifil0Firdous
D/O Fidous AIi wani
R/O 39-D Gagribal Nehru Parlq, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from Ure date of

issuance of this notification, subject to the vertftcation of his/her Provislonal /LL.B

Degree Certifrcate ftom concemed University and veriftcation of his/her character

and antecedents ftom ClD. Has/her name has been entered under serial

Na JK-751-202i in the roll of Advocate maintained by this Regisfy.

The renewaUextenslon of provlslonal licencelentollment must be

souqht beforc the date of expiry unless the absolubmnal enrollment as an

Advocate ls ordercd therp befoflt.

By Order
ti?

r )ministration

ffi*xo, QtTltl -2-t. natp Datd lt-.w.zozs

Gopy forvarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court Bar Association, Sdnagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Llbrarian, High Court Wng Jammu/Srinagarfor information

7
and also keeping record of the same.
II{s. Ifrlu Firdous, Advocate

......fur information and necessary action.

-)

-;f-'-"

r (Admlnistration)
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EIGH coIJRT oF JAIVIMU & I(ASHMIR AI\ID LADAKH AT SRINAGAR
@rerching powers of Bor couocil undcr Sectioo 5t of the Advocates Ac{ 196l)

***

NOT!FICATI ON

xo:|fuLj:lduRcrLP Dared: Jl! - ag-zoz

It is hereby notified that vide High Court Otder Dated 31.08.2023

Ms.Ishfaq Ahmad Khan
D/O Mohammad Shafi Khan
R/O Zogu l(harian, Tehsil l(hansahib District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provlsionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and vertfication of his/her character

and antecedents from ClD. His/her name has been entered under serial

Na JK-752-202i in the rollof Advocate maintained by this Regisfy.

The nnewaUextenelon of orovlslonal llcencelentollment must be

souoht beforp the date of exolw unless the aboolutelfinal enrollment as an

Advocate ls ordercd thero before.

By Order
o+

t

R r (Ad

flo ho - 2q. tRGtLp p61ted ll..og.zozg

Gopy forvarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, Distric{BarAssociation, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Srinagarfor infurmation

and also keeping record of the same.
Ms.Ishfaq Ahmad Khan, Advocate

......ior infurmation and necessary action.

\v mlnlstrdtonl4

7
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stra minl )

PROVISIONAL
ENROLLMENT

4r
on



75

EIGE COI]RT OF JAIVIMU & I(ASEMIR AND LADAKE AT SRINAGAR
@rerching powen ofBu couocil undcr sccdon 5t ofthe Advoceteo Act, 196r)

*t*

NOTIFICATION

no. l9!j'tlat tRGrLp Dared : !!=og-zoz

It is hereby noffied that vide High Gourt Order Dated 31.08.2029

Mr. Jatinjit Singh Sarkaria
S/O S Gurmeet Singh
R/O Sai Khuld, Tehsil Suchetgarh, DistrictJammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionalty for a period of one year ftom the date of

issuance of this notification, subject to the veriftcation of his/her Provisional /LLE

Degree Certiftcate ftom concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.JK-753-2023\n the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlsional llcencelenrollment must be

souoht befor€ the date of exolrv unles3 the abgoluterfinal enrollment as an

Advocate ls ordercd therc befiorc.

By Order
Ol*

Reglstqar (Admlnlstration)

no: QoTx o . zl nel,rp Dated il..og.zozs 
V 

'ffi1v>
Gopy forvarded to the: -
1. Pdncipa! District and Sessions Judge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC e-Courts, High Gourt of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Jatinjit Singh Sarkaria, Advocate

......for information and necessary action.
(r+ -^

ministratlon)

PROVISIONAL
ENROLLMENT
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EIGE COIJRT OF JAIVIMU & I(ASEMIR AI\D LADAKE AT SRINAGAR
@rercbiog powers of Bar council under section 5t of the Advocatcc Acq r%r)

***

NOTI FICAT!ON

no, | 9 | 4,/4,lllRGrLP Dared : jl!_og-zoz

It is hereby notified that vide High Court Order Dabd 31.08.2023

Mr. Jahangir Ayub
S/0 Mohammad Ayub Parray
R/O Haigam l(hoie, Parray Mohalla, Tehsil Khoie, DistrictBudgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certiftcate from concemed University and veriftcation of his/her character

and antecedents ffom ClD. His/her name has been entered under serial

No. JK-751-2023 in the rollof Advocate maintained bythis Registry.

The renewaUextenslon of orovlslonal llcencelenrollment must be

souoht before the date of erolrv unless the aboolutelfinal enrollment as an

Advocate ls ordered therc before.

By Order
Or:*

Reaistrar (Adm i n istratlon )\r/' &t*no: hlVtt - -< z - nr;zrP Da6,d / t'.09.2023

Copy forvarded o tlre: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar fur uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Jahangir Ayub' Advocate

......br information and necessary action.
7

n
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ENROLLMENT
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HIGH COI'RT OF JAIVIMU & IGSEMIR AIID LADAI(E AT SRINAGAR
@rertislug powers of Brr councir under secdoo st of the Advocetca Acq 196l)***

NOT lFtc AT!ON

no'182W{UlnG/LP Dared: g! ..ae-mzs

It is hereby notifted that vide High court order Dated 31.08.2029

Ms. I(hushnamo Choudhary
D/O Sh. Manzoor Eussain
R/O llaripora, Tehsil l(angan Distrcit Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year ft,om the date of
issuance of this notification, subJect to the vertfication of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and verification of hiVher character

and antecedents from ClD. His/trer name has been entered under serial

No. JK-755-2023 ln the rol! of Advocate maintained by this Registry.

The renewaUextenslon of orovislonal llcence/enrcllment muet be

souoht beforc the date of exolrv unless the abeolutelf,nal enrollment as an

Advocate ls ordetpd therc befiorc.

By Order
Or

? lnlstraton)

No - J'.0. tRGtLp t eted o6m.zozg

copy forvarded to the: -
1. Prindpa! District and Sesslons Judge, Ganderbal.
2. Secretiary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Sfinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Ganderbal.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officlalwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar fur information

and also keeping record of the same.
7. Ms. Khushnoma Choudhary, Advocate

......for information and necessary action.

ltl '
lnistratlon)
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HIGE COURT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rercbing powers of Bor council under secdon 5E of tie Advocateo Acq 196l)

!t**

NOTIFIC A TION

no: I tly_fiAllaG/Lp Dared : jlte -mzt

It is hereby notifted that vide High Court Order Dabd gi.Og.2o2g

Ms. KounserJan
D/O Muhammad Shafi Wani
R/O Sat Boonir Lal Bazar, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rols of Jammu and

Kashmir Bar counci! provisionally for a period of one year ftom the date of
issuance of this notificaffon, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verificaUon of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-7562023 in the rollof Advocate maintained bythis Regisfy.

The EnewaUexlension of orcvlslonal llcencdenrollment must be

souoht beforc the date of exolrv unless the absolutelfinal enrcllment as an

Advocate is ordercd therc beforc.

By Order
F

Admlnlstraffon)Rqgistrar

xo: Qr V(Q - I t .nerc Dauad lt-.os.2o2sv 4K^#
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Counci! of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. GPC +Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chlef Librarian, Hlgh Court Wng Jammu/Srinagarbr information

7
and also keeping record of the same.
Ms. Kounsar Jan, Advocate

......for information and necessary action.

is m lnis
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HIGH COURT OFJAMMU & KASHMIR AND LADAI(E AT SRINAGAR
@rcrcbing potver! of Bor couocll order Sec{ol sg of the Advocabs Act, 196l)

***

NOTIF tc ATION

xo:19!J tbdnGrLp Dared, !!2a-zozt

It is hereby notified that vide High Court Order Dated gi.O8.2o2g

Mr. LaquitAli
S/O Nasib Ullah
R/O Fazalabod Mohalla (Jaba), Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionalty for a pefiod of one year ftom the date of

issuance of this notification, subject to ffre verification of hidher Provisional /LL.B

Degree Cefficate fiom concemed University and vertfication of his/her character

and antecedents fiom GlD. His/her name has been entered under serial

No. JK-757-2023 in the rollof Advocate maintained bythis Registry.

The rpnewaUextenslon of orcvlslonal llcencerenrollment must be

souqht beforp the date of exoirv unle$ the absoluterfinal enrcllment as an

Advocate ls ordercd therc before.

By Order

f minlstration

Ct.^

"w % )

Itlo

Copy fonvarded to the: -
1. Principa! District and Sessions Judge, Poonch.
2. Secretiary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next lssue of

Govemment Gazette.
4. President,DistrictBarAssociation, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammr.r/Srinagarfor information

and also keeping record of the same.
Mr. Lequit Ali, Advocate

..-...for information and necessary action.

I Dand l/-.09.2023

7
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IIIGE COI'RT OF JAMMU & KASEMIR A}ID LADAI(H AT SRINAGAR
@rerciring powers of Br councit under secdon 5t of the Advoceter Acg 196r)

***

NOTIFICA TION

nozl0l? tf2eznGLp Dated z ll- a-zozt

It ls hereby notifred that vide High Court Order Dated gi.OS.2O2g

Ms. Mahvishan Manzoor
D/O Manzoor Ahmad Wani
R/O Nownagri, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionatty for a period of one year fom the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certiftcate from concemed University and vertfication of his/trer character

and antecedents fiom ClD. His/her name has been entered under seria!

No. JK-75E-2023 in the roll of Advocate malntained by this Registry.

The rcnewaUeltension of orovlslonal llcencelenrollment must be

souoht beforc the date of erplrv unless the absolutelf,na! enrcllment as an

Advocate is ordered therc beforp.

By Order F?
*llP minlstration)6r

llo.' oated ll. .09.2023

copy forvarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Councilof lndia, New Delhig. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Pulwama.
5. CPC +Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Mahvishan Manzoor, Advocate

......for information and necessary action.

m lnistrationl-

7

PROVISIONAL
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EIGH COIJRT OF JA]VIMU & I(ASEMIR AI\ID LADAKE AT SRINAGAR
@rercbirg porre' of B* council under section 5t of the Advoceter Acg l%l)

***

NOTIFICA TION

norlQglflttilaGLp Dated z Jl- ag-mzg

It is hereby notified that vide High Court Order Dated 3i.0g.2023

Ms. Mehvish Nabi
D/O Gulam Nabi Wani
R/O Gund Checkpora, Bageti Kanipora, Tehsil Chadoore, District Budgem

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year trom the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and veriftcation of his/her character

and anteoedents ftom ClD. His/her name has been entered under serial

No. JK-759-2023|n the roll of Advocate maintained by this Registry.

The renewaUexbnslon of orovlslonal llcence/enrollment must be

souqht before the date of exolru unle$ the absolubrnnal enrcllment as an

Advocate ls ordered therc beforc.

By Order o"2.
J minlstration)

c'1 .

neif/n
tRclLP Dated ll-.oe.zozg I m$ilo

copy fonuarded to the: -
1. Principal Districtand SessionsJudge, Budgam.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DlstrictBarAssociation, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadlng on

the offidalwebslte.
6. tnctrarge Chief Librarian, High Court Wng Jammu/Srinagarfor inbrmation

and also keeping record of the same.
7. Ms. Mehvish Nabi' Advocate

......for information and necessary ac{ion.

*:>
n lstration)
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EIGE COI'RT OFJAIVIMU & KASHMIR AND LAI)AKE AT SRINAGAR
@rercldng powers of Bar coondl under soetion 5t of tte Advocrteo Acq r95l)

***

NOTI FICATION

nor/!6 ftggnGlLp Dated: j!1*r,-zozt

It is hereby notifted that vide High Court Order Dated 31.0g.2023

Mr. Mushtaq Ahmad Reshi
S/O Ghulam Ahmad Reshi
R/0 Buderkote, Tangmarg, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notiftcation, subject to the vertfication of his/her Provisional /LL.B

Degree Certiftcate from concemed University and verification of his/her character

and anteedents from clD. His/lrer name has been entered under seria!

No. JK-760-2023 in the rol! of Advocate maintained by this Registry.

The tenewaUextenslon of Drovlsional llcence/enrollment must be

souoht beforc the date of exolrv unless the absoluterfrnal enrcllment as an

Advocate ls orderod ther€ befor€.

By Order
4)/

? ministratlon)Registla
\/ ry,IUo.' Irated I l-.N.2023

Copy forrarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Sdnagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Baramulla.
5. CPC e-Courtrs, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mushtaq Ahmad Reshi' Advocate

......for information and necessary ac{ion.
7
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HIGH COIJRT OF JAMMU & I(ASEMIR AND LADAKH AT SRINAGAR
@rercUog powers of Bor Council under Secton 5E of the Advoceter Act, 196l)

***

NOTIFIC TION

nozl4lT trtunGLp Dared I jl!=os-2o2s

It is hereby notified that vide High Court Order Dated 31.08.2023

Mn Mehraj Uddin Mochi
S/O Late Sh. Gula Mochi
R/0 Waterhail Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a period of one year fiom the date of

issuance of this notification, subject to the verification of hiJher Provisional /LL.B

Degree Certificate ftom concemed University and veriftcation of his/her character

and antecedents from ClD. His/her name has been entered under seria!

No. JK-761-2023 in the roll of Advocate maintained bythis Registry.

The rcnewaUextenslon of orovlslonal licencelenrollment must be

souoht before the dab of erolw unless the abeolutelf,n I enrollment as an

PROVISIONAL
ENROLLMENT

Advocate ls ordercd therc beforc.

By Order
*

I lnistratlon)*$y
Itlo Itated ll-N.2023 r,l 1

Copy fowarded to the: -
1. Principal Districtand SessionsJudge, Budgam.
2. Secretary, Bar Counci! of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication ln the next issue of

Govemment Gazette.
4. President,DistrictBarAssociation, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mehraj uddin Mochi' Advocate

......for information and necessary action.

6r€

7
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HIGE COIJRT OF JAMMU & KASEMIR AND LADAI(H AT SRINAGAR
@rertidng porven of Ber Councll onder Soctlon 5E of the Advocetg Act, f96f)

***

OTIFICATI N

No'lt/0 #tt IRGTLP Dared: jL=ag-zoz

It is hereby notilied that vide High Court Order Dated 31.08.2023

Mn Mohamad Rafeeq Rather
S/O Gh. Mohamad Rather
R/O Ajas, Pottu Mohalla Tehsil AJas District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the veffication of his/her Provisional /LL.B

Degree Certificate fiom concemed University and vertftcation of his/her chanacter

and antecedenb from ClD. His/her name has been entered under serial

Na JK-762-2023 in the roll of Advocate maintained by this Registry.

The renewaUextension of orovlslonal llcencdenrollment must be

souoht beforc the date of exolry unless the absoluternna! entollment as an

Advocate ls ordered theto beforc.

By Oder o^>
-) r (Adminlstration)

IUo ho go l - o?.tRctLP Dated I l-.09.2023

Gopy forvarded to the: -
1. Principa! District and Sessions Judge, Bandipora.
2. Secretiary, Bar Councilof lndia, New Delhig. Managei, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DistrictBarAssociation, Bandipora.
5. CPC eCourts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Mohamad Rafeeq Rather, Advocate

......for information and necessary action. t
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HIGE COI'RT OF JAIVIMU & I(ASHMIR AIID LADAKH AT SRINAGAR
@rercbiry porven of Bor corrcil under secdon 5t of tie Advocetee Act, 196l)

***

NOTIFICATI ON

n",Ull-/&l1Rc,Lp Dared: 1!! - a-zozt

It is hereby notified that vide High Court Order Dated 31.0E.202t

Mn Musaib NaseerBhat
S/O Sh, Naseer Ahmad Bhat
R/O Upper Sathu Bar Bar Shah , Tehsil Khas, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provislonally for a period of one year fiom the date of

issuance of this notification, subject to the vertfication of hiVher Provisional /LL.B

Degree Certificate from concemed Universig and vertftcation of his/her charac'ter

and antecedents ftom ClD. Has/her name has been entered under serial

Na JK-763-2023 in the roll of Advocate maintained by this Regisffy.

The renewaUexbnslon of otovlslonal llcence/enrollment must be

souoht beforc the dab of exolry unless the absoluterf,nal enrcllment as an

Advocate le ordercd therc befiore.

By Order Io*2
Gi"tn

no: Lloillo - t *- tRct.rp Da,.d lh.oe.mzs 
V

r minlstratlon)

K^\a
Gopy forvarded to the: -
1. Principal DisUict and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazefte.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Gourt of J&K and Ladakh, srinagar for uploadlng on

the offcialwebsite.
6. tncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Musaib NaseerBhat, Advocate

......for information and necessary action.
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HIGH COIIRT OF JA]VIMU & I(ASEMIR AITD LADAKH AT SRINAGAR
@rercbiog porrerc of Brr Council under Serton 58 of the Advocrtes Act, l96f)

***

NOTIFICATION

No Itl$tzunercDated Jl!-ag-zoz

It is hereby notifted that vide High Court Order Dated 31.08.2023

Mr. Mohd Aquib Wani
S/O Mohd Amin Weni
R/O Eosyote Tehsil Ihanamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a period of one year from the date of

issuance of this notification, subject to the veriftcation of his/her Provisionat /LL.B

Degree Certiftcate fiom concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

Na JK-761-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextension of orovisional llcencerenrollment muet be

souoht beforp the date of explrv unless the absolutelflnal enrollment as an

Advocate ls ordercd there before.

By Order IM>
inistratlon)

Da/f,d ll-.og.zoze

copy forvarded to the: -
1. Principal District and Sessions Judge, Raiouri.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publicaton in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociaton, Raiouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Sdnagar for information

and also keeping record of the same.
Mr. Mohd. Aquib lVani, Advocate

......for information and necessary action.
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EIGE COURT OFJAMMU & I(ASEMIRAND LADAKE AT SRINAGAR
@rercblrg powen of Blr cooncil under sccdon 5t of the Advocrtg Act, 196l)

***

NOTIF ICATION

No: I Qzt (u?nGlLp Dared z l1=ae-zozt

It is hereby notifted that vide High Court Order Dated 31.08.2029

Ms Mamta Thalryal
D/O Sh. Subash Thalryat
R/O H.No 315 Krishna Nagar, Tehsil & DistrictJammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the verificaUon of his/her Provlsional /LL.B

Degree Certificate from concemed University and verffication of his/her character

and antecedents from ClD. Has/her name has been entered under serial

No. JK-765-2023 in the rol! of Advocate maintained by this Registry.

The rpnewaUextenslon of orpviglonal llcencerenrollment must be

souqht before the date of exolrv unless the absolutelfinal enrcllment as an

Advocate ls ordered there before.

By Order

k>
R J ministration)-,

Itlo bo?" 3Z- natw rryred llzn.2o23

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC e-Courts, Haah Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar br information

and also keeping record of the same.
Ms. Mamta Thalryal, Advocate

......for information and necessary action.
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HIGE COI'RT OF JAIYIMU & I(ASHMIR AI\D LADAKE AT SRINAGAR
@rerclriry powere of Bor Council under Sccdon 58 of the Advocetec Acg lg6l)

***

NOTIFICATION

Noz/!21- o{ sstfiGILP Dated I J!Lis-202s

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mashkoor Ahmed Bhat
S/O Salam Din Bhat
R/O Tatersoo, Tehsil & District Remben

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B

Degree Certificate ftom concemed University and vermcataon of his/her character

and antecedents from ClD. Hidher name has been entered under serial

No.JWUn the roll of Advocate maintained by this Registry.

The pnewaUextenelon of orovlslonal llcencelenrcllment must be

aouoht befotp the date of explry unless tte abeolutelftnal enrcllment as an

Advocate is ordercd therc beforc.

By Order

f,r'
R\P.

0*
r Admlnlstraffon)

Itlo 4o$h- Q rnerP Deted ll-lp.2o2s

copy forvarded to the: -
1. Principal Distict and Sessions Judge, Ramban.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociafion, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mashkoor Ahmed Bhat, Advocate

......for information and necessary action.
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EIGE COURT OF JAMMU & I(ASEMIR AND LADAKE AT SRINAGAR
@rcrcislng porvers of Bor councll undcr sccdon st of the Advocete Acq 196r)

***

NOTIF tc ATION

xoz 19,13-#gJnGrLP Dared : Jl=ag-zoz

It is hereby notified that vide High Court Otder Dated 31.0E.2023

Mn Mohd Bilel Khan
S/O Shamsh Din Khan
R/0 Malti, Tehsil Billawar, District Iftthua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pefiod of one year from the date of

issuance of this notificaton, subject to the verificafion of his/her Provlslonal /LL.B

Degree Certiftcate fiom concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. IK-767-2023 in the rol! of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlsional llcencelenrollment must be

souoht beforc the date of erdry unless the aboolutelfrnal enrollment as an

Advocate ls orderpd therc beforc.

By Order

IUo

Gopy forrvarded to the: -
1. Principa! District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publicaton in the next issue of

Govemment Gazette.
4. President, District Bar Associaffon, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar br uploading on

the offcialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagarfor information

and also keeping record of the same.
Mn Mohd Bilal Khan, Advocate

......for information and necessary action.
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EIGII COI'RT OF JAMMU & I(ASHMIR AITID LADAKE AT SRINAGAR
@rerciriog porven of Bor Coundl under Socdon 5t of the Advocetes Act, lgff)

***

NOTIFICAT!ON

nozl9fu4.,,balRc,LP Dated: iil - ag-zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Mamta Kumari
D/O Rachhpal Singh
R/O Penj Toog Tehsil Khour, District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subjecl to the verification of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and veriftcation of his/her character

and antecedents ftom ClD. His/trer name has been entered under serial

Na fK-76E-2023\n the roll of Advocate malntained by this RegisW.

The rcnewaUextenslon of provlslonal llcence/enrollment must be

souoht befors the date of exolrv untess the aboolutelfinal enrollment as an

Advocate ls ordercd therc beforc.

By Order uil-
(Adminlstraton)

ll

Itlo o.
,,'lt$

copy forvarded to the: -
Principal Distilct and Sessions Judge, Jammu.
Secretiary, Bar Counci! of lndia, New Delhi
Managei'Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, J&K High Court BarAssociation, Jammu.
GPG e-Courts, High court of J&K and Ladakh, srinagar for uploading on

the officialwebsite.
incf,arge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Mamta Kumari, Advocate

......for information and necessary action.
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HIGH COTIRT OF JAMMU & I(ASHMIR AI\ID LADAKH AT SRINAGAR
@rercising powen of Bar Council under Scctiotr 5E of the Advocatcs Act, 196l)

***

NOTIFICATION

No: l$"f-lflalRc,Lp Dated : lt/ - qg -zoze

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Mohini Devi
D/O Sansar Singh
R/O Nighal, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-769-2023 in the rollof Advocate maintained by this Registry.

The renewa!/extension of orovisional licence/enrollment must be

souoht before the date of exoirv unless the absolute/final enrollment as an

Advocate is ordercd tLere before.

By Order
IO+>

tra inistration )m

no: Qo&t?.6t nGlLp Dated t/-.os.2o2s

Copy forrvarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban.
5. CPC e-Courts, High Court bf J&K and Ladakh, Srinagar for uploading on

the ofricialwebsite.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Mohini Devi, Advocate

......for information and necessary action.
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HIGII COI'RT OF JAMMU & I(ASHMIR AI\ID LADAKH AT SRINAGAR
@rcrcising powcn of Ber Council under Section 5t of the Advocates Act, 196l)

***

NOTIFICATION

no, Mll4.,,l2}lRGrLP Dated : ll-ag -zozs

!t is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Manjeet Kumar
S/O Krishan Chander
R/O Village Samroli, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verilication of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-770-2023 in the roll of Advocate maintained by this Registry.

The ten ofewal/extension orov is al licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of eroirv un! the absolute/final enrollment as an

Advocate is ordered there before.

By Order

copy
1.
2.
3.

xo, Q0 R lf- 7l -nGlLp Dated I l -.og.zozs

^

n
mtnt
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stratibn)tr
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forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Councilof India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Mr. Manjeet Kumar, Advocate

......for information and necessary action.
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HIGII COURT OF JAMMU & KASIIMIR AIYD LADAKII AT SRINAGAR
@rercbiog powers of Bar Council uoder Scctioo 58 of the Advocates Act, f96l)

***

NOTIFICATION

NozlqlS#NRGrLP Dated: fl- 4e-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Maninder Pal Singh Bijral
S/O Rabinder Singh Bijral
R/O Bikram Nagar Karan Bagh Gadigarh, Tehsil Gadigarh, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notmcafion, subject to the verification of hidher Provisional /LL.B

Degree Certificate ftom concemed University and verification of hiVher character

and antecedents from ClD. His/her name has been entered under serial

Na JK-771-2023 in the roll of Advocate maintained by this Registry.

The renewaUextension of provisional licence/enrollment must be

souoht before the date of exoirv unless the absolutelfina! enrollment as an

Advocate ls ordered therc before.

By Order o*?
r (Administratlon)

uo: 8og&l- la-netp Dated il-.oe.zozs

copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretrary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, J&K High Court BarAssociation, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Sdnagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Maninder Pal Singh Birjal, Advocate

......for information and necessary action.
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HIGII COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council undcr Scction 5E of the Advocates Act, l95l)

***

NOTIFICATION

No: l!2i$ZatRG,Lp Dated : J!!=ag -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Maryam
D/O Farooq Ahmad Boktoo
R/O Dalgate, Hotel Akbar, Gate No.l, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No, JK-772-2023 in the roll of Advocate maintained by this Registry.

The renewa!/extenslon of 'provisional licence/enrollment must be

souqht beforc the date of exoirv unl the absolute/final enrollment as an

PROYISIONAL
ENROLLIVIENT

Advocate is ordered there before.

By Order

IUo.'

copy
1.

2.
3.

Q, "i " ruGILP Dated ll-.os.2o N
04r

ministration)
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7

fonvarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Maryam, Advocate

......for information and necessary action
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HIGH COI.'RT OF JAMMU & I(ASHMIR AND LADAKH AT SRINAGAR
@xercisiog lxrwers of Bar Council under Section 58 of the Advocates Act, l95l)

***

NOTIFICATION

No:lQ2? y'zcNRGlLp Dated: J!=-og-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mohd Meesam
S/O Dilbar Hussain
R/O Mohalla Plaser, Nanval Bala, Tebsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pedod of one year from the date of

issuance of this notffication, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No. JK-773-2023 in the roll of Advocate maintained by this Registry.

Thc renewa!/extension of provisional licence/enrollment must be

souqht befo:e the date of expirv unl the absolute/final enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordered there before.

By Order
Ib>

nistration)

o.g K{tAlo:

copy
1.
2.
3.

:/RG/LP Dated ll-09.2023

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mohd Meesam, Advocate

......for information and necessary action.
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HIGH COUR,T OFJAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powen of Bar Council under Soction 58 of tbe Advocrtca Act, 196l)

***

NOTIFICATION

xo/flla-tlplRcrLp Dated : ALag -zozs

!t is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mushtaq Ahmed
S/O Mohd Rafiq
R/O Jughal P/O Jughal, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No. JK-774-2023 in the rollof Advocate maintained by this Registry.

The rcnewal/extension of orovisional licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exo N unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

0s *
strar Administration)

no: UO 3S 7 . 6 tt nGlLp Dated o$,os.

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretiary, Bar Council of lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, DistrictBarAssociation, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for lnformation

and also keeping record of the same.
7. Mr. Mushtaq Ahmed, Advocate

.for information and necessary action.

K^v
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IIIGH COI'RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exerrising powcru ofBar Counci! undcr Scctioo 5E oftbe Advocates Act, l95l)

***

NOTIFICATION

norlQit$.;2tZtRcrLp Dated: il1 - as-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Muzamil Mohammad Meer
S/O Ghulam Mohammad Meer
R/O Guzriyal, Shahe Mohalla, Tehsil Kralpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verificatlon of his/her character

and antecedents from ClD. His/her name has been entered under serial

No, JK-775-2023 in the roll of Advocate maintained by this Registry.

Tho renewal/extension of provisional licence/enrollment must be

souqht before the date of exoirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
O,^Y

uo, Q0&181 ILIRG/Lp Dated ll..og.zozs

ministration)

K^Y
tra

forwarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, Distrlct Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for informatior
and also keeping record of the same.
Mr. Muzamil Mohammad Meer, Advocate

copy
1.

2.
3.

4
5

6

7

PROVISIONAL
ENROLLMENT

......for information and necessary action.

ffikk#.ff:L,%

I
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HIGH COT]RT OF JAIVTMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rercising powen of Bar Council under Scction 58 of the Advocates Act, 196l)

it**

NOTIFICATION

Nozl 011 tbUlRG/Lp Dated : Jll=-og-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mohammad Zia Ul Latief
S/O Mohd Latief
R/O Hasyote, Tehsil Thannamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notmcation, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verffication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-77G2023 in the roll of Advocate maintained by this Registry.

The renewa!/extension of provisional licence/enrollment must be

souqht beforc the date of exoirv unl the absolute/fina! enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordered there before.

By Order t

A^
f ministration)

y7
No: Dated ll-.og.zo

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. MohammillZia Ul Latief, Advocate

......for information and necessary action.

Xq

Iffim lnr
fsistra

/l'w-.- 4\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 5E of the Advocetcs Act, 196l)

***

NOTIFICATION

No'l9JZ-l-&lltRG/Lp Dated: J!. qg-zozs

!t is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Manisha Devi
D/O Krishan Singh
R/O V.P.O. Sujandhar, Tehsil Bhomag, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-777-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisiona! licence/enrollment must be

souoht before tlrc date of expiry unless the absotute/fina! enrollment aa an

Advocate is ordered there beforc.

By Order *+
e strar

no: 4oaQ-lt- natP Dated lt,.og.zozs

copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretiary, Bar Council of lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Reasi.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Manisha l)evi, Advocate

......for information and necessary action.

P
ministration)

7

ministration)4

PRO\/ISIONAL
ENROLLMENT

I 4
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HIGH COURT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rercising pos,ers of Bar Council uoder Soction 58 of tbe Advocetcs Act, 196l)

***

NOTIFICATION

xozlfijlbZ1RcrLp Dated : J! - ag-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Meenakshi Sharma
D/O Subash Chander
R/O V.P.O. Ambaran, Tehsil Akhnoor, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pedod of one year trom the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-778-2023 in the rollof Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must te
souqht beforc the date of exoiw unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
2,t-/

tra ministration )

Illo.' IRG/LP Dated 11..09.2023

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court \Mng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Meenalshi Sharma, Advocate

......for information and necessary action

-).

\6y>

eff

7

PROVISIONAL
ENROLLMENT

Fpsistrar

4-
ministr

1

n)
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EIGH COIJRT OF JAMMU & I(ASHMIR AI{D LADAKE AT SRINAGAR
@rercbing powers of Btr Council uodcr Secdon SE of tte Advocrtc Act 196l)

***

trOTIFICATION

noz Mtl:l,tailnGrp Dared I ;lLrls-zozs

It is hereby notfted that vide High Court Order Dated 31.08.2023

IUs. Mehnrz Nissar
D/O Nissar Ahmad Eurra
R/O Mallabuchan Magam, Eurra Mohalla, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subJec{ to the verification of his/her Provisional /LL.B

Degree Certificate from concemed Univers'lty and verification of his/her character

and antecedents ftom ClD. Hidher name has been entered under serial

NaJK-779-2023 in the roll of Advocate maintained by this Registry.

The renewallexlenslon of provlslonal llcencerenrollment must be

souoht beforc the dab of exolrv unless the absoluterfinal enrollment as an

Advocate ls ordercd therc beforc.

By Order
C*9>"

l mlnistratlon)

No QaTz^. Q.<nan^e Debd //-.os.zozs lffi
copy fonvarded to the: -
',. Princlpa! Dlstrict and Sessions Judge, Baramulla.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officlalwebsite.
6. lncharge Chief Librarian, High Court \Mng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Mehnaz Nissar, Advocate

......for information and necessary action.

*
minlstration)

7

PROVISIONAL
ENROLLMENT

n
Regfiv 4

I
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EIGE COI'RT OF JAIVIMU & KASEMIR AI\D LADAKE AT SRINAGAR
@rercbing porverr of Bar couucir urder Secdon st of the Advocet€ Act, 196l)

*:t*

NOTIF tcA TION

xozl 43 lt rlrta lnGllp Dared, I - tg-zozs

It is hereby notilied that vide High coud order Dated 3i.0E.2023

Ms. Mohsina Amin
D/O Mohammad Amin Ganie
R/O llari Parigam, Tehsil Awantipora, District pulwama

has been admitted and enrolled as an Advocate on the rolts of Jammu and

Kashmir Bar counci! provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and vertftcation of his/her character

and antecedents from clD. His/her name has been entered under serial

NaJK-7E0-2023 in the roll of Advocate maintrained by this Regisfiy.

The rcnewaUextenslon of pravlslona! llcence/enrollment must be

souoht before the date of exolw unless the absoluterfinal enrcllment as an

Advocate lg ordercd therc befoflr.

By Order

*
m lnlstration)

no,M Dat,dtt-.N.202s

Copy forvarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretrary, Bar Counci! of lndia, New Delhi
3. Manager, Govemment Press, Srinagar br publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Pulwama.
5. CPC e-Courts, High Court of J&K and Ladakh, Sfinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Mohsina Amin, Advocate

......br information and necessary action.

b{?
mlnistratlon)

7

N

PROVISIONAL
ENROLLMENT

4

:!
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IIIGH COI'RT OF JAIVIMU & I(ASHMIR AI\D LADAKE AT SRINAGAR
@rercidng porverr of Bu councll onder sccdon 5E of tbe Advocrtg Act, 196r)

***

NOT I FICAT roN

noz l9lSjl,&LLtRGrLp Dared : j1-as-zozs

It is hereby notified that vide High Court Order Dated gi.O8.2o2g

Mr. ManikSambyal
S/O Paramjeet Singh Sambyal
R/O Opposite New Bus Stand, Kehli Mandi, Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar counci! provisionally for a period of one year fom the date of

issuance of this notification, subject to the vefiffcation of his/trer Provisional /LL.B

Degree Cefficate ftom concemed Universlty and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under seria!

NaJK-781-202i in the rollof Advocate maintained by this Registry.

The rcnewaUextenslon of orovlslonal llcencelenrollment must be

eouoht beforp the date of exolrv unless the absoluterflnal enrcllment as an

Advocate le ordered thete before.

By Order

a

0s
r (Admlnietration)

a

xo:Mp
RTilP

Dated ll-.oe.zozg ffi
Copy fom,arded to the: -
1. Principal Distric{ and Sessions Judge, Samba.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Sdnagar br publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mn Manik Sambyal, Advocate

......for information and necessary action.
7

min

PROVISIONAL
ENROLLMENT

RSPJ

14

t

Y
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HIGE COIJRT OF JAMMU & I(ASEMIR AND LADAI(E AT SRINAGAR
@rerc'lriug powers of Ber Couocll under Sccdon 5E of the Advocetes Act, 196l)

***

NOT IFICATION

noz 1436 "fupnGLp DarEd. jlL{s-202s

It is hereby notified that vide High Court Order Dated 31.0S.2023

Mr. Murtaza Nasir
S/O Late Assadullah Bhat
R/O Peer Bagh Green Avenue Sector - B, Tehsil Khas Distric{ Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pedod of one year ftom the date of

issuance of this notification, subject to the vefification of hidher Provisional /LL.B

Degree Cefficate fiom concemed University and verification of hi$her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-782-2023'tn the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orov ona! llcence/enrcllment must be

souoht beforo the date of exolrv unless the abeolutelf,nal enrollment as an

Advocate ls ordercd therc befiorc.

By Order

oir
minlstration)

no, QlooJ l0 - nozP Dated l/-.og.2o2s

n

Copy fomarded toUre:
1. Principal Disfict and Sessions Judge, Srinagar.
2. Secretrary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Sfinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, Hagh Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

tl

6r
ministration

7
and also keeping record of the same.
Mn Murtaze Nasir, Advocate

......for information and necessary action.

n

PROVISIONAL
ENROLLMENT

RvJ

/%yt
)
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EIGII COURT OF JAMMU & IGSEMIR AI\D LADAKE AT SRINAGAR
@rercblng powen of Bor councll uuder Socdon 5E of oe Advocrtcs Act, lg6t)

***

NOT!FICAT roN

noz l03l '/utnGlLp Dared: illaae-zozt

It is hereby notified that vide High Court Order Dated 91.08.2023

Mn Mohammed ldrces Bhat
S/O Nazir Ahmad Bhat
R/O House No.l, Lane No.2, Iqbal Colony, lYanbal Nowgam, Tehsil
Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a period of one year from the date of

issuance of this notification, subject to the vedfication of his/her Provisional /LL.B

Degree Certiftcate ftom oncemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under seria!

NnlWEUlLin the rollof Advocate maintained bythis Registry.

The renewaUextenslon of orovlslonal llcence/enrollment must be

souoht beforc the date of exolru unless the absolublfrnal enrcllment as an

Advocate ls ordercd therc before.

By Order w>
r ministradon)

xo, 
(/LNLJ,a- netp Datld U-.0e. 4q

Gopy folvarded to the: -
1. Principal Distict and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Sdnagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Srinagarfor information

7
and also keeping record of the same.
Mr. Mohammed ldrrces Bha$ Advocate

......for inbrmation and necessary action.

fr'
I*?

PROVISIONAL
ENROLLMENT

Rvlr(adffiratron)
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HIGII COIJRT OF JAIITMU & I(ASHMIR AI\D LADAKE AT SRINAGAR
@rercisiog powen of Bor couocil under sscdon sE of the Advocete Acq 196l)

***

NOTIFICA TION

ttozlQte 'lautRcrLp Dared: !!- ag-zozg

It is hereby noffied that vide High Court Order Dated 31.08.2029

Ms. Mir Naira Nissor
D/O Nissar Ahmad Mir
R/O Arigam, Jamia Masjid Mohalla, Tehsil Khansahab, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the verification of his/her Provisional AL.B

Degree Cefficate from conoemed University and verification of hidher character

and antecedents ftom ClD. Has/her name has been entered under serial

No.JK-7E1-2023 in the rollof Advocate maintained bythis Registry.

The rpnewaUextenslon of orovlslonal llcencerenrollment must bs

souoht before the dab of exolw unless the abeolutelf,nal enrollment as an

Advocate ls odetod therc before.

By Order

e*n<
mlnlstration)

*#
Gopy forvarded to the: -
1. PdncipalDisfictandSessionsJudge, Budgam.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Budgam.
5. CPC e-Courts, High Court of J&K and ladakh, Srinagar for uploading on

the officlalwebsite.
6. tncharge Chief Ubrarian, High Court Wng Jammr.r/Srinagarfor informafion

and also keeping record of the same.
Ms. MirNaira Nissar, Advocate

......for information and necessary action. I@1:-r)
Registrar minlstra0on)

%^

No: I Deted l/..09.m23

PROVISIONAL
ENROLLMENT

7

v
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HIGH COI'RT OF JAIVIMU & KASEMIR AND LADAKII AT SRINAGAR
@rerciring powers of Blr Council under Secdon 5t of the Advoceteo Act, l95l)

t**

NOTIFICATI ON

noz I Q 31 tyu nG/Lp Dared : l!2oe-zozs

It is hereby notified that vide High Court Order Dated 3i.08.2029

Ms. Nazaqat Lateef
D/O Lateef Ahmed Thoker
R/O Trichal, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pedod of one year from the date of

issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B

Degree Certificate from concemed University and veriftcation of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-785-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlslonal llcencerenrollment must be

eouoht befotp the dab of exolrv unless the abeolublflnal enrollment as an

Advocate ls ordercd thetp beforc.

By Order
bre-

Reglstrqr (Adm I n lstratign)

no: 4 I 0 27- li.narp De,,d lt -.oe.zozs lV r$l"
copy fomarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretiary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DistrictBarAssociation, Pulwama.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Nazaqat l-ateef, Advocate

......for information and necessary action.

OrJr.€

fr

7

PROVISIONAL
ENROLLMENT

r n on)
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EIGE COI'RT OF JAIVIMU & KASEMIR AND LADAKE AT SRINAGAR
@rercbing powers of Bu council under scsdon 5t of the Advocetes AcG 196l)

***

NOT IFICATION

NozlQ!fi an LIRGrLP Dared : J!=ag-zoz

It is hereby notlied that vide High Court Order Dated 31.0E.2023

Il{s. Nayeema Javaid
D/O Javaid Ahmad Pir
R/O Dard Eerier l(hargund, Tehsil Kralpora, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year frrom the date of

issuance of this notiftcation, subjec't to the verificaton of hiVher Provisiona! /LL.B

Degree Certificate from concemed University and veffication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-78G2023 in the roll of Advocate malntained by this Registry.

The rcnewaUextenslon of orovlslona! llcence/enrollment must be

souoht before the date of exolru unless the absolutelfinal enrcllment as an

Advocate ls ordercd therc beforc.

By Order

O\rY
m lnlstratlon)

ps, l/ t 035- Q 2. nerrp Dated tt-.os.zo2s /%
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupuara.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Kupwara.
5. CPC e-Courts, Hlgh Court of J&K and Ladakh, Srinagar for uploading on

the officlalwebsite.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Nayeema Javaid, Advocate

......for information and necessary action.

-l

O.-l'

PRO\/ISIONAL
ENROLLMENT

7

*eq[;f, (Adminlstration)

ti
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EIGH COI.IRT OF JAIVIMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rercising powen of Bar Councll under Secdon SE of Oe Advocetos Act, l96f)

***

NOTIFICATI ON

nornqt otltutRcrLp Dared: I l -og-mzs

It is hereby notifted that vide High Court Order Dated 31.08.2023

Ms. Nazia Allahi
D/O Mohd Ashraf
R/O Dalwah, Tehsil Gool District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the verificaton of his/her Provisional /LL.B

Degree Certificate fom concemed University and vertfication of his/her charac{er

and antecedents from ClD. His/her name has been entered under serial

No.JK-7E7-2023 in the roll of Advocate maintained by this Regisfy.

The rcnewaUextension of prcvislonal llcencerenrollment must be

souoht beforp the date of exohv unless the abeoluterflnal enrollment as an

Advocate ls ordercd thero beforc.

By Order
o**-

Re$lslrar (Adm I n lstration)

no,Qt OQ\-do nerc Dat,*. ll.N.202s 
U/ /yrt

copy forwarded to the: -
1. Principal Distict and Sessions Judge, Ramban.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DistrictBarAssociation, Ramban.
5. CPC +Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chlef Ubrarian, High Court Wng Jammu/Srinagar for informaffon

and also keeping record of the same.
IVIs. Nazia Allahi, Advocate

......for information and necessary action.

-,

7

ovn

PROVISIONAL
ENROLLMENT

*w''r AdmlnlstratiN on)

t
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HIGII COI]RT OF JAIIIMU & IGSHMIR AND LADAI(H AT SRINAGAR
@rercblng porven of Bor Councll uodcr Secdou 5t of the Adyocetco Act, 196l)

***

NOTIFICATION

xo: I 4 lt z ofuunGlLp Dabd I Jl:lls-2u2s

It is hereby notifted that vide High Court Order Dated 31.08.2023

Mn NiketSingh Rana
S/O Bharat Singh Rana
R/O llouse No.5.3, Ward Nol4, Near Girts En Sec. $chool, Tehsil & District
IDoda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subjecl to the vedfication of his/her Provisional /LL.B

Degree Certificate fom concemed University and veriftcation of his/her character

and antecedents from ClD. Hie/her name has been entered under serial

No.JK-78&2023 in the roll of Advocate malntained by this Registry.

The rpnewaUextenslon of orovlsional llcence/enrollment muet be

souoht before the dab of exolry unless the absoluterlfinal enrcllment as an

Advocate ls ordered therp before.

By Order tF?
r (Admlnlstraton)

No h t o St -S$man-p rbted I1..(p.2o2s ffi
Copy forwarded to the: -
1. Principal Distictand SessionsJudge, Bhaderwah.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei'Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Doda.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Nikat Singh Rana, Advocate

......br information and necessary ac{ion.

ot*

7

I

(
mln lstration)

PROVISIONAL
ENROLLMENT
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EIGII COI]RT OF JAIYIMU & I(ASEMIR AI\D LADAI(H AT SRINAGAR
@rercislng powcrr of Brr Council under Secdon 5E of thc Adyocrrcs Ace, 196l)

***

NOTTF ICAT!ON

norlflll/glUnGrp Dared I ll- rls-202s

It is hereby notified that vlde High Court Order Dated 31.08.2023

Mr. Naresh Kumar
S/O Bansi Lal Bhagat
R/O Village l-,styal P/O Kana ChackTehsil Marh DistrictJammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subJect to the vermcaton of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

Na.lK-7E9-2023ln the roll of Advocate maintained by this Registry.

The EnewaUextenglon of orovlslonal llcencerenrollment must be

souoht beforc the date of exolru unless the absolutelftnal enrollment as an

Advocate ls orderod therc beforc.

By Order

tf %
lnlstraffon)

I

ilo 4tolt- / ndLP Dated il..os.zozg %
copy fomarded to the: -
1. Principal Distictand SessionsJudge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhi
g. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociaffon, Jammu.
5. GPC e-Courts, Hiah Court of J&K and Ladakh, srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

7
and also keeping record of the same.
Mn Narcsh Kumar, Advocate

......for information and necessary action. \
hn^.

tF, '**H2 mlnistratl

PROVISIONAL
ENROLLMENT

r 4 oh)
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HIGII COTIRT OF JAIVIMU & I(ASEMIR AND LADAI(I AT SRINAGAR
@rencidng powen of Blr Couocil ouder Sectior 5E of Oe Advocrte Act, f96f)

***

NOTIFICAT N

No: lll4pgncrLP Dared ; L4s-2o2s
---

!t is hereby notified that vide High Couft Order Dated 3t.08.2023

Mr. Nirmal Singb
S/0 Parmod Singh Jamwal
R/O Rahya (Neor Shiv Mandir) Tehsil Vijaypur District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of hidher Provisional /LL.B

Degree Certiftcate from concemed University and vertftcation of his/her character

and antecedents ftom ClD. Hls/her name has been entered under serial

NaJK-790-2023 in the roll of Advocate maintained by this Registry.

The renewaUextenslon of orovlslonal llcencelenrollment must be

souoht beforc the date of exoirv unless the absolut€rllnal enrollment ag an

Advocate ls ordered there before.

By Order

-,*v
Da/cd //-.oe.zozg

r (AdmlnlstraSon

K

and also keeping record of the same.
Mr. Nirmal Singh' Advocate

......for information and necessary action.

)

Itlo

copy forvarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretiary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, Disfict BarAssociation, Samba.
5. CPC eCourts, High Court of J&K and Ladakh, Srinagar for uploading on

the offdalwebsite.
6.' lncharge Chief Ubrarian, High Court Wing Jammu/Srinagar for information

7

-,Reg lstra

PROVISIONAL
ENROLLMENT

\/

m inlstration)
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HIGE COIJRT OF JA}IMU & I(ASEMIR AIYD LADAKH AT SRINAGAR
@rercisiog powerr of Ber Council under Section 5t of rhe Advocatcs Act, 196l)

***

NOTIFICATION

ttozQh-o7 u4 GILP Dated. !! - 4s-2o2s

It is hereby notified that vide High Court Order Dabd 31.0E.2023

Mr. Naman Padha
S/O Keshav Padha
R/O Main Chowk Bagh-i-Bahu, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subiect to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of hidher character

and antecedents ftom ClD. HiJher name has been entered under serial

NaJK-791-2023 in the roll of Advocate maintrained by this Registry.

The renewaUextenslon of orcvlslonal llcencelenrollment must be

souoht beforc the date of exohv unless the absoluterfinal enrollment as an

Advocate is ordercd therc beforo.

By Order wr
l Admlnlstration)

vo,4lo&S-Q2- neiep Dated ll..og.zozg &
copy fonvarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Govemment Press, Sdnagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadlng on

the offcialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for inbrmation

and also keeping record of the same.
Mr. Naman Padha, Advocate

......for information and necessary action. t
u*

*TrF

7

mlnistration )

PROVISIONAL
ENROLLMENT

K
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EIGE COI'RT OF JAIVTMU & I(ASEMIR AND LADAKH AT SRINAGAR
@rercising powen of Bor councll mder sccton 5E of the Advocetg acq 196l)

***

NO TIFICATION

nozlllfA&anGtp Dared z llts-zozt

It is hereby notified that vide High Couil Oder Dated 31.08.2020

Mr. Nayeem III Eassan
S/O Ghulam Hassan Lone
R/O Wanigam Payeen, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a period of one year fom the date of

issuance of this notilicaffon, subject to the veriftcaton of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.fK-792-2023ln the roll of Advocate maintained by this Registry.

The renewaUextenslon of orovislonal llcencelenrollment must be

souoht befiore the date of exolru unless the absolutelfinal enrollment as an

Advocate ls ordercd there beforc.

By Order
on*

r ministration)

xo,ttloSZ-ttttoo nerc rrrlr,d il-.xs.

copy fomarded to the: -
1. Principal Distict and Sessions Judge, Baramulla.
2. Secretary, Bar Councilof India, New Delhi
3. Managei, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Baramulla.
5. CPC e-Cour$, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Nayeem IJI Eassan, Advocate

......for information and necessary action.

irr..r*

4

7

PROVISIONAL
ENROLLMBNT

m on)

L
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EIGE COI'RT OF JAIVIMU & I(ASIIMIR AND LADAKH AT SRINAGAR
@rerclslng powen of Brr Courcil onder Seeton 5E of the Advocete Acr, l96f)

***

NOTIFICATION

nozl4(fr olttttnGfl-p Dated z !!=fi-mzg

It is hereby notifted that vide High Court Order Dated 31.08.2023

Ms. Nandita l([ajuria
D/O Ashwani Kumar
R/O V.P.O. Satura, Tehsil Eiranagar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuanc6 of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and veriftcation of his/her character

and antecedents from ClD. His/her name has been entered under seria!

NuJK-793-2023ln the roll of Advocate maintained by this Registry.

The renewaUe:ttenslon of orovlsional llcence/enrollment mugt be

souoht befiorc the date of exolrv unless the abeotutelfinal enrottment as an

Advocate ls ordercd therc beforc.

By Order
ero?

llo

*Tri'*
Dated ll"@.2023 N

Copy for"warded to ffre: -
1. Principal Dietrict and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi
3. Utanagei Govemment Press, Srinagar for publicaUon in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Kathua.
5. CPC e-Gourts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Nandita Khajuria, Advocate

......for information and necessary action. I

,tr*

min lstration)

PROVISIONAL
ENROLLMENT

7

*"ti7'"r (Adminlgtratlon)
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HIGE COI]RT OF JAIYIMU & KASIIMIR AI\D LADAKE AT SRINAGAR
@rerctdrg porrers of Bor Cooncil under Secton 5E of tte Advocatc Act, 196l)

***

NO TIF!CATION

Not l95d bqlRG/Lp Dared I llLlrs-zo2s

!t is hereby notmed that vide High Court Order Dated 31.08.2023

Ms. Nimra Ashfaq
D/O Ashfaq Ahmed Bhat
R/0 Firdous Abad Batamaloo, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a period of one year ftom the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of hidher character

and antecedents from ClD. Hidher name has been entered under serial

NaJK-791-2023 in the rollof Advocate maintained bythis Registry.

The EnewaUextension of provlslonal licencelenrollment must be

souoht beforp the date of exolrv unless the absolutsrfinal enrollment as an

Advocate ls ordercd therc before.

By Oder
u+*

r Administration)

No: erlted ll-.w.zozs M

mhistrationl

ry

Gopy forvarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhig. Managei, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
ll{s Nimra Ashfaq, Advocate

......for information and necessary action.

"'*

7

^

PROVISIONAL
ENROLLIVIENT

Req$rar
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EIGE COI'RT OF JAIVIMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rerclsing powers of Bar couocil onder Secdon 5E of oe Advocetcs Acq 196r)

***

NOTIFI CATION

xoJefa { ltRcrLp Dared: 1llte-zozt

It is hereby notified that vide High Court Order Dated gi.0S.2o2g

Ms. Najma Abid Noorjahan
D/O Abdul Eamid Padder
R/O Sadiwararl(hahgund, Verinag, Near lVlasjid, Tehsil Dooru, District
Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a period of one year fiom the date of

issuance of this notiftcation, subject to the verification of hiVher Provisional /LL.B

Degree Certificate from concemed University and veriftcation of his/her character

and antecedents fiom ClD. His/her name has been entered under serial

No.JK-795-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUexbnslon of orovlslonal llcence/enrollment must be

souoht beforc the date of eroirv un the absolutelftnal enrollment ae an

PROVISIONAL
ENROLLMENT

Advocate le ordercd therc beforp.

By Order

Itlo @oatedll-.og.mzs
copy
1.
2.
3.

4.
5.

6.

7.

fomarded totre: -
Principal Disffict and Sessions Judge, Ananhag.
Secretiary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publicaffon in the next issue of
Govemment Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammtr/Srinagarfor information

and also keeping record of the same.
ll{s. Nejma Abid Noorjahan, Advocate

......for information and necessary ac'tion.

o"'*

*i-
mlnlstration)N

m inistration)-r'

%

,)
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EIGE COTJRT OF JAIVTMU & I(ASEMIR AI\D I.ADAKE AT SRINAGAR
@rercising powerr of Brrcouncll under secdon sE of oe Advocatcs Act, lg6l)

***

NO T IFICATION

Noz I llgt4tczl1JtGrLp Dated z ll-ag-mzs

It is hereby notifted that vide High Court Order Daled 3i.08.2029

Ms. Nahida Farcoq
D/O Farooq Ahmad Mandoo
R/O Zirpara, Tehsil Bijbehara, District Anantnag.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year fiom the date of

issuance of this notiftcation, subject to the veriftcation of his/her Provisional /LL.B

Degree Certiftcate from concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.fK-796-2023 in the roll of Advocate maintrained by this Registry.

The rcnewaUextension of orcvlsional llcencelenrollment must be

souoht befotp the date of explry unle$ the absoluterfinal enrcllment as an

Advocate is ordercd therc before.

By Order

Ct't

minlstration)ffi
Copy forvarded to the: -
1. Principat Distict and Sessions Judge, Anantnag.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publicaffon in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Nahida Farooq, Advocate

......for information and necessary action. ,n>
Adminlstration)

*

to h,t tQ 0 - a t - nerc Dated /h.N.zo2g

---

7
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EIGE COIJRT OF JAMMU & I(ASEMIR AI\ID LADAKH AT SRINAGAR
@rercblng powers of Bor Council uoder Section 5t of the Advocrtes Acq f96f)

***

NOTIFICATION

ttozlg$!&ln<G/Lp Dated I l- as-2ozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Nadia Noor
D/O Noor Mohammad
R/0 Almook Colony, Tehsil Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pefiod of one year fiom the date of

issuance of this notification, subject to the vertftcation of his/her Provisiona! /LL.B

Degree Certiftcate ftom concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

NatK-797-2023 in the rollof Advocate maintained by this Registry.

The renewaUextenslon of orcvlslonal llcencerenrotlment must be

souoht beforc the date of exolry unless tlre absolutelftnal enrollment as an

Advocate ls ordeled therc beforc.

By Order
Cra*

mlnlstratlon)

Itlo 4 t t ql -q o. nerc Dated //..os.zozs fii
copy fomarded to0re: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 6r uploading on

the officialwebsite.
6. lncharge Ghief Librarian, High Court Wng Jammu/Sfinagar for information

and also keeping record of the same.
Ms. Nadia Noor, Advocate

......for informatlon and necessary ac{ion.

\tr?
minlstration)

7

PROVISIONAL
ENROLLMENT

l-)

ey
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ITIGH COI'RT OF JAMMU & I(ASEMIR AND LADAKH AT SRINAGAR
@rercblog pwerr of Bor councir under secdon 5g of the Advocetec Acq r96t)***

N TIFICA toN

no.t0l{j1*gRcrLp Dared: !!- ag-zoz

It is hereby notilied that vide High court order Dated g1.og.2o2g

Ms. Naina Khatri
D/O Pareen Parkash Khatri
R/O f9-A, 2od ErtensionrGandhi Nagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar counci! provisionally for a period of one year from the date of
issuance of this notification, subject to the veriftcaffon of his/her Provislona! /LL.B

Degree Certificate from concemed University and verilication of hidher character

and antecedents from clD. His/her name has been entered under seria!

NaJK-79&2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlsiona! llcencelenrollment must be

souoht befor€ the date of exohv unless the absoluterflnal enrollment as an

Advocate ls ordered therc beforc.

By Order
*::-

no:MPDaN ll.oe.zozg

(Adffitrrion)trar

Copy forvarded to the: -
1. Pfincipal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar br publicatlon in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC +Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Naina I(hatri, Advocate

......br information and necessary action.

M9

7

minlstraffon)

PROVISIONAL
ENROLLMENT
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HIGII COITRT OF JAMMU & KASHMIR AT\TD LADAI(H AT SRINAGAR
@rercising powen of Bar Council under Scction 5t of the Advocalcs Act, 196l)

***

NOTIFICATION

n.,l 9,Sl4UltRG,LP Dated : llas -zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Nahida Mohi Ud Din
D/O Gh Mohi Ud Din Malik
R/O Khumeriyal Lolab, Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verilication of his/her Provisiona! /LL.B

Degree Certifcate from concemed University and verification of his/her character

and .antecedents from ClD. His/her name has been entered under serial

No.lK-799-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of orovisional licence/enrollment must be

souoht before the date of exoirv un! the absolutelfinal enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is orderpd therp before.

By Order

Alo:

Gopy
1.

2.
3.

Registrar (Adm i niqtration)

Dated ll-.oe.zozsL' %f

4
5

6

7

6- 3

fonuarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Nahida Mohi Ud Din, Advocate

......for informatlon and necessary action

u**
nistration)

l'-)
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E



122

HIGH COI.IRT OF JAMMU & I(ASHMIR AIYD LADAKII AT SRINAGAR
@rerciring powct! of Bar Council under Sectiou 58 of tbe Advocates Acq f96f)

***

NOTIFICATION

No: !8?)-#o!3/RGTLP Dated: of 419-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Numan 7-argar
S/O Akhter Hussain 7-argar
R/O Khanday Colony, South City, Nowgam, Tehsil Chanapora, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-800-2023 in the roll of Advocate maintained by this Registry.

The renewal/ertension of provisional licence/enrollment must be

souqht before the date of erolrv un s the absolutelfina! enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordered there before.

By Order )
(

f ministration)

4'1"IVo: \o36L- 61 /RG4LP Dated&.og.zo

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Numan 7.arga,r, Advocate

......for information and necessary action

N2
ministration)

fsistratu 'K\f
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HIGH COURT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rerrising powers of Bar councit under Secrion 5g of the Advocst* Act, l!16l)***

NOT! FICAT roN

xo, l!!!4wuaGllp Dared : 1l!1as-zozt

It is hereby notified that vide High court order Dated 3i.08.2023

Mn Owais Ahmad Lone
S/O Abdul Rashid Lone
R/o Mujgund, Rehmat-u-Llah corony Tehsil Shaltang District srinagar

has been admitted and enrolled as an Advocate on the rols of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the veriftcation of his/her provisiona! /LL.B
Degree Certificate ftom concemed University and verification of his/her character
and antecedents from clD. His/her name has been entered under seria!

No.JK-801-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlsional llcence/enrollment must be

souqht befoQ the date of expirv unless the absotute/finat enroltment as an
Advocate ls ordered there before.

By Order

)

IUo tr6o- Dafed ll..Og.
Copy forwarded to the: -
1. Principal Distdct and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mn Owais Ahmad Lone, Advocate

......for information and necessary action. r*?
ministration)
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EIGH COURT OFJAMMU & I(ASHMIR AI\ID LADAKH AT SRINAGAR
@rercising po$'e^ of Bor corncir 

T*lsccdoo 
se or to" iavocsL Aeq 196l)

NOTIFICATION

no: l&2L-{btzRcrLp Dated : dLae -zozs

It is hereby notified that vide High court order Dated 3l.oE.2o2g

Mn Owais Tawseed Mir
S/O Shabir Ahmad Mir
R/o Janwara, sopore, Tehsir Dangerpora District Baramula

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionatty for a period of one year ftom the date of
issuance of this notiftcation, subject to the vertfication of his/her provisional /LL.B
Degree Certiftcate from concemed University and verilication of his/her character
and antecedents from clD. His/her name has been entered under serial

NaJK-E02-2023 in the rolt of Advocate maintained by this Registry.

newa

souqht before the date of erolry unless the absotute/flnat enrottment ae an
Advocate is ordered there before.

By Order

The elon of islona! llcence/en lment must be

-l

0a

mlnlstration

r
)

uo:3? I)a$i.nerp Datd eb.og.

Gopy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Gourt \Mng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Owais Tawseed Mir, Advocate

......for information and necessary action. N
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7

PROVISIONAL
ENROLLMENT
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HIGH COTIRT OF JAMMU & I(ASHMIR AI\ID LADAKH AT SRINAGAR
@rertisiog lxrwen of Bar Council under Sectiou 5t of tbe Advocates Aci f96l)

***

NOTIFICATION

Noz l9,lJflb)ZRGrLp Dated: jl - ag-zozs

!t is hereby notilied that vide High Court Order Dated 31.08.2023

Mr. Parvaiz Mehraj
S/O Mehraj U Din SoIi
R/O Wuyan, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the verification of hiVher Provisional /LL.B

Degree Certilicate from concerned University and verification of his/her character

and antecedents from ClD. Hls/her name has been entered under serial

No.JK-803-2023 in the rollof Advocate maintained by this Registry.

l/extension of rovisional licence/en

souqht before the date of expirv unless the absolutelfinal enrollment as an

Advocate is ordered there before.

By Order
N%
stration)R mtnt

l\to:

copy
1.

2.
3.

%

4
5

6

7

tr, Dated ll-.09.

forwarded to the: -
Principal Diskict and Sessions Judge, Pulwama.
Secretary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publicaUon in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeplng record of the same.
Mr. Parvaiz Mehraj, Advocate

....for Information and necessary action.

r,
ministration)

t
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HIGII COI.IRT OF JAMMU & KASHMIR AI\TD LADAKH AT SRINAGAR
@rercising powent of Bar Couocil under Section 5E of the Advocate Act, 196l)

***

NOTIFICATION

n",lgtgitaatRcrLP Dated: ll - as-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Prinlcya Gupta
D/O Sh. Sudesh Gupta
R/O Ward No. 10, H.No.27, Bishnah,Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-E01-2023 in the rollof Advocate maintained by this Registry.

The renewaUertenslon of provisiona! lieenee/enrollment must be

souoht before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
o+/

No:1,/1236-Qz notP Dated ll..og.z

ministration)

,K
forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretrary, Bar Council of lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadlng on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Prinlrya Gupta, Advocate

......for informatlon and necessary action. t€2,

t

copy
',.
2.
3.

4
5

6

7

l-,
ministration)

PROVISIONAL
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HIGH COURT OFJAMMU & I(ASHMIR AIID LADAKH AT SRINAGAR
@rercising powenr of Bor councit under section 5E of the Advocetes Act, 196l)***

NOTIF tc ATION

No2 I q rLlfba RG/Lp Dared z jlLqg-mzg

!t is hereby notified that vide High court order Dated 31.08.2023

Mr. Pawan KumarSanwal
S/O Sh. Pritam Singh
R/o Gunni ( Irouse No. 12, ward No.2), Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notilication, subject to the verification of his/her provisiona! /LL.B
Degree Certiftcate ftom concemed University and veriftcation of his/her character
and antecedents from clD. His/her name has been entered under serial

NaJK-805'2023 in the rotl of Advocate maintained by this Registry.

The tpnewaUextenslon of orovislonal I ce/enroll ntm be
souoht before the date of expirv unless the absolute/final enrotlment as an
Advocate is ordered there before.

By Order t

tr*
I

f dminlstration)

1

2
3

No I /RG/LP Daraid ll-.09.
Gopy forvarded to the: -

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Mr. Pawan Kumar Sanwal, Advocate

......for information and necessary action.

06*
m inistration)

4
4
5

6

7

PROVISIONAL
ENROLLMENT
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HIGH COURT OF JAMMU & I(ASIIMIR AND LADAKII AT SRINAGAR
@rerciring powers of Bar cooncir under secdoo 5E of tbe Advocatcs Ad, 196l)***

NOTIFICATION

xozl 3ltll6laG/Lp Dared I Jl;;Las-zo2s

!t is hereby notifted that vide High court order Dated 3i.08.2023

IVIs. Palvi Rani
D/O Sh. Chain Singh
R/O Pathi, Tehsil Pancbari, District Udhampur

has been admitted and enrofled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B
Degree Certificate from concemed University and vertfication of his/her character
and antecedents from ClD. His/lrer name has been entered under serial

No.JK-80G2023 in the roll of Advocate maintained by this Regisfy.

The newaUextensl on of orovl onal llcen nrollment must be

souoht.before the date of exolrv unless the absolutelftnal enrotlment as an

Advocate is ordered there beforc.

By Order
0s

Re$strar (Administration)

uo: hl#\- Ol - neirp Dated ll,og.zozs/)-- ,N
Copy fonuarded to $e: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Councilof India, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Udhampur.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. lVls. Palvi Rani, Advocate

......for informaUon and necessary action.

*
t

ministration)-l
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EIGH COIJRT OF JAMMU & IqSEMIR A"I\D IIIDAI(E AT SRINAGAR
@rerclslng powcrr of Bar councll under sectloo st of thc Advocetcs Acq r%r)***

N OTIF ICAT roN

nozlglt lantRcrLp Dared: li.. a-zozt

It is hereby notified that vide High Court Oder Dated gl.O8.2o2g

Mn Pranshul Bhardwaj
S/O Sh. Pawan bhardwaj
R/O 1Y.No.6 Tehsil Vijaypur, Dishict Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar counci! provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and veriftcation of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-807-2023 in the roll of Advocate maintained by this Registry.

The rpnewaUextenglon of orcvlslonal llcencerenrollment must be

souqht before the dab of exoirv unlese the absolutelf,nal enrcllment as an

Advocate ls ordercd thete beforc.

By Order t

6.^

*117"
2023

Admlnlstration4\J )

No MPDatedlt.w.
Copy forarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretiary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Samba.
5. CPC e-Gourts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Sdnagar for information

and also keeping record of the same.
Mn Pranshul Bhadwaj' Advocate

......for information and necessary action.
I*+

ministration)

7

PROVISIONAL
ENROLLMENT
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HIGH COURT OFJAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rercising powen of Bar Cooncil under Soction 5E of the Advocete Act, 196l)

***

NOTIFICATION

no:t961,-{ZUtRGrLp Dared: !il- as-zozs

It is hereby notilied that vide High Court Order Dated 3{.08.2023

Mr. Pawan Dev Singh
S/O vijay Singh
R/O P/O Charat, Ward No.6, Tehsil ChenaniDistrict Udhampur

has been admifted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No,JK-808-2023 in the roll of Advocate maintained by this Registry.

The rcnewal/extension of orovis onal licence/enrollment must be

souoht before the date of exoirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

*Y
e tnistration)

no. l,l lq 1o -9* nG/Lp Dated l2,.-.os.zo2s 4
copy
1.

2.
3.

forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Councllof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Mr. Pawan Dev Singh, Advocate

......for information and necessary action.

os*

4
5

6

7

trar (Administration)

PROVISIONAL
EI\TROLLMENT
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HIGH COIIRT OF JAIVIMU & KASH}IIR AI{D LADAKII AT SRINAGAR
@rercisirg powers of Bar Council under Section 5t of the Advocatec Act, l95l)

***

NOTIFICATION

Nozlgfi42oHRGrLP Dated: fi - ag-zozs

!t is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Prabsimran Kour Nalyar
D/0 Madan Mohan Singh
R/O Ward No.7, Tehsil NowsherarDistrict Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

NaJK-809-2023 in the rollof Advocate maintained by this Registry.

The renewal/extension of orovis onal licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unless the absolutelfi na enrollment as an

Advocate is ordered there beforc.

By Order

copy
1.

2.
3.

R

uo, 14!29 8 ..LlfuaG/Lp Datea lL-.oe.zozs

ministrfion)

,'%q

**

4
5

6

7

forwarded to the: -
Principal District and Sessions Judge, Rajouri
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Prabsimran Kour Nalyar, Advocate

......for information and necessary action.

o+p
ministration)Rpsistra

/t'-- %
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HIGH COI'RT OF JAMMU & KASHMIR AI\TD LADAKH AT SRINAGAR
@xcrcising powen of Bar Council under Soctiotr 5E of the Advocetes Act, 196l)

***

NOTIFICATION

xo. ljL |A&41RGTLP Dated : li=ag -zozs

It is hereby notilied that vide High Court Order Dated 31.08.2023

Ms. Palk Sambyal
D/O Raj Singh
R/O Ward No.l5, Mandi ThaloryTehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notilication, subject to the verification of hiVher Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered urider serial

No.JK-9I0-2023 in the rollof Advocate maintained by this Registry.

The renewallextension of orovis onal licence/enrollment must be

souqht before the date of exoirv unless the absoluterfinal enrollment as an

Advocate is ordercd there befote.

By Order

,
n )

no:Lll3o6- l3 - IRG/LP Dated l*,0e.

copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretiary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

7
and also keeping record of the same.
Ms. Palk Sambyal, Advocate

......for information and necessary action.

\,

6'n*,,kffi,f-b- .Krf
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HIGH COURT OF JAMMU & I(ASHMIR AI\ID LADAKH AT SRINAGAR
@rercising powerr of Bar Couucil uoder Sectioo 58 of tbe Advocates Act, 196l)

**!t

NOTIFICATION

N"-J9lf-4UaRGrLP Dated : D, qg-zozg

It is hereby notmed that vide High Court Order Dated 31.08.2023

Mr. Pawan Lal Gupta
S/O Tara Chand Gupta
R/O H.No.l38, Street Ghass Mandi, Near Talab Khatikan Tehsil & District
Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verilication of his/her Provisiona!/LL.B

Degree Certificate from concemed University and verilication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.J K-8 1 1 -2023 In the roll of Advocate maintained by this Registry.

The renewal/extension of orovisional licence/enrollment must be

souoht before the date of expirv unless the absolute/final enrollment as an

Advocateis ordcred there beforc.

By Order

f ministration)

t

Ot

IUo.' I ffiDated l2-.og.zo

Copy forwarded to the:.,:
1. Principal District and Sesslons Judge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhl
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Pawan Lal Gupta, Advocate

......for information and necessary action. 
\ _^rri

#ni"rlffrminist'ration)
V,; ,4K

/\\

PROVISIONAL
ENROLLMENT
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IIIGH COURT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rercisiog powers of Bar Councit under Soctioo 5E of the Advocrtca Act, 196l)***

NOTIFICATION

x",l?$ tetaRcrLp Dared: !1, og-zozs

It is hereby notifted that vide High court order Dated 3l.og.2o2g

Ms. Palakdeep Kour
D/0 Gurdev Singh
R/o w.No.6, H.No28, Khorinar Mohaila, Tehsir Haveli District poonch

has been admitted and enroiled as an Advocate on the rolts of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionat/LL.B

Degree Certiftcate from concemed University and vertfication of his/her character
and antecedents from ClD. His/her name has been entered under serial

No.JK-812-2023 in the rol! of Advocate maintained by this Registry.

The rpnewaUextenslon of orovlslonal llcence/enrottment must be

souqht before the date of exolry unless the absolutelfinal enrcllment as an

Advocate is ordered therc before.

By Order tat:>

Ql A2o - I o.nrrP Dated

Re$strar (Adm inistration)

ll,og.zozsr NIUo.'

Copy fonuarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Poonch.
5. CPC +Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Palakdeep Kour, Advocate

......for information and necessary action.

$?
ministration)is

PROVISIONAL
ENROLLMENT
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EIGH COURT OFJAMMU & I(ASHMIR AI\ID LADAKH AT SRINAGAR
@rercbing powers of Ber councit under secdon sE of thc Advocetes Act, l95l)

***

NOTIF ICATION

No te++'(2"jRcrlp Dabd: oB os-zozs

It is hereby notified that vide High court order Dated 3i.0g.2023

Mn Pir Naseer Ahmad
S/O PirAbdul Majid Shah
R/0 Ba gath pory Tehsi I Handwa ra District Ku pwa ra

has been admifted and enrotted as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notiftcation, subject to the verification of hiVher Provisional/LL.B
Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under seriat

No.JK-813-2023 in the rollof Advocate maintained by this Registry.

The tsnewalrextenslon of orovlsional licence/enroltment must be

souoht before the date of exoirv unless the absolutelftna! enrottment as an

Advocate is ordeted there before.

By Order

,4.
Admin on)

Iyo; \s 9o? -lt/ /RG/LP qI
Copy fonuarded to the: -
1. Principal Disffict and Sessions Judge, Kupwara.2. Secretary, Bar Councilof lndia, New Dethi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the ofiicialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mn Pir Naseer Ahmad, Advocate

......for information and necessary action.

ministration)

Datedtr.*.*W'
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HIGH COURT OF JAIVIMU & KASIIMIR AIYD LADAKH AT SRINAGAR
@rercising powerc of Ber Couocil under Scction 58 of the Advocetes Act, 196l)

***

NOTIFICATION

No: 1S -lY ,RGTLP Dated: j&-oe-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Pawan Choudhary
S/O Kamaljit Choudhary
R/O House No.S, Sector-E, Sainik ColonyTebsil & District Jammu

has been admitted and enrolled as an Advocate on the ro!!s of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional/LL.B

Degree Certificate from concemed University and vertfication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-811-2023 in the rollof Advocate malntaaned by this Registry.

The renewaUertension of provisional licence/enrollment must be

souoht before the date of exoirv unless the absolutelfinal enrollment as an

Advocate is ordered therc before.

By Order
0^r?

s Administration)

No:\8.8! - \gLlRG/Lp Dated og.os.zo2s

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Pawan Choudhary, Advocate

......for information and necessary action. .
\.

fi*Lu.6?ff,ffiL4

I

copy
,l 

,

2.
3.
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ItrGH COURT OF JAMMU & KASHMIR AIYD LADAKH AT SRINAGAR
@rercisiog powers of Bar couoci! under Section 5E of the Advocate Act, r95l)

***

NOTIFIC ATION

xolglt$ltzlRcrLp Dated: ! J. ag-zozs

It is hereby notified that vide High court order Dated 3{.og.2o2g

Mr. Pardeep Kumar
S/O Krishan Chand
R/o ward NolQ Nagri Parole, Tehsil Nagri parole, District Kathua

has been admitted and enrolled as an Advocate on the rolts of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of hiVher Provisionat /LL.B

Degree Certificate from concemed University and vertftcation of his/her character

and antecedents from clD. His/her name has been entered under serial

No.fK-EI5-2023 in the roll of Advocate maintained by this Registry.

The tsnewallextenslon of orovisional llcence/enrollment must be

souoht beforp the date of exoirv unless the absoluterffnal enrcllment as an

Advocate ls ordered there before.

By Order

Illo Ll t zzo. 34- notp
Copy forwarded to the: -
1. Principal Disfict and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Sdnagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mn Pardeep Kumar, Advocate

......for information and necessary action.

a
AdminbtraUon)

ReBistrar (Administration)

Dated tl-.*.rorrL 4
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HIGH COURT OFJAMMU & I(ASHMIR AITD LADAKH AT SRINAGAR
@rercieing powers of Bar Council under Section 58 of the Advocate Act, l96t)

***

NOTIFICATION

No, l9lfl:lAlRG,LP Dated: J fl. - ag-zozs

It is hereby notilied that vide High Court Order Dated 31.08.2023

Ms. Pooja Devi
D/O Jankar Singh
R/O Village Barota Camp Tehsil Ramgarh District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certilicate from concemed University and verification of hiVher character

and antecedents from ClD. His/her name has been entered under serial

No.JK-81G2023 in the rollof Advocate maintained by this Registry.

The renewaUextenslon of orovisional licencelenrollment must be

souqht before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

M*-'
ministration)

no, hB3&.t/.s- lRc/Lp Dated lt-.og.zo

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretiary, Bar Council of lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the ofricialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Pooja Devi, Advocate

......for information and necessary action. w?
7

4

PROVISIONAL
ENROLLMENT

$f g istrar (Administration)

b4t
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HIGH COI]RT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rercising powers of Bar Council undcr Section 5E of the Advocates Act, l95l)

***

NOTIFICATION

no,l!fi-(2ailRc/Lp Dated: IA - ag-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Palvi Sharma
D/O Sanjeev Kumar
R/O Siot, Tehsil SiolDistrict Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verilication of hls/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-8|7-2023 in the roll of Advocate maintained by this Registry.

The rpnewal/extension of orovis al licence/enrollment must be

souqht before the date of erpirv unless the absolute/finalenrollment as an

Advocate is ordered there beforc.

By Order
M

ministration)/%R

no: l4l3$liSLnGlLp Dateo ll.,og.zozs

copy
1.
2.
3.

forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Ms. Palvi Sharma, Advocate

......for information and necessary action.

*
ministration)

4
5

6

7

r

PROVISIONAL
ENROLLMENT

Y*" q,
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HIGH COURT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rercbing powers of Bor couocit under secdoo 5E of the Advocat* Act, 196l)***

NOTIF tcA TION

Norl9fu.-tt*LrRcrLp Dated: I 2- ag-zozg

It is hereby notified that vide High court order Dated 31.09.2023

Ms. Priyanka Panhotra
D/O R.L Panhotra
R/O Rehal,Tehsil Bishna[ District Jam mu

has been admitted and enrolted as an Advocate on the rolls of Jammu and
Kashmir Bar counci! provisionalty for a period of one year from the date of
issuance of tttis notification, subject to the verification of his/her Provisionat /LL.B

Degree Certiftcate ftom concemed University and verification of his/her character

and antecedents from ctD. His/her name has been entered under serial

No.fK-818-2023 in the roll of Advocate maintained by this Registry.

The renewaUextenslon of orovisional llcencelenrollment must be

souoht beforc the date of expiry unless the absolutelffnal enrollment as an

Advocate is ordercd therc before.

By Order *i?
Administration)

.?x"
f

Itlo Q 
t jSb. 6hnorp Dated ll..og.zozs

Copy fonuarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Priyanka Panhotra, Advocate

......for information and necessary action. 4
lstrar (Adm lnistration)

PROVISIONAL
ENROLLMENT

4

ffi



l4l

EIGII COURT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rercisiog powers of Ber Corncit under Scction 5t of the Advocates Act, 196l)

***

NOT!FIC ATION

No. ljit!-tttlilRc,Lp Dated: I Z- qg-zozs

It is hereby notified that vide High Court Order Dated 3i.0g.2023

Ms. Qirat Suham,ardy
D/O Khalid Najib Suharu,ardy
R/O Soharwardy Market, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the vertfication of his/her Provisionat /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from clD. Hivher name has been entered under serial

NaJK-E19-2023 in the rol! of Advocate maintained by this Registry.

The renewaUextenslon of provisiona! llcence/enrollment must be

souoht before the date of exoiw unless the absolute/ftnal enrcllment as an

PROVISIONAL
ENROLLMENT

Advocate is ordercd there before.

By Order
udl

r (Administration)

xo'htZ6 6? - nattP Dated lt oe.

Copy forvarded to the: -
1. Principal District and Sessions Judge, Bhadrenrah
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Doda
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the ofricialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Qirat Suharvardy, Advocate

......for information and necessary action.

^.

7

t-
minlstrationR IS )
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IIIGH COT]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rercising powers of Bar Council under Soction 58 of the Advocatec AcT 1961)

***

NOTIFIGATION

No:/9I21&ltRGrLP Dated: /2. ag-zozs

!t is hereby notmed that vide High Court Order Dated 31.08.2023

Ms. Rabia Manzoor
D/0 Manzoor Ahmad Nengroo
R/O Prichoo, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-820-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisiona! licence/enrollment must be

souoht before the date of erolrv un the absolute/final enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordered therc before.

By Order a*
(Administration)

oateo l2'.og.zo ,yKNo:

copy
1.

2.
3.

forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the ofiicialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Ms. Rabia Manzoor, Advocate

4
5

6

7
.....for information and necessary action.

--l Administration

,*.?
(

ffg.strah

f 6\ )
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HIGE COURT OF JAMMU & I(ASIIMIR AI\D LADAKH AT SRINAGAR
@rercising powers of Bar councit under socdon sE of oe Advocetes Act, 196l)

***

NOT! Ftc ATION

xo, l44 tuuRcrLp Dated: .,llLte-zozg

It is hereby noffied that vide High court order Dated 31.09.2023

Ms. Rukaya Nissar
D/O Sh. NissarAhmad Matik
R/O llardu Madam, Tangmarg, District Baramula

has been admitted and enrotled as an Advocate on the rolts of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the vertfication of his/her Provisionat /LL.B
Degree Certificate from concemed University and verification of his/her character

and antecedents from clD. His/her name has been entered under serial

No.JK-821-2023 in the roll of Advocate maintained by this Registry.

The renewal/extenslon of orovielonal llcence/enrollment must be

souqht beforc the date of exolrv unless the absolutelftna! enrotlment as an

Advocate is ordered there beforc.

By Order
*

trar ministraffon)

Illo.' Dated l2z0F,.2O23

copy fonuarded to the: -
Principa! District and Sessions Judge, Baramulla.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court \Mng Jammu/Srinagar for information
and also keeping record of the same.
Ms. Rukaya Nissar, Advocate

......for information and necessary action. !

1.
2.
3.

4.
5.

o.

7.

r (Admlnistration)

PROVISIONAL
ENROLLMBNT

ffiistr:a+,* 4hfi">
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HIGH COURT OFJAMMU & KASHMIR AI\ID LADAKH AT SRINAGAR

@rercising poweno of Ber councir uoder Soction sE of the Advocetec Acg 196l)***

NOTIFICATTON

no,l-9fi.filaflRcrLp Dared: !i.. as-zozt

It is hereby notifted that vide High court order Dated 31.0g.2023

Mr. Raqeetsul- Hassan
S/O Gh. Ha$an Shah
R/o Khandiphari Harnag, Moha[a Allaiepora, Tehsil & District Anantnag

has been admitted and enrofled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one yebr ftom the date of
issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B
Degree Certificate ftom concemed University and verification of his/her character
and antecedents ftom ClD. Hivher name has been entered under serial

NaJK-E22-2023 in the rollof Advocate maintained by this Registry.

The newaUe slon of lslonal llcence/en rollment m tbe
souoht befol€ the date of exolw unless the absotutelfrnal enrollment as an

Advocate ls ordercd there before.

By Order tb^?
Re/istrar (Adm i n istration )

uo:Q!A9\-tlo ltnGllp Datea/2,os.zozs'{'- ffi*
copy forvarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Anantnag.
5. CPC +Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Raqeeb-ul- Hassan, Advocate

......for information and necessary action. 6^?

PROVISIONAL
ENROLLMENT

f1
is f Administratlon)

,%lo
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EIGH COTIRT OF JAMMU & I(ASEITIR AND LADAKE AT SRINAGAR
@rertlslry powerr of Bor Corncll rnder Secdon 5E of tte Advocetec Aca, f96l)

***

NO T!FIC ATION

xoJ7?6 {telnG/Lp Dated z ){a-zozt

It is hereby noffied that vide High Court Order Dated 91.08.2023

Mr. Rasikh Rasool Bhat
S/O Sh. Ghulam Rasool Bhat
R/O Ahgam Rajwa, Eandwara, Tehsil Zachaldara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of thls notiftcation, subject to the verification of his/her Provisionat /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.tK423-202i in the roll of Advocate maintained by this Regisfy.

The ronewaUextenslon of orovlslona! llcencerenrollment must be

souoht befurs the date of exoiru unless the absoluterfrna! entollment as an

Advocate ls ordered there before.

By Order t9?-
mlnlstration)-,

Itlo Ql UOI - oo.neieP Dated llzoe.2o23

Copy forwarded to the: -
1. Principal Districtand SessionsJudge, Kupwara.
2. Secretiary, Bar Coundlof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DistrictBarAssociation, Kupwara.
5. CPC +Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mr.RasikhRasool Bhat, Advocate

*:>-
minlstration)

4fr'h

PROVISIONAL
ENROLLMENT

......for information and necessary action.

KqY

Ir

,l
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HIGE COI,RT OF JAMMU & I(ASEMIR AND I,ADAKH AT SRINAGAR
@rerciring poners of Bor cooocil u*trtlsecdoo 58 of thc Advocrtoe Act, 196l)

NOTIFICATI ON

No lo?7 /' 't'eG/Lp Dared t l2- a-zoz

It is hereby notifted that vide High Court Order Dated 31.0E.2029

Ms. Rukhsana Chowdhary
D/O Mohd Eusssin
R/O Mokwal, Tehsil Remkote District l(athua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the vedftcation of his/her Provisional /LL.B

Degree Certificate ftom concemed University and vertfication of his/her charac'ter

and antecedents from ClD. His/her name has been entered under seria!

NaJ&!!!L29!Lln the ro!! of Advocate maintained by this Registry.

The rcnewaUextenslon of orovislonal llcencerenrollment must be

souqht before the date of explry unless tte absoluterfina! enroltment as an

Advocate ls ordered there beforc.

By Order

ot
mlnlstration)

I

No: 0-l IRGILP Dae,d le,N.2o23

Gopy forvarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DistrictBarAssociation, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. ll[s. Rukhsana Chowdhary, Advocate

......for information and necessary ac{ion. r

*):-

mlnlstratlon

tr

)

PROVISIONAL
ENROLLMENT

-T,'trar 4
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IIIGH COTTRT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@rercisiog powenr of Bar Couocil under Sectioo 5E of the Advocates Act, l95l)

!t**

NOTIFICATION

No: lQ 7n /B*aG/LP Dated: ll--ag-zoz

!t is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Rahul Sharma
S/O Sham Lal
R/O Rehal Dhamalian, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the vertltcation of his/her Provisional/LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-825-2023 in the rollof Advocate maintained by this Registry.

The rcnewal/ertension of orovis ona! licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of ero tvun the absolute/final enrollment as an

Advocate is ordered there beforc.

By Order

IVo:

copy
1.
2.
3.

ist m inistration)

4
5

6

7

Q t ? 
r& .25 mG/LP Dated l2$e.2023 %\$

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court BarAssociation, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the offtcialwebsite.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Rahul Sharma, Advocate

......for information and necessary action.

Regis

tv
inistratioh)
4

Mr'
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HIGH COIIRT OF JAMMU & I(ASHMIR AI\ID LN)AKH AT SRINAGAR
@rercieing powers of Bar Council under Section 5t of the Advocates Act, 196l)

***

NOTIFICATION

No.l$lUbLIRG,LP Dated: !fl - ag-zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ranbir Kour
D/O Paramjeet Singh
R/O II.No. 1137156 Ganryal Near Shivam Resort, Babliana Road, Tehsil
Gadigarh, South Jammu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmlr Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. Hlyher name has been entered under serial

No.JK-8262023 in the rollof Advocate maintained by this Registry.

The renewa!/ertension of orovis onal licence/enrollment must be

souoht before the date of expiry unless the absolute/final enrollment as an

Advocate ilordered there before.

By Order *i-
-l ts ministration)

no, t// Q! t - I 3. nGlLp Datea l&..og.zozs %
copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Ranbir Kour, Advocate

......for information and necessary action

*;l
ministration)

PROVISIONAL
ENROLLMENT

st

4t
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HIGH COURT OF JAMMU & I(ASHMIR A}TD LADAKH AT SRINAGAR
@rercising powcnr of Bar Council under Scction 5t of the Adyocatca Act, l95l)

***

NOTIFICATION

n".l 9ful$pUlRclLp Dated : [Lqg -zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ranjana Devi
D/O Mast Ram
R/O Village Thana, Tehsil Basohli, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No,JK-827-2023 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

souqht before the date of expirv unless the absolute/final enrollment as an

PRO\rISIONAL
ENROLLMENT

AdvoeaGisldsrcd there before.

By Order

n?
Re IS ministration)

IUo.' lRGILP Dated le"N.2o23
Copy fonvarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, DistrictBarAssociation, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Ranjana Devi, Advocate

......for information and necessary action. *>
dministration)

N,t

7

r*"q2"
1
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IIIGE COI'RT OF JAMMU & I(ASEMIR AITD LADAKE AT SRINAGAR
@rerclsiry powcrr of Bor councir under secdon st of t[e Advoc"rg Acq rg6l)***

NO TIFI CATION

No$82-/&LnrG/LP Dared z lLag-zoz

It is hereby notfied that vide High Court Order Dated gi.OB.2O2O

Mr. Rajbir Singh Thakur
S/O Romal Singh Thakur
R/O Tehsil Ramnagar, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar councll provisionally for a period of one year fiom the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and vertftcation of hidher character

and antecedents fiom ClD. His/her name has been entered under serial

No.tK42&202i in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orovielona! llcence/enrollment must be

souqht befor€ the date of exohv unless the abgolutemna! entollment as an

Advocate ls ordercd there beforc.

By Order

*i<
ls mlnlstration)

xo, Ql 4 ?l -Sa nerc rrlaed l2zu.2o23 M,$
Gopy forvarded to the: -
1. Principa! District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offdalwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for inbrmation

and also keeping record of the same.
7. Mr. Rajbir Singh Thakur, Advocate

......br information and necessary ac'tion.

*?
minlstraffon)

PROVISIONAL
ENROLLMENT

r

*4Y
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EIGH COI]RT OF JAIVIMU & I(ASHMIR AI\ID LAI)AKE AT SRINAGAR
@rerclsiug powerr of Ber councit onder secdon 5t of oe Advocrtg Act, 196l)

***

NOTIFICAT toN

xorl1bjplnGlLP Dared, I 2. ag-zoz

It is hereby notified that vide High Court Order Dated 9i.0E.2023

Mr. Rajat Kumar
S/O Ashwani Kumar
R/O Garah P/o Satura, Tehsil Eiranagar, District lGthua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmlr Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subJect to the verification of his/her Provisional /LL.B

Degree Certiftcate fiom concemed University and veffication of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.JK-E29-2023ln the roll of Advocate maintained by this Registry.

The rpnewallertenslon of orovlslonal llcence/enrollment muet be

souoht beforp the date of exolrv unleee the abeolutelfinal enrcllment as an

Advocate ls ordetpd therc before.

By Order

C*€
nlstraffon)

llo 0 Datedl2..N.2o23

o^,rk
m:nlstratlon)

K^V
Copy fomarded tothe: -
1. Principat Disfict and Sessions Judge, Kathua.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Pres8, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Kathua..
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar br uploading on

the officialwebsite.
6. lnctrarge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mn Rajat Kumar, Advocate

......for information and necessary action.

PROVISIONAL
ENROLLMENT

lstrar

4v

o
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EIGH COI'RT OF JAMMU & I(ASEMIR AI{D IIIDAKE AT SRINAGAR
@rerrlring powero of Bor couocil uoder Secdoo 5g of thc Advocatcs Act, l95l)***

NOTIFIC ATION

n", l-0!!-fugnGlLp Dared, )lLtg-zozt

It is hereby notfied that vide High Court Order Dated gt.Og.2023

Mr. Rajesh Kumar
S/O Chuni Lal
R/O Village Kamorc Camp, Tehsil Ramgarh, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

lGshmir Bar council provisionally for a period of one year fiom the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed Universfi and veriftcation of his/her charac.ter

and antecedents ftom ClD. His/her name has been entered under serial

No.JK-E30-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of provlslona! llcencelenrollment must be

eouoht beforc the date of explrv unless the abeolutelfinal enrollment as an

Advocate ls ordered therp beforc.

By Order
I

*n-t"
minlstratfon)

to t n.ro ' lS' tRctLP Dated ll..os.zoze

Copy forwarded to the: -
1. Principal Distict and Sessions Judge, Samba.
2. Secretrary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,Samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for informaton

. and also keeping record of the same.
7. Mr. Rajesh Kumar, Advocate

%Y

PROVISIONAL
ENROLLMENT

......for information and necessary action.

\ -,c*?Qi"g )ff a-, i n istration )v4P
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EIGH COIJRT OF JAMMU & I(ASEMIR AI\D LADAI(H AT SRINAGAR
@rerctrilng powerr of Ber council uder soction sE oloe Advocateo Act, 196r)

***

NOTIFICAT toN

No til3 Dated JLog-mzg

It is hereby nofified that vide High Couil Order Dated 31.08.2023

Mn Rayees Ahmad Lone
S/OAbdul Salam Lone
R/0 Russu, Tangpora, Tehsil Narbal, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notifrcafion, subject to the verification of his/her Provisional /LL.B

Degree Cefficate from concemed University and vertfication of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.JK431-2023 in the rollof Advocate maintained bythis Registy.

The rcnewaUextenslon of orcvislonal llcencerenrollment must be

souoht beforc the date of exolrv unless the absoluterfrnal enrcllment as an

Advocate ls ordercd there before.

By Order

IUo tltstg-)z narP rrated ltw.
Gopy
1.
2.
3.

4.
5.

o.

7.

forvarded to the: -
Principal Dlstrict and Sesslons Judge, Budgam.
Secretary, Bar Councilof lndia, New Delhi
Uanagei Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, Distric't Bar Association, Budgam.
cPC +Courts, High Gourt of J&K and Ladakh, srinagar br uploading on

the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Sfinagar for information

and also keeping record of the same.
Mn Rayecs Ahmad Lone, Advocate

......for information and necessary action.

,t

PROVISIONAL
ENROLLMENT

ffir"tkffi,,v/ q{
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HIGII COURT OF JAIVIMU & I(ASEMIR A}ID LADAI(E AT SRINAGAR
@rercising powen of Bor Courcil urder Secdon 5t of the Advocetes Acg l96f)

***

NOT IFIGATION

no, I I &f dag mG/LP Dared: lL-oe-2023

It is hereby nofffied that vide High Court Order Dated 31.08.2023

Mn Rahil Amin Mir
S/O Mohammad Amin Mir
R/O Mirabad Safapora, Tehsil Ler, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the vertfication of his/her Provisional /LL.B

Degree Certificate from concemed University and veriftcation of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

NaJK-E32-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlslonal llcencelenrollment must be

souoht beforp the date of explru unless the absolutelflnal enrcllment as an

Advocate is ordepd thet€ beforc.

By Order

xr,4lSll,l-31-ner^p
Copy forwarded to the: -
1. Principat District and Sessions Judge, Ganderbal.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Ganderbal.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Sfinagarfor information

and also keeping record of the same.
7. Mn Rahil Amin Mir, Advocate

......for information and necessary action.

**
lnistratlon)

\'

ffi,FMffi-
Da*dla.u.2o23 

lv qr!

PROVISIONAL
ENROLLMENT

%p

_t
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EIGE COI]RT OF JAMMU & KASHMIR AND LADAKE AT SRINAGAR
@rercbhg powerr of Ber cooncil uoder scctioo 5t of tte Advocrtcr A"t, 196r)

***

NOTIFI CATION

xo:1481 iltotl nG[p Dated: .,It. -0e-2023

It is hereby notiffed that vide High Court Otder Dated 9i.08.2023

Ms. Roohi Handoo
lY/O Abdul Quyoom Banday
R/O 31, New Colony Nigeen, Mizabagh Eazratbat, Tehsil Srinagar North,
District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pedod of one year ftom the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and vertfication of hi$her character

and antecedents fiom ClD. His/her name has been entered under seria!

No.JK4lL-2023 in the rollof Advocate maintained by this Registy.

The mnewa n3lon of orovlslonal licence/en lment must be

souqht beforc the date of erpiry unless the absolutelf,nal enrollment as an

Advocate is older€d there befor€.

By Order

mlnistratlon)

to Lfishs-.t2. ne/tP trlted t2-.@.202s %tr
Copy forvarded to the: -
1. Principa! Distict and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC +Courts, High court of J&K and Ladakh, sfinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for infurmation

and also keeping record of the same.
7. Ms. Roohi Eandoo, Advocate

......for information and necessary action.

o**
inistratlon)

PROVISIONAL
ENROLLMENT

ft1q\D

c
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EIGH COIJRT OFJAMMU & I(ASEMIR AND LADAKE AT SRINAGAR
@rercidng powerr of Bar Councll under Section 5E of the Advocrtee Act, l95l)

***

NOTIFICATI ON

no|Qll-{ElgRcrLp Dared: lA- og-zozg

It is hereby notifted that vlde High Court Oder Daled 31.08.2023

Mn Ramesh Kumar
S/O Yash Paul
R/O Werd No.2, Eouse No.42, Tehsil RS.Pura, DistrictJammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the verificaffon of his/trer Provisional /LL.B

Degree Certificate ftom concemed University and veriftcaton of his/her character

and antecedents from ClD. His/her name has been entered under seria!

No.JK431-2023 tn the rotl of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlslonal licence/enrollment must be

souoht beforc the date of explil unless the absoluterfinal enrcllment as an

Advocate is ordercd therc beforc.

By Order

€gi"trL*cmr;tffi?il
t-ttgsq-fu. nr;rc Datedte..os.m2sv %No

copy
1.
2.
3.

4.
5.

o.

7.

fomarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Counci! of lndia, New Delhi
Managei Govemment Press, Srinagar br publication in the next issue of
Govemment Gazette.
President, J&K High Court BarAssociation, Jammu.
CpC e-Courts, Haoh Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
tncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Ramesh Kumar, Advocate

......for inbrmation and necessary action.

PROVISIONAL
ENROLLMENT

Gi",,\t.od;i!,ffiV%

L
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EIGII COI'RT OF JA}TMU & I(ASEMIR AND LADAKII AT SRINAGAR
@rcrcbing powerr of Bu cooncir 

Trjr_* st of the Advocareo Ac!, l95l)

NO T IFICATION

x"J jLl-1/'rglnGrLp Dared: 18.- ag-zozs

It is hereby notfied that vide High Court Order Dated gl.O8.202g

Mr. Riznan III Haq
S/O Maqbool Hussain
R/O Saaj, Tehsil Tha n namandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subjec't to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of hiJher character

and antecedents from ClD. His/her name has been entered under seria!

No.JK-E35-2023 in the roll of Advocate maintained by this Regis@.

The rpnewaUextension of orovlslona! llcencelenrcllment must be

eouqht beforc the date of expiry unless the aboolutelfinal enrcllment as an

Advocate ls ordercd there beforc.

By Order

c*Y
le m inistraffoh)

flo t- 4 lRclLP Dded I lrog.ZOZS

Copy fomarded to the: -
1. Principat District and Sessions Judge, Rajouri.
2. Secretrary, Bar Council of lndia, New Delhig. Managei, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, Distict BarAssociation, Raiouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Gourt Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Riznan III Eaq' Advocate

......for information and necessary action.

c**
mlnistration)

,\n*

PROVISIONAL
ENROLLMENT

is

4rt
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EIGE COTIRT OF JAI}TMU & I(ASHMIR A.I\D LADAI(E AT SRINAGAR
@rercldng pmerg of Bor Councll under Secdon 5t of the Advocecs Ad' f!bl)

***

NOTIFICATION

nozl9jl fugtRGrLP Dated: ):.- es-202s

It is hereby notified that vide High Couil Order Dated 31.0E.2023

Mn Raman Jasrctic
S/O Maghar Singh
R/O V.P.O. Baral, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subjec't to the verification of his/her Provisional /LL.B

Degree Certificate from concemed Universi$ and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.lK-83G2023 in the rollof Advocate maintained bythis Regisry.

The EnewaUextenslon of orovlslonal llcencerenrollment must be

souoht beforc the dab of exolw unless the absolutelf,nal enrollment as an

Advocate ls order€d ther€ beforc.

By Order

ls
F

minisk"r
yo, (11569 - 7t< - nei':p Dated le$e.2023 1.t4

Gopy
1.
2.
3.

4.
5.

o.

7.

folwarded to the: -
Principal District and Sessions Judge, Kathua.
Seoetary, Bar Councilof lndia, New Delhi
Managei, Govemment Press, Sdnagar for publication in the next issue of
Govemment Gazette.
President, District Bar Associaton, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar br uploading on
the offcialwebsite.
lncharge Chief Ubrarian, High Court Wng Jammu/Srinagarfor information
and also keeping record of the same.
Mr. Reman Jasrotia, Advocate

......for information and necessary ac'tion.

o*?
minlstraffon)

PROVISIONAL
ENROLLMENT

r

%Y,

-
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HIGE COIJRT OI'JAIVTMU & KASEMIR AND II\DAI(E AT SRINAGAR
@rercbing porvers of Brr councir l*r.*ri sg ,GJa-roo-r. Acr, 196r)

NO TIF tcA TtoN

xozl /lUt l,onnGrLp Dated : !fuel -202t

It is hereby notified that vide High court order Dated 91.0g.2023

n[s" Ritu Panhotra
D/O RL Penhotre
R/o Rehal Dhamalianr\Ipo Rehal rehsil Bishnah DistrictJammu

has been admitted and enrolted as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of his/?rer provisional /LL.B
Degree Certiftcate ftom oncemed University and verification of his/her character
and antecedents from clD. Hiyher name has been entered under serial

No.JK-8i&2023 in the roll of Advocate maintained by this Registry.

The Enewauextenslon of orpvislonat ltcencerenroltment muet be
aouoht beforc the date of expirv unless the absotutelflnat enrcllment as an
Advocate is odetod thete beforc.

By Order
\

filr,"kffi,Fo*r
no.4lt8r. a". nau, Da,*, rt.N.2ozsV ,mS

copy forrarded to the: -
1. PrincipalDistrictandSessionsJudge, Jammu.2. Secretary, Bar Council of lndia, New Delhi3. Manager, Govemment Press, Srinagar for publlcation in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociaton, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar br inbrmation

and also keeping record of the same.
7. Ms. Ritu Panhotra, Advocate

......for information and necessary action.

PROVISIONAL
ENROLLMENT

,r'\/**
Reglstrar (Admlnletration)v %rt*
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IIIGE COI'RT OF JAIVIMU & KASEMIR AI{D LADAICI AT SRINAGAR

@rercrriog porvers of Brr councir l*l*ri'err*"-el-ri]* A",, 196r)

N TIFI CA TI N

tt",l //LlDlaGlLp Dated : lLog-zozg

It is hereby notifted that vide High court order Dated gi.og.2o23

Mr. Raheel Sharma
S/O Birbal Sharma
R/o Patti P/o Rahyel, Tehsit Bari Brahmana District samba

has been admitted and enrolted as an Advocate on the rolls of Jammu and
Kashmir Bar councit provisionally for a period of one year ftrom the date of
issuance of this notification, subject to the verification of his/her provisional /LL.B
Degree Certificate from concemed University and vertfication of hidher cfiaracter
and antecedents from clD. His/her name has been entered under seriat
NaJK-E39-2023 in the roll of Advocate maintrained by this Registry.

The rcnewaUextenslon of orovistonal licencelenrollment must be
souoht beforc the date of exolrv untess the absotuteffinat enrcttment as an
Advocate ls ordersd therc beforc.

By Order

IUo.' IS 00

Copy folyarded to the: -
1. Principal Districtand SessionsJudge,samba.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the ofiicialwebsite.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Srinagarfor information

and also keeping record of the same.
7. Mr. Raheel Sharma, Advocate

......br information and necessary aclion.

orr0

ro,rkom,fiffi
oat,alL$s.2o2slv ffit)

mlnistrauff

PROVISIONAL
ENROLLMENT
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EIGH COI'RT OF JAIVIMU & IGSEMIR AI\D LADAKE AT SRINAGAR
@rorcicrry poners of Bar couocil 

Td;lsecdo;sg "lr-t" 
iaIil". Acq 196r)

N TIFIC ATI N

No:l0jLlblrnGlLp Dabd z !a- qs-mz

!t is hereby notified that vide High couil order Dated g1.0g.202g

IUs. Samrcena Rashid
D/O Abdul Rashid Wani
R/O Batakoote, Tehsil pahalgam, District Anantnag

has been admitted and enrofled as an Advocate on the rofls of Jammu and
Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notificaffon, subjec't to the verification of his/her provisional /LL.B
Degree Certificate ftom concemed University and verification of his/6er character
and antecedents from clD. His/her name has been entered under seriat

No.JK-E10-2023 in the rollof Advocate maintained bythis Registry.

The rpnewaUexbnsion of orovlslonal ttcence/enroltnrent must be
souqht befor€ the date of exolrv untess the abootutelfinat enroltment as an
Advocate ls ordered therp before.

By Order

u-€
inlstraton)

uo,4 I Aol - o &' naw *,ted/z-.os.2o2s

Copy fonvarded to Ure: -
1. Principal District and Sessions Judge, Ananhag.
2. Secretiary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next lssue of

Govemment Gazette.
4. President,DistrictBarAssociation,Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for inbrmation

and also keeping record of the same.
7. Ms. Srmreena Rashid, Advocate

......for lnformation and necessary action.

*

%\"

minls

9

PROVISIONAL
ENROLLMENT

RgglsvtraJ ,tonl
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HIGH COI'RT OFJAMMU & I(ASIIMIR AND LADAKH AT SRINAGAR
@rercbiog powers of Brr council urder secdon st of the Advocater Acg 196r)***

NOTIFIC ATION

no. l99t "l ut,RG/Lp Dated : !L.0e-2023

It is hereby noffied that vide High court order Dated 3i.og.2o2g

IVIs. Sanobar Farcoq
D/O Farooq Ahmad
R/O Ledhoo, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rotts of Jammu and

Kashmir Bar council provisionalty for a period of one year fiom the date of
issuance of this notification, subject to the veriftcation of his/her Provisionat /LL.B

Degree Certificate from concemed University and veriftcation of his/her characler

and antecedents from ClD. His/her name has been entered under serial

No.JK-t11-2023 in the roll of Advocate maintained by this Registry.

The rsnewaUextenslon of orovlslonal llcencelenrollment must be

souoht before the datE of exolry unless the aboolutelfinal enrollment as an

Advocale ls ordercd therc beforc.

By Order

w*
ie ministration)

uo:W Dabdl2$e.2023 %,h
copy
1.
2.
3.

4.
5.

o.

7.

fomarded tothe: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, Distric't Bar Associaton, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for informaUon

and also keeping record of the same.
lUs. Sanobar Farooq' Advocate

......for information and necessary action.

PROVISIONAL
ENROLLMENT

ml".."kilffiy/ &nlo

tr
I
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HIGH COIJRT OF JAIVIMU & I(ASHMIR AND LADAKH AT SRINAGAR

@rertislng ponerr of Bar couocl 
Xnd;r.secton 

sE of oe Advoceteo Act, 196r)

NO TIFICATI ON

xorflll-{ ltRcrLp Dared: ! &. oe-zozs

It is hereby notifted that vide High Court Order Dated gl.Og.2o2g

Ms. Shimaile Jahan Been
D/O Sh. Muzaffar Shuja
R/O E.No.22, Lane No. 2, Qayoom colony, Rawalpora, Tehsil
Chanaponrfl\atipora, District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar counci! provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of his/her Provislonal /LL.B

Degree Certificate from concemed University and vertftcation of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.JK-E12-2023\n the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of otovlslona! llcencelenrollment must be

souoht befiorc the date of exolrv unless tte absoluterinal enrollment as an

Advocate ls ordered there befiorc.

By Order

ftd*[,/ffim,
Da,,i,t2-.@mzs|'/ ffi1*IUo.' t6es.

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Counci! of lndia, New D,elhi

3. Manager, Govemment Press, Srinagar for pubtication in the next issue of
Govemment Gazette.

4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Shimaila Jaban Been, Advocate

......for informafion and necessary action.

or*2r

7

m inlstration)

PROVISIONAL
ENROLLMENT
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EIGH COI'RT OF JAMMU & I(ASEMIR AI\D LADAI(E AT SRINAGAR
@rercblng ponen of Bar comcil ondcr sccdon st olthe Advocates Act, l95l)

***

NOTIFICAT toN

xo:l Qtl-t lAlnGILP Dated z lil-4e-2o2s

!t is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Saheeta Nazir
D/O Sh. NazirAhmad Sheikh
R/O Vowooso, Rangreth, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of thls notificaton, subiect to the verification of hidher Provisional /LL.B

Degree Certiftcate ftom concemed UniverEity and verilication of his/her character

and antecedents fiom ClD. His/her name has been entered under serial

NaJK-813-2023 in the roll of Advocate maintained by this Registy.

The rpnewaUextenslon of ptovlslonal llcence/enrollment must be

souoht beforo the date of exohv unlees the absoluterfinal enrollment as an

Advocate ls ordercd therc beforc.

By Order

.,;,"kffiffi-1
tleted tz-.@.202s 

lV 
ffilttxo: QBaz- Qo- nete

Copy forwarded to the: -
1. Principat Distict and Sessions Judge, Budgam.
2. Secretary, Bar Gouncil of lndia, New Delhi
3. Managei, Govemment Press, Sdnagar br publication in the next issue of

Govemment Gazette.
4. President,Disfrict BarAssociation,Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagarfor information

and also keeping record of the same-
7. Ms. Saheeta Nazir, Advocate

......for information and necessary action.

o+t

nlstratloh

PROVISIONAL
ENROLLMENT

wtrar
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HIGE COI'RT OF JAIVIMU & KASEMIR AND LADAKE AT SRINAGAR
@rercblng porrers of Bor Couocil uoder Serton 5E of the Advocetes Act, 196l)

***

NOTIFICA TION

n"rl ?lL-ilZUnGILp Dared : !fua-zozt

It is hereby notified that vide High Court Order Dated gi.08.2o2g

Il{$ Savita Choudhary
D/O Sh. Tara Chand
R/O ChackRam Sing (Govindsar) Tehsil & District l&thua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of thls notif,caton, subject to the verif,caton of hls/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents ftom ClD. Has/her name has been entered under serial

No.JK-E1T2023 in the roll of Advocate maintained by this Registry.

The ronewaUextenslon of orovlslonal llcencerenrollment must be

souoht beforc the dab of exolrv unless the absoluterfinal entollment as an

Advocate ls ordercd there before.

By Order 
\ ,

G;+Srro-i"ffi",
p.m,lv %q*

copy forwarded to the: -
1. Princlpal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi
3. Managel Govemment Press, Srinagar br publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, srinagar br uploading on

-the officialvuebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagarfor inbrmaffon

and also keeping record of the same.
7. Ms. Savita Choudhary, Advocate

......for informaffon and necessary ac'tion.

Arr }'

n

PROVISIONAL
ENROLLMENT

ffir,r.
Y7/

?

.%Vt



t6?

HIGH COI'RT OFJAIVIMU & IGSEMIR AND LADAKE AT SRINAGAR
@rercbing powen of Bar couocll u*oojl*- 5E of thc Advocatcs Act, 196r)

N tFtc TION

no:Z@s I bzslRG/Lp Dared z !jl-o9-2o23

It is hereby notified that vide High Court Order Dated 9i.08.2029

Mn Syed Amash Ali
S/O Syed Mohd. Ali
R/O Kazmie Lodge, Munawara- Adad, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and veriftcaUon of hls/her character

and antecedents fiom ClD. His/her name has been entered under serial

No.JK-815-2023 in the roll of Advocate maintained by this Registry.

The renewaUertenslon of otovlglonal llcencelenrollment must be

souoht before the dab of exolru unle$ the abgoluterfna! enrcllment as an

Advocate ls ordercd therc befor€.

By Order

Itlo.'

\,

f;U"e"\,.ffii3ff.ff
rbted l2=oe.2o2s 

ly .ffir,t
Gopy fomarded to the: -
1. Principal Dlstictand SessionsJudge,Srinagar.
2. Secretary, Bar Council of lndia, New Delhi
g. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammr.r/Srinagarfor information

and also keeping record of the same.
Mn Syed Amash Ali, Advocate

......for inbrmation and necessary action.
7

on?
m inistration)

PROVISIONAL
ENROLLMENT
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EIGE COURT OF JAIVIMU & I(ASEMIR AND LADAI(H AT SRINAGAR
@rercidrg porvers of Blr council uoder secdon 5E of the Advocaics Acq 196r)

*!t*

NOT IFICATION

ttoz?oo t dtat ncrLp Dared . l,:as-zozs

It is hereby notified that vide High Couil Order Dated 31.0E.2023

Itls. Sukhprcet Kour
D/O S. Silender Singh
R/O Pathemgam gadpora, Tral, Tehsil Aripal, District Pulwama.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the vertftcation of hiJher Provisional /LL.B

Degree Certiftcate ftom concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under seria!

No.JK-8162023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of provlslonal llcencelenrollment must be

souqht befiorc the date of exoiw unless the abeolutelftnal enrollment as an

Advocate ig orderpd there befiorc.

By Order

olY
mlnlstration)

no, Al654- 6 Lt - nanp Dated l&..@.m2s

Copy forvarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Counci! of lndia, New Delhi
3. Manager, Govemment Press, Srinagar fur publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Pulwama.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammr.r/Srinagar for information

and also keeping record of the same.
Ms. Sukhpreet Kour, Advocate

......fur information and necessary acton.

o*"/
tratirn)

qr!
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EIGE COIJRT OF JAMMU & I(ASEMIR AI\D LADAKE AT SRINAGAR
@rettising powers of Ber Council under Secdon 5t of the Advocetes Act, l95l)

***

NOTIFICATION

Noz70 ot {bNRGTLP Dated : liL:.49-2029

It is hereby notified that vide High Court Order Dated 31.08.2023

Mn Sunil Singh
S/O Sh. Karan Singh
R/O Ward No. 7, Rrdhnotg Tehsil Moungri, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

lGshmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B

Degree Certificate from concemed University and veffication of hidher character

and antecedents ftom ClD. His/her name has been entered under sedal

No.fK-817-2023 in the rol! of Advocate maintained by this Registry.

The renewaUextension of orovlslonal licencerenrcllment must be

souoht beforc the date of exolrv unless the absolutelfrnal enrollment as an

Advocate Is ordered therc beforc.

By Order

on)

Itlo U/66s U-nan^e Dattd /22(ts.

copy forwarded to the: -
1. Principal Districtand SessionsJudge, Udhampur.
2. Secretrary, Bar Council of lndia, New Delhi
3. tutanagei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Udhampur.
5. CPC e-Courts, High Court of J&K and Ladakh, srinagar br uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Sunil Singh' Advocate

......for information and necessary action.

a+>
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EIGE COTIRT OF JAIVIMU & IGSEMIR AI\D LADAIflI AT SRINAGAR
@rerching powerc of Blr councll under scctiol 58 of the Advocetec Act lg6l)

***

NO TIFICATION

xo:?fr3-d&l5crlp Dared : l;lL.rls-202s

It is hereby notified that vide High Court Order Dated 3i.08.2029

Mr. Syed Ahmed Anrlan
VO Sh. Syed AsgarAli
R/O 77}.A Last Morh Gandhi Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificaffon, subjec't to the verification of his/her Provisional /LL.B

Degree Certiftcate from concemed University and verification of his/her character

and antecedents fiom ClD. Has/her name has been entered under serial

No.JK41&2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlslonal llcencdenrollment must be

eouoht beforc the date of exoln unless the abeolutelfinal enrollment as an

Advocate ls ordered there beforc.

By Order

,-Y
tral Admlnistration)

FI

flo U' ^ - Ro. tRctw tmrra (22rr,.

copy fomarded to the: -
1. Principal Disfict and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei, Govemment Press, Srinagar for publlcaton in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Syed Ahmed Arclan, Advocate

......for information and necessary action.
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ministratlon)
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EIGE COIJRT OF JAMMU & I(ASEMIR AI\D LADAKE AT SRINAGAR
@rercldng powerr of Br cooncil under Socdon 5t of the Advocetes Acg 196r)

f-t*

NOTIFIG ATION

no-J lleLfuUnetp Dared: lLtg-mz

It is hereby notified that vide High Court Order Dabd 3l.OE.2O23

Mr. Sheikh Anwar ul Eak
S/O Sheikh Gh. Mohmmad
R/O Mugha! Masjid Hawal Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolts of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notiftcation, subject to the veriftcation of his/her Provisiona! /LL.B

Degree Certificate from concemed University and verification of hidher character

and antecedents from ClD. His/her name has been entered under seria!

No.JK-E19-2023 in the roll of Advocate maintained by this Registry.

The EnewaUextenslon of orovlslonal llcencerenrolltnent must be

souoht beforc the date of exolry unless the absolutelftnal entpllment as an

Advocate ls ordered therc befolp.

By Order
o+?

r (Admlnlstration)*112',"

1

2
3

4
5

6

7

IYo Q t 
q qe-.tto narc Dar,a tl -.@.2023

Copy forwarded to the: -
Pdncipal Disfict and Sessions Judge, Srinagar.
Secretary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, J&K High Court BarAssociation, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the offidalwebsite.
tncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sheikh Anwar ul Ealq Advocate

......for lnformation and necessary action.

"*';-m inistratlon)
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HIGH COT'RT OF JAIVIMU & I(ASEMIR AND LADAKE AT SRINAGAR
@rercldog porverr of Ber council under secdon 5t of the Advocarec Acq 196l)

***

NOTIFI CATION

No:\ooel luntRcrLp Dabd: !2. lg-zozs

!t is hereby notified that vide High Court Order Dated 31.08.2029

Mn Sahil Kumar
S/O Sh. Natha Rem
R/OWad No.l, Kotli Gela Bane Tehsil R.S. Pura, Jammu

has been admltted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pedod of one year ftom the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Certiftcate fiom concemed University and vefftcation of his/her ctaracter

and antecedents from ClD. Has/her name has been entered under serial

No. n the roll of Advocate maintained by this Registry.

The rpnewaUextenslon of prcvlslona! llcencelenrollment must be

souoht beforc the date of expirv unless the abeolutelfinal enrollment as an

Advocate ls ordered there before.

By Order

to
copy
1.
2.
3.

4.
5.

o.

7.

fonvarded to the: -
Pdncipal Distict and Sessions Judge, Jammu.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publicaton in the next issue of
Govemment Gazette.
Presldent, J&K High Court BarAssociation, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Sfinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagarfor information
and also keeping record of the same.
Mr. Sahil Kumar, Advocate

......for information and necessary acton.

O^^

O.+,[,mffi
Da,,alt-.N.m2s\v ffi
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EIGII COIJRT OFJAIYTMU & I(ASEMIRAI\ID LADAKH AT SRINAGAR
@rerctrdng porverr of Blr councll uoder secdon sE of tte Advocetec Acg 196l)

***

NOTIFIGATI ON

xo.? nor d unnG[P Dared : !fua-zozt

It is hereby notified that vide High Court Order Dated 3t.08.2029

Ms. Shivani DeYi
D/O Sh. Som Nath
R/O l(hanpur Bhawan, Gole Gujral Camp rJammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionalty for a period of one year firom the date of

issuance of this noffication, subject to the veriftcation of his/her Provisional /LL.B

Degree Cefficate from concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.fK-851-2023 in the roll of Advocate maintained by this Registry.

The EnewaUextension of provlslonal llcence/entollment must be

gouoht befor€ the date of exolrrl unless the absoluterfinal enrcllment as an

Advocate ls ordered therc beforo.

By Order

)

No:L/ld8q-q6- RctLP D,r,ed l2,og.

copy forarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia. New Delhi
3. Manager, Govemment Press, Srinagar for publicaton in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC +Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for informaton

and also keeping record of the same.
7. Ms. Shivani Devi, Advocate

......for information and necessary action.

\'

€n,*L*,.d"effiV /%y)
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EIGE COURT OFJAMMU & I(ASHMIR AIYD LAI)AKE AT SRINAGAR
@rercbing powers of Bar Courcil urdcr Sccdoo 5t of the Advocetcs Act, 196l)

***

NOTIF!C ATION

xo.2@ls/t ., laG/Lp Dared I EL+ls-m2s

It is hereby notifted that vide High Court Order Dated 3i.08.2023

Mr. Sohail Ahmad Mir
S/O Sh. Abdul Majeed Mir
R/O Seriguo dengerpora, Mir Mohalla, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Coundl provislonally for a period of one year ftrom the date of

issuance of thls notiftcaton, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and vertfication of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.JK-852-2023 in the roll of Advocate maintained by this Regisfy.

The rcnewaUextenslon of orovlslonal llcencelenrollment must be

souoht before the date of exolrv unless the absoluterfinal enrollment as an

Advocale ls ordercd therc befor?.

By Order

\ '^6r>Gilsf 116o m i n istratlon )

p.2o2s IY ,'fuys
Copy fonvarded to the: -
1. Principal Distictand SessionsJudge, Baramulla.
2. Secretary, Bar Councilof lndia, New Delhig. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DlstrictBarAssociation, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Sfinagar for uploading on

the offcialwebsite.
6. tncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Sohail Ahmad, Advocate

......for information and necessary action.

ar+
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EIGE COURT OF JAIIIMU & IGSEMIR AND LAI)AKE AT SRINAGAR
@rercidng porrerr of Bu Couocil under Secdon 5t of the Advocetes Act, 196l)

***

NOTIFI CATION

xo2 nt t lotz n@Lp Dared: ./L{9-2023

It is hereby notified that vide High Coud Order Dated 3i.08.2029

Mn Sidhrath Singh Bandral
S/O Sh. I(eshmir Singh
R/O E No 168 Chak Manga Raknal, Tehsil & Districg Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year fiom the date of

issuance of this notification, subject to the verificaton of his/her Provisional /LL.B

Degree Certificate ftom concemed Universfi and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-E53-2023ln the roll of Advocate maintalned by thls Reglstry.

The tenewaUextenslon of orovlslonal llcence/enrollment must be

souoht before the date of exolw unless the abeolutelflna! enrollment as an

Advocate ls ordercd therc beforc.

By Order

c*%
mlnlstratlon)

llo U t +o*12. nerw rrated l:.zog.zozg e@
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretrary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,Samba.
5. CPC e-Cour$, High court of J&K and Ladakh, sfinagar br uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Gourt Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Sidhrath Singh Bandral' Advocate

......for information and necessary action. *'>
mlnistratlon)
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EIGE COURT OF JAIVIMU & I(ASEMIR ATID LADAKH AT SRINAGAR
@rerrlring powen of Ber councit under secdon sE of the Adyocrtg Act, 196r)***

NOTIF!C AT!ON

noz?oo9 dutnGllp Dared: lg. a-zozg

It is hereby notifted that vide High court order Dated gl.oE.2o23

Mn Syed Asif Zohoor Indarabi
S/O Syed Zahoor Ud Din Indrabi
R/o Kaitch Razgeer, PeerMohalla, Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionatly for a period of one year fiom the date of
issuance of this notiftcation, subject to the vertfrcation of his/her Provisiona! /LL.B

Degree Cefficate ftom conoemed University and verification of his/her character

and antecedents from clD. Has/her name has been entered under serial

NaJK-851-2023 in the rollof Advocate malntained bythis Registry.

The renewaUextenslon of orovlslonal llcencerenrollment must be

souoht before the dab of exolry unless the abeolutelfina! enrollment as an

Advocate ls ordered therc beforc.

By Order

6b*!t#,[?*,
Datedtz..N.2o2y ffi"1No: -u

copy forvarded to the: -
1. Principal Districtand SessionsJudge, Budgam.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Budgam.
5. CPG +Courts, High Court of J&K and Ladakh, Sdnagar for uploading on

the offcialwebsite.
6. lncfrarge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Syed Asif Zohoorlndarabi, Advocate

......for information and necessary action.
Io*2

dministratibn)
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HIGE COIJRT OF JAIVTMU & I(ASEMIR AND LADAI(H AT SRINAGAR
@rercbing porverr of Bor councir uoder secdon 5t of the Advocatee Act, 196l)***

NO TIF ICATION

No ^ {*,RGrLp Dated: !2- {F,-zOZ

It is hereby notified that vide High court oder Dated gl.N.zo2g

Mn ShabeerAhmad Wagay
S/O Ab. Gani TYagay
R/O Ioolipora Eumpora, Tehsit Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council proMsionally for a period of one year fiom the date of
issuance of this notificaffon, subject to the verificaffon of hiVher Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents ftom ClD. Hivher name has been entered under seria!

No.JK-855-2023 in the roll of Advocate maintained by this Registry,.

The tpnewaUexlenglon of orcvlslonal llcencerenrcllment must be

souqht lrefore the date of exolrr unless the absolubmnal enrollment as an

Advocate ls ordercd therp befiorc.

By Order

*%
istration)J m!n

no, 4/ VLt- fu9 .natP Datd lb.w. qy'
copy forrarded to the: -
1. Principal Distictand SessionsJudge, Budgam.
2. Seoetiary, Bar Councilof lndia, New Delhi t
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, Distric{BarAssociation, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar br uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for.infurmation

and also keeping record of the same.
7. Mn Shabeer Ahmad Wagay, Advocate

......for information and necessary action.
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EIGH COIJRT OFJAIVTMU & I(ASEMIR AIYD LADAKE AT SRINAGAR
@rerrblng powers of Brr corocn under settoo 5t of tlc Advocetcs Acq 196l)***

N OT lFrc ATION

xozgnlo o'lb$nGfl-p Dared z !_&. g-mzg

It is hereby noffied that vide High court order Dated gi.oE.2o23

Il[s. Syed Atrftul Qubra Andrabi
D/O Syed Mohammad HafizAndrabi
R/O lftrimabad, Peer Mohalla, Tehsil & District pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the vedfication of hidher Provisional /LL.B

Degree Certificate ftom concemed Universig and verification of his/her charac{er

and antecedents from clD. Hivlrer name has been entered under serial

NaJK-8562023 in the roll of Advocate maintained by this Registry.

The rcnewaUextension of orovlslona! licencelenrollment must be
gouoht beforc the date of exolry unleee the abooluterfrnal enrollment as an

Advocate is ordered there beforc.

By Order

ru'tr"\m*$k,
Dated t2-.0e.n2s 

v %rvxo,l4l!ftZ!Li6 nore
Copy fomarded tothe: -
1. Principal Distictand SessionsJudge, Pulwama.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociaton, Pulwama.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for infurmation

and also keeping record of the same.
7. IUs. Syed Affiftul Qubra Andrabi' Advocate

......for informaton and necessary acton. r

t'l(&r;t,)df,,T"k*,
V z%qln
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EIGH COI'RT OF JAIVIMU & IGSEMIR AND LADAKE AT SRINAGAR
@rercising powerc of Br council under sccdon 5g of the Advocetc! Acq r95r)***

NOTIFI c ATION

no:2ll!_4b4fiG[p Dabdz lA. ag-mzs

It is hereby notified that vide Heh court order Dated 3l.og.2o2g

Mr. Shahid Amin Dar
S/O Mohd Amin Dar
R/o Khandi Pharie Earnag, New colonS Tehsil & DistrictAnantnag.

has been admitted and enrolled as an Advocate on the rolts of Jammu and

Kashmir Bar council provisionalty for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Cefficate from concemed University and vedfication of his/her character

and antecedenB from clD. His/her name has been entered under serial

No.tK-E57-2023 in the roll of Advocate maintained by this Registry.

The renewaUexlenslon of provisional llcencelenrollment must be

souqht beforo the date of exohv unless the absoluterfrna! enrcllment as an

Advocate lg ordered therc beforc.

By Order IO*?
is m lnlstraffon)

no: Ql7)7-tlQ narc oawl2..og.zozg

copy folrarded to the: - 4$

1

2
3

4
5

6

7

Pdncipal Disfict and Sesslons Judge, Ananhag.
Secretary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
Incharge Chief Librarian, High Court Wng Jammu/Srinagar for infurmaffon
and also keeping record of the same.
Mn Shahid Amin Dar' Advocate

PRO\rISIONAL
ENROLLMENT

......for information and necessary ac'tion.
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HIGH COIJRT OF JAIVIMU & KASEMIR A}ID LADAKE AT SRINAGAR
@rercbirg powers of Ber corocir urder secdor 5t of thc Advocetcr Ad, r95l)

***

NOTIF ICATION

Noz) tLtio>ttRGtLp Dared z t)-- a-zozg

It is hereby notified that vide High Court Order Dated 31.09.2023

IUs. Shruti Basnotra
D/O Romesh Kumar
R/O H.No.24, Ward N o.l, Bharat Nagar, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rols of Jammu and

lGshmir Bar council provisionalty for a period of one year fiom the date of
issuance of this notification, subJect to the verification of his/her Provisionat /LL.B

Degree Certificate fiom concemed University and vedftcation of his/her charac,ter

and antecedents ftom ClD. His/her name has been entered under serial

NaJK-E5&2023 in the rollof Advocate malntained bythis Registry.

The rcnewaUextenslon of otovlslonal llcence/enrollment must be

souoht before the daE of exoiry unless the aboolutelfinal enrollment as an

Advocate is ordercd ttere before.

By Order ,

f
-, r mlnlstration)

no, u I 74f-S2 - nerc Dated tt .og.zo

copy forvarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Counci! of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.

6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeplng record of the same.

7. Ms. Shruti Basnotra, Advocate
......for information and necessary action. 
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HIGE COIJRT OF JAMMU & I(ASHMIR A}ID LADAI(E AT SRINAGAR
@rercbing powerr of Bor council under scgEon 5g of the Advoceter Acg 196r)

*tt*

NO TIFICATION

xo:2fllq ,lathGlLp Dared z !.fuie-mzs

It is hereby notifted that vide High Court Order Dated 31.08.2023

Mr. Sahil
S/O Sher Mohd
R/O Malik Market Channi Rama, Tehsil Bahu, Disffict Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the verification of hiVher Provisional /LL.B

Degree Certiftcate ftom concemed University and veriftcation of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.JK-859-2023 in the rol! of Advocate maintained bythis Registry.

The tenewaUexbnslon of orovleional llcencerenrollment must be

souoht beforc the date of exolry unless tte abeolutelfrnal enrollment as an

Advocate ls ordercd therc beforc.

By Order

r (Admlnistratlon)

,

N

*

Copy forvarded to the: -
1. Principal Distict and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsate.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Sahil, Advocate

......for information and necessary action.
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HIGE coIlRT oF JAIVIMU & I(ASEMIR AND LADAI(E AT SRINAGAR
@rercbing powerr of Bor courcil urder sectoo 5t of tte Advocrtee Acq 196r)***

NOTI FICATION

No:A!!4&B!RGrLp Dared: !L- oe-zoz

It is hereby notilied that vide High Court Order Dated gi.O8.2O2g

Ms. Sonia Chib
D/O Swaran Singh Chib
R/O Ward No.4, Dhounchah Tehsil Khour, DistrictJammu

has been admitted and enrolled as an Advocate on the rofls of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notiftcation, subject to the verification of his/her Provislonal /LL.B

Degree Cefficate fiom concemed University and vertficatlon of his/her character

and antecedenB fiom ClD. Has/her name has been entered under serial

No.JK-860-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of otovlslonal llcencelenrollment must be

souoht beforc the date of exoiry unless the absolutolf,nal enrollment as an

Advocate ls ordercd therp beforc.

By Order
**

r lnlstration)

Itlo 2- Derr,d le-.09.2023

Copy forvarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, J&K High Court BarAssociation, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Sonie Chib, Advocate

......for information and necessary action- t
o**'-'

mlnistratlon)
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HIGH COURT OFJAMMU & I(ASEMIR AI\D LADAKH AT SRINAGAR
@rercirilg powers of Brr Cooncil roder Section 5t of thc Advocatcs Act, 196l)***

NOTIFICA TION

Noin olJ olJor\ RG/LP Dated | ! P - qg-2023

It is hereby not'fted that vide High Couft Order Dated gi.OE.2O23

Mn Sandeep Kumar
S/O Om Prakash
R/O Village Lower Prangug Tehsil Dachhan, District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year fiom the date of

issuance of this notmcaton, subject to the vertfication of his/her Provisiona! /LL.B

Degree Certificate from conoemed University and verification of his/her character

and antecedents fiom ClD. His/her name has been entered under seria!

No.JK46I-2023 in the rollof Advocate maintained bythis Regisfy.

The renewaUextension of orovislonal llcencerenrollment must be

souoht beforc the date of erolrv unless the absolutelfina! enrcllment as an

Advocate ie ordercd therc befote.

By Order
O*

r Admlnistraffon l

No:

_Copy forvarded to 0re: -
1. Principal District and Sessions Judge, Kishtuar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Kishtwar.
5. CPC +Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Sfinagar for information

and also keeping record of the same.
Mr. Sandeep Kumar, Advocate

......for information and necessary action.

ai ,^,
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EIGE COURT OF JAIVIMU & KASEMIR AND LAI)AKE AT SRINAGAR
@rcrtlriry powers of Bar courclt under sccdon 5t oltte Advocetcs Acq 196l)***

NO TIFIC ATION

no:2dlL$ZAIRG/Lp Dared z !fuas -zozt

It is hereby notified that vide Hlgh Court Otder Dated gl.Og.2023

Mr. Shahid Iqbal
S/O Mohd Iqbal
R/O Mehra Nagrota, Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the verification of his/her Provisiona! /LL.B

Degree Certl'ficate from concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under seria!

NaJK-862-2023 in the rollof Advocate maintained bythis Registry.

The tpnewaUextenslon of provislonal licence/enrcllment must be

souoht before the date of exolw unless the absoluterfrnal enrcllment as an

Advocate lg ordered there beforc.

By Order

O,iY
ministratlon)

No 14 ?8t - &g, narc Dated ll.-.oe.zozg qtn
Copy forvarded to the: -
1. PrincipalDistictandSessionsJudge, Raiouri.
2. Secretary, Bar Counci! of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Rajouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Shahid lqbal, Advocate

......for information and necessary action.
l
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EIGE COI'RT OFJAMMU & I(ASHMIR AIID LADAKE AT SRINAGAR
@rercbiug porvcrr of Brr conncil under socdon st of the Advocata Acg 196l)

***

NOT IFICATION

Noz&ll 4btSRGrLp Dared: !t-- s-zozg

It is hereby notifted that vide High Couil Order Dated 31.08.2023

Ms. Sobia Iram
D/O Abdul Saboor Malik
R/O Drammen, Tehsil Kotranka, District Rrjouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year fiom the date of

issuance of this notiftcation, subject to the verification of hiJher Provisional /LL.B

Degree Cefficate fiom concemed Unlversity and vertfication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-863-2023 in the roll of Advocate maintained by this Registry.

The renewaUexlengion of ptovlslona! licencelenrollment muet be

souoht beforc the date of exoirv unlegg the absolutelf,na! enrcllment as an

Advocate ls ordercd thero beforc.

By Order ,

o*

not 4141'46 nerP Daad/2-.os.2o2s

ls r m inlstraton)

,x

copy fomarded to the: -
1. Principal Dlstrict and Sessions Judge, Raiouri.
2. Secretrary, Bar Councilof lndia. New Delhi
3. Managei, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Raiouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Sdnagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagarfor infonnation

and also keeping record of the same.
Ms. Sobia lram, Advocate

......for information and necessary action. ,ui+
mlnistraffon)
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EIGE COIJRT OF JAIVIMU & I(ASEMIR AIYD IIIDAKH AT SRINAGAR
@rertising powelr of Ber Councit onder Sccdoo 5t of the Advocatcs Act, f96l)***

NO TIFICATION

no)o/rt ttonaGrLp Dared: lga-zozs

It is hereby notified that vide High Court Order Dated 91.08.2023

IYIs. Sayima Qadri
D/O Ghulam Qadir
R/O Tral-I-Payeen, Noor Abad, Tehsil Tral, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally fur a period of one year frrom the date of

issuance of this notification, subject to the verificaton of hls/her Provisional /LL.B

Degree Certiftcate ftom concemed University and vedfication of hidher character

and antecedentS fiom ClD. His/her name has been entered under serial

NaJK464-2023 in the rol! of Advocate maintained by this Registry.

The renewaUextenslon of orovlsional llcence/enrcllment must be

souoht beforc the date of exolru unless the absolublflnal entollment as an

Advocate ls otdercd therc beforc.

By Order

oir\

I I mlnistraffgn)

%q>ttto:M Dated I L-.og.zozs

copy forrvarded to the: -
1. Principa! Districtand SessionsJudge, Pulwama
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Pulwama.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lnctrarge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Sayima Qadri, Advocate

......for information and necessary action.

o+k
nlstration)
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EIGE COIJRT OF JAIVIMU & I(ASIIMIR AIID LADAI(E AT SRINAGAR
@rercidng poweE of Brr Council onder Section 58 of the Advocrtce Act, lgfl)

**!f

NOTIFICA TION

No:AP c{t $tRG,LP Datedz !fuA-ZOZ

It is hereby notmed that vide High Couft Order Dated 9i.08.2023

Mr. SamirAhmad Paray
S/O Mushtaq Ahmad Paray
R/O Eygam, Tehsil Sopore, District Bsremulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provislonally for a period of one year fiom the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed Universig and verification of hiJher character

and antecedents fiom ClD. His/her name has been entered under serial

No.JK465-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextension of orovislonal llcencelenrollment must be

souoht befote the date of exolrv unlegs the absolutelfrnal enrcllment as an

Advocate ls ordercd therp beforp.

By Order
Io*%

ministrationl

Itlo.' d,f- 6d- Dated Dl09.2023

Copy forvarded to the: -
1. Principal Distict and Sessions Judge, Baramulla.
2. Seoetary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Sfinagar for uploading on

the ofiicialwebslte.
6. lncharge Chief Librarian, High Court Wng Jammr.r/Srinagar for information

and also keeping record of the same.
Mr. Samir Ahmad Paray, Advocate

......for information and necessary ac{on.
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EIGE COI'RT OF JAIVIMU & KASEMIR AI\D LADAKE AT SRINAGAR
@rercblng porrcrr of Bu councl uodcr sccrdon 5t of tte Advocet. A"t, r95r)***

NOT tFtc ATION

xoz2o2t /toilnGLp Dared: lA. og-zoz

It is hereby notified that vide High court order Dated 3i.og.2o2g

Ms. Shivani Rajput
D/O Kuldeep Singh
R/O Village Gangeeth, Tehsi! Ghagwat, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionatly for a period of one year ftom the date of
issuance of this notificaton, subject to the verification of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and vertfication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-E66-2023\n the roll of Advocate maintained by this Regisfy.

The renewaUextenslon of orovlslonal llcence/entpllment must be

souoht beforc the date of exolrv unless the abgoluterfrnal enrcllment as an

Advocate is ordercd thele beforc.

By Order
t

ot?
nlstratlon)

IUo.' o Darrld /A..N.2023

Copy forvarded to the: -
1. Principal Districtand SessionsJudge,Samba.
2. Secretiary, Bar Counci! of India, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, Distdct BarAssociation, Samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebslte.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Sdnagarfor information

and also keeping record of the same.
Ms. Shivani Rajpu$ Advocate

......for information and necessary action.
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EIGH COI'RT OF JAMMU & IGSEMIR AI\D LIIDN(E AT SRINAGAR
@rerddry porrcrs of Ber council under secton 5E of oe Advocetco Acq 196r)

***

NO T!FICATION

nozz,Zt {lottnG,Lp Dated z 12- qg-zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Shamali Devi
D/O Darshan Lal
R/O Jinde l(alan, Jinder Mehlu, Tehsil RS Pura, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of hidher Provisional /LL.B

Degree Certiftcate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

NaJK-867-2023 in the rol! of Advocate maintained by this Regisfy.

The rpnewaUextenslon of orovlslonal llcencdenrollment must be

souqht beforc the date of exolw unless the abroluterfrnal enrcllment as an

Advocate ls ordered thero beforc.

By Order

G mlnistratlon)

llo l.f tno | --h- lRctLp Detedl2-.og.2o2s x\
copy forvarded to0re: -
1. Principal DistictandSessionsJudge,Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociaton, Jammu.
5. CPG e-Courts, Hagh court of J&K and Ladakh, srinagar for uploading on

the officialwebsite.
6. tncharge Chief Ubrarian, High Court Wng Jammr.r/Srinagar for information

7
and also keeping record of the same.
Il[s. Shamali DeYi' Advocate

......for information and necessary action.
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EIGE COI'RT OF JA]VIMU & I(ASEMIR AND LADAKH AT SRINAGAR
@rerciring powen of Brr courcll onder Secdon sE of the Advoceteo Aca, 196l)

***

NOTIFIC A TION

nozDzz {bunGrLp Dared z !L-o9-2023

It is hereby notified that vide High court order Dated 31.09.2029

Mn Sajad Farcoq Rather
S/0 Farooq Ahmad Rather
R/o l&nga, Tawheed Pora Kamgan Tehsit Kangan, District Ganderbar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionatly for a period of one year fiom the date of
issuance of this notification, subject to the vertfication of his/her Provisional /LL.B

Degree Cefficate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-E6&2023 in the rollof Advocate maintained bythis Regisfy.

The rcnewaUe:rtension of orovlslonal llcencelenrollment must be

souoht beforc the date of exolr.tl unless the abgolutemnal enrollment as an

Advocate ls ordercd therc beforc.

By Order
I

o4%
J minlstratlon)Kflo l4frJa-a6 nerP Dated t2-.os.2o2s

copy forwarded to the: -
Pdncipal Distict and Sessions Judge, Ganderbal.
Secretrary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Sdnagar for publication in the next issue of
Govemment Gazette.
President, Distict Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadlng on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sajad Farooq Rather, Advocate

......br information and necessary action.
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EIGE COT]RT OF JAIVTMU & KASEMIR AND LADAI(H AT SRINAGAR
@rerciring porven of Brr Councll onder Section 5t of Oe Advocetcs Act, 196l)

***

OT ICAT N

troz2!2j:l&ljlRcrLp Dared: ! I - a-zozg

It is hereby notifted that vide High Court Order Dated 9i.08.2023

Mr. Shahbaz Tahoor Sheikh
S/O Zoboor Eussain
R/O Lanyal, Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolts of Jammu and

Kashmir Bar Council provisionatly fur a period of one year from the date of

issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B

Degree Cefficate from concemed University and veriftcation of his/her character

and antecedents from ClD. HiJher name has been entered under seria!

NafK-869-2023 in the rollof Advocate maintained bythis Registy.

The rcnewaUextenslon of orovlslona! llcencelenrollment must be

souoht beforc the date of exolry unless the aboolutslfinal enrollment as an

Advocate ls ordercd there before.

By Order

oo
ls m lnistraton)

No: 4 I &37 -Q lt-nctlp Dated D-,.@.2023 .%tr
Copy forvarded to the: -
1. Principal Distdct and Seseions Judge, Kishtuar.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Kishtwar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Shahbaz Tahoor Sheikh, Advocate

......fur information and necessary acton.

ot>
m lnistratlon

7

PROVISIONAL
ENROLLMENT

J

,%\\ j1
)



192

EIGE COI'RT OF JAJVIMU & I(ASEMIR AI\D LADAKE AT SRINAGAR
@rercbiry powerr of Blr coundl onder sesdon sE of tte Advocrt* Acg 196l)

***

NOTIF ICATION

nozbil$bgpc,Lp Dated: !2-- a-zozt

It is hereby notilied that vide High Court Order Dated 91.00.2023

Mr. Showkat Ahmad Sheikh
S/O Ab Rashid Sheikh
R/O Kawoose Khalisa, Tehsil Narbal, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pedod of one year from the date of

issuance of this notification, subject to the vertftcation of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. Hls/her name has been entered under serial

No.JK-E70-2023 in the roll of Advocate maintained by this Registry.

The renewaUextenslon of onal llcencelenrollment must be

souoht beforc the date of exohy unle$ the absoluterfrnal enrollment as an

Advocate ls ordercd therc beforc.

By Order

@

no, L/NUS-SL- nerP Dat*,l2..os.2o2s

Gopy forwerded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DlsttictBarAssociation, Budgam.
5. CPG e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebeite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. ShowkatAhmad Sheikh, Advocate

......for information and necessary acton.

|t.r*
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HIGE COI'RT OF JAIVIMU & KASHMIR AIYD LAI)AI(E AT SRINAGAR
@rerclriog powen of Bor coucil under secdon 5t of thc Advocates Asq 196r)

***

NOT IFICAT toN

xo2ozl ./unnGrLp Daredz !fua-zozt

It is hereby noffied that vide High Court Order Dated 31.08.2029

Mr. Shakeel Ahmad Bhat
S/O Gh Mohi Ud Din Bhat
R/O Ganoora Faizabad, Tehsil & Dishict Anantnag

has been admitted and enrolled as an Advocate on the ro!!s of Jammu and

Kashmir Bar Council provisionally for a pefiod of one year ftom the date of

issuance of this notiftcation, subjec't to the vedfication of his/her Provisional/LL.B

Degree Cefficate ftom conoemed University and vertfication of his/her cfiaracter

and antecedents from ClD. His/her name has been entered under serial

No.JK-t7I-2023ln the roll of Advocate maintained by this Registry.

The renewaUextenslon of otovlsional llcencerenrollment mugt be

souoht befor€ the date of expiry unless the absoluterfinal entpllment as an

Advocate ls ordercd therp beforc.

By Order

I mlnlstraton)

to: t- 60. Drrrald lLzog.ZOZS

Copy forvarded to the: -
1. Principal District and Seesions Judge, Ananhag.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for infurmation

and also keeping record of the same.
7. Mn Shakeel Ahmad Bhat, Advocate

......for informaUon and necessary action. 
I
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EIGH COI'RT OF JAIVIMU & I(ASEMIR A}ID LN)AI(H AT SRINAGAR
@rercblng powers of Bar Corncll uodcr Section 5E of ttc Advocetcs Act, f96f)

***

NOTIFICATION

no:2o27 {totznGfl-P Dated | !Lfi-202s

!t is hereby noffied that vide High Court Order Dated 31.08.2023

Mr. Sharief Ud Din Khan
S/O Saif Ud Din Khan
R/O Doulatpora Dungdara, Makdam Mohalla, Tehsil Kreeri, District
Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the verification of his/her Provisiona! /LL.B

Degree Cefficate from concemed University and vedftcation of his/her character

and antecedents ftom ClD. His/her name has been entelpd under serial

NnlWlQUlLln the rollof Advocate maintained bythis Registry.

The tpnewaUextenslon of orovlslonal llcencerenrollment must be

souoht before the date of explry unless the abeoluterfrnal enrcllment as an

Advocate ls orderpd therc beforo.

By Order

Reg

llo Darrld /fu.@.2023

Copy for"narded to 0re: -
1. Principat DistrictandSessionsJudge, Baramulla.
2. Secretary, Bar Counci! of lndia, New Delhi
3. Managei,'Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialupbsite.
lncharge Chief Ubrarian, High Court Wng Jammu/Srinaga
and also keeping record of the same.
Mr. Sharief Ud Dir Khan, Advocate

6

6

7

r for information

......for information and necessary acton.
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EIGE COI'RT OF JAIVIMU & KASEMIR AI\D LADAI(E AT SRINAGAR
(ErerddDg powen of Bor councll under sccton 5t of the Advocrtco Acq 196r)

***

NOTI FICATION

Noz?D${-glgRcrLp Dared: lf,. lr,-mz

It is hereby noffied that vide High Court Order Dated 31.08.2023

Ms. Sabiqa Fenoz Qadri
D/O Fercz Ahmad Qadri
R/O Daulat Abad Nowpora, Tehsil Khanyar, District Srinagar

has been admifted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificaton, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom conoemed University and verificaton of his/her ciaracter

and antecedents from ClD. His/her name has been entered under seria!

No.lK473-2023 in the rollof Advocate maintained bythis Regisry.

The rpnewaUextenslon of orovlglonal llcencerentollmont ntust bo

souoht beforc the date of exolil unle$ the absoluterflnal enrcllment as an

Advocate ls ordered thera bebrc.

By Order
0ro

ls mlnlstratlon)

IUo ttrgr - 9lt-noruP Datedlb.og.zozs w
Copy fomarded tothe: -
1. Principal Distict and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi
3. trlanagei Govemment Press, Sdnagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. GPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar br inbrmation

and also t<eeping record of the same.
Ms. Sabiqa Fercz@dri' Advocate

......for infurmation and necessary action.
7
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EIGE COI,RT OF JAMMU & KASEMIR AND I,ADAI(E AT SRINAGAR
@rerclring porverr of Bar coucll under secdon st of the Advocetcg Acq 196r)

***

NO TIFICATION

Nol2o^f { gnGlt.p Dared z lL 49-2o23

It is hereby notifted that vide High Court Order Dated 31.08.2023

Mn Suheel Ahmad Ganie
S/O Gh Mohmad Ganie
R/O Kurhama, Tehsil Wakura, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Coundl provisionally for a period of one year ftom the date of

issuance of this notifcation, subject to the veriftcation of his/her Provisional /LL.B

Degree Cefficate ftom concemed University and vertfication of his/her dtaracter

and antecedents ftom ClD. His/her name has been entered under serial

No.JK471-2023 in the roll of Advocate maintained by this Regisfry.

The renewaUexbnslon of otovlslonal llcencelenrollment must be

souoht before the date of erolrv unlese the abeolutelf,na! enrcllment as an

Advocate ls ordercd thete beforc.

By Order

r Admlnlstratlon)

U hQ,qS- q >nan^e Dertd /a-.os.2o2s

,

Itlo.' I v

for"warded to the: -
Principat Distict and Sessions Judge, Ganderbal.
Secretary, Bar Councilof lndia, New Delhi
Managei Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, Distric't Bar Association, Ganderbal.
cPC e-Cour$, High court of J&K and ladakh, sdnagar for uploading on

the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Suheel Ahmad Ganie, Advocate

copy
1.
2.
3.

4.
5.

6.

7.
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HIGH COI]RT OF JAIIMU & I(ASEMIR AIID LADAI(E AT SRINAGAR
@rerrblng powers of Brr Cooncll onder Socfion SE of the Advocetca Acg 196l)

***

NOTIFI CATION

Noz27,SdlalRGrLP Dared: ! 2 - os-zo2s

It is hereby notiffed that vide High Court Order Dated 31.0E.2023

Mn Sheikh Mohammad Nadeem
S/O Sheikh Mehraj Ud Din
R/O Goom Ahmad Pora, Magam, Ahanger Mohalla, Tehsil Pattan, District
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Councit provisionally for a period of one year fiom the date of

issuance of this notiftcation, subject to the veriftcation of his/her Provisional /LL.B

Degree Certificate ftom concemed Universig and verification of hidher charaster

and antecedents ftom ClD. His/her name has been entered under serial

No.fK-E75-2023 in the roll of Advocate maintrained by this Registry.

The renewaUextenslon of orovlsional llcence/entollment must be

souoht beforc the date of exolru unless the absoluterflnal enrcllment as an

Advocate ls orderod therp befiorc.

By Order

no, Ul0q34oo lRctLP rrl.ed E,os.
copy forvarded b the: -
1. Principal Distict and Sessions Judge, Baramulla.
3. Manager, Govemment Press, Srinagar for publication in the next lssue of

Govemment Gazette.
4. President,DistdctBarAssociafion, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Sheikh Mohammad Nadeem, Advocate

......for information and necessary action.
b
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EIGE COI'RT OF JA]VIMU & KASHMIR AT{D LADAKE AT SRINAGAR
@rercbiry porverr of Bor Courcll 

TU;..*- 
58 of the Advocetco Act, 196l)

OTIFICA

11s22tt4 .lvzncrLp Dared | !|f.as-202s

It is hereby notified that vide High Coud Order Dated 31.08.2023

Mr. Shazad Mirza
S/O Mohd Nasib
R/O Ujhan, Kassian, Tehsil Darhal, District Rajouri

has been admifted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a period of one year fom the date of

issuance of this notification, subjed to the verification of his/her Provisiona! /LL.B

Degree Cefficate fiom concemed University and verification of his/her character

and antecedents fom ClD. His/her name has been entered under serial

No.JK-E762023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlslona! licencelenrollment must be

souqht beforc the date of exoiry unless the absoluterfinal enrcllment as an

Advocate is ordercd therc before.

By Order
N

tta mlnistration)r

flo.' t-0&. Dated lL-.og.mzg

Copy fomarded to $e: -
1. Principal Distict and Sessions Judge, Rajoufi.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Sdnagar for publication in the next issue of

Govemment Gazette.
4. President, Distict BarAssociation, Raiouri.
5. CPC e-Courts, High Court of J&K and Ladakh, srinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Shazed Miza, Advocate

......for information and necessary action.

fi1'.t
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EIGE COI'RT OF JAIVIMU & KASEMIR AND LAI)AI(E AT SRINAGAR
@rerddng porven of Bar Councll undcr Sectlor 5t of thc Advocalcs Act, 196l)

***

NOTIF ICATION

no:ZoLz elntncrLP Dared; !L{s-m2s

It is hereby notified that vide High Court Oder Dated 31.08.2023

Ms. Sonia Kohli
D/O Vijay Kumar
R/O ILNo.154, rilard No.6, Jawahar Nagar, Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a period of one year from the date of

issuanoe of this notmcation, subject to the veriftcaUon of his/her Provisional /LL.B

Degree Certificate ftom concemed University and veriftcation of hidher character

and antecedenb ftom ClD. His/her name has been entered under serial

No.JK-E77-2023\n the roll of Advocate maintained by this Registry.

The rpnewaUextenslon of orcvlslonal llcencerentollment must be

souoht beforc the dab of exolw unlese the abeolutelfrnal enrollment as an

Advocate ls ordercd therc befotp.

By Order
u

G mlnlstration)

I

tto: Q I Q oQ -/ A - netp crtted I L-.og.zozs rt
Gopy forwarded to the: -
1. Principal Distict and Sessions Judge, Raioufi.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, RaJouri.

5. CPC e-Courts, High court of J&K and Ladakh, sdnagar fur uploading on

the officialwebsite.
6. lncfrarge Chief Ubrarian, High Court Wng Jammu/Srinagarfor information

and also keeping record of the same.
Ms. Sonia Kohlir Advocate

......for information and necessary action.

o+*
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EIGH COI'RT OF JAMMU & IGSEMIR AI\[D LADAI<II AT SRINAGAR
@rerrisirg porrcn of Br coucil under sccdon 5E of the Advoceter Acq 196l)***

OT FICATI N

xo:2!32/ttZLtRG/Lp Dared : ;lL{/st-2023

It is hereby noffied that vide High court order Dated 3i.0E.2023

Mr. Saqib Manzoor
S/O IUanzoor Ahmad Mir
R/o Bangdara Reshiponr, Easan Abad corony, Tehsil Kreeri, Dishict
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verffication of his/her Provisionat /LL.B

Degree Certificate ftom concemed University and veriftcation of his/her character

and antecedents from clD. His/trer name has been entered under sedal

No.JK-E7&2023 in the rollof Advocate maintained bythis Registy.

The rcnewal/extenslon of orovislonal llcencelenrollment must be

souoht beforc the date of exohy unlegs tte absoluterftnal enrollment as an

Advocate ls ordercd therc before.

By Order
u*

lnlstraffon)

Itlo

Copy forvarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Counci! of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Associaffon, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar fur uploading on
the officialwebsite.
lncharge Chlef Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Mn Saqib Manzoor, Advocate

......for inbrmation and necessary action. u>

MP Datedll:.N.202s %,fi
1
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EIGE COI'RT OF JAIIIMU & I(ASEMIR AND LADAI(H AT SRINAGAR
@rerrislry porrerr of Brr coundl under secton sE of the Advocetc Act, 196l)***

NOTIFI CATION

no: rue ? ef b flaG/Lp Dared : Ll|=s -zoz,

It is hereby notifred that vide High couil order Dated gi.og.2o23

n[s. Shezia Akhter
D/O Mushtaq Ahmad Dar
R/O Rahmoo Alamdar Colony, Tehsil Rajpora, District pulwama

has been admitted and enrolled as an Advocate on the rotts of Jammu and
Kashmir Bar council provisionatly for a period of one year fom the date of
issuance of this notification, subject to the vertfication of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents ftom clD. Hivher name has been entered under serial

No.tK-879-2023 in the roll of Advocate maintained by this Registry.

The rsnewalrextension of orcvlslonal llcence/enrcllment must be

souoht beforc the date of exolry unless the absoluterfinal enrcllment as an

Advocate ls ordettsd therc beforc.

By Order

-,Reg

Dafr,d 1e..09.2023

)

copy fomarded to the: -
1. Principal Distict and Sessions Judge, Pulwama.
2. Secretary, Bar Coundl of lndia, New Delhi
3. Manager, Govemment Press, Sdnagar for publicaton in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Pulwama.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar br uploading on

the officialwebsite.
6. lncharge Ghlef Librarian, High Court Wing Jammu/Srinagar for lnformation

and also keeping record of the same.
7. Ms" Shazia Akhter, Advocate

......for information and necessary action.

04V
lnlstrafron
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EIGE COI'RT OFJAIVIMU & I(ASEMIR AND II\DAKE AT SRINAGAR
@rerciring powen of Barcouncl 

Tufl*- sEof the Advoceter AcT t96l)

NOTIFICAT toN

no:USS/llltRGtLp Dared : ! 2 - qg-zozt

It is hereby notified that vide High Court Order Dated 91.08.2023

Ms. Shugufta Showkat
D/O Showkat Ahmad Mallah
R/O Mazhama, Wani Mohalla, Tehsil Beer.n,ah, District Budgam

has been admifted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year fiom the date of

issuance of this notificatlon, subjec{ to the vedfication of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and verification of hidher character

and antecedents from ClD. His/her name has been entered under serial

No.JK-EE0-2023 in the roll of Advocate malntained by this Registry.

The renewaUexbnslon of orovislonal llcencelenrollment must be

souoht befiorc the date of exoiil unless the absolutamnal enrcllment as an

Advocate ls ordercd therc befop.

By Order 0$r
is minlstraffon)

llo 4 ' 
^ 

-tro natP Dartd l&'.(tg.2023

Copy forvarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of lndia, New Delhig. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,Distric{BarAssociation, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Shugufta Showkat, Advocate

......for information and necessary action.
tOv^>
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EIGE COIJRT OF JAMMU & KASEMIR AND I.ADAKE AT SRINAGAR
@rercblng powerr of Bar councir uldcr scttol 5E of the Advocrtcc Act, 196l)***

NOTI FICA T!ON

No:fu3$ltgtRGlLp Dared : .!L+r.-zoz

It is hereby notified that vide High Court Order Dated 3r.Og.202g

Mr. Shawaiz Nisar Rather
S/O NisarAhmad Rather
R/O Yore Khushipora, Tehsil Qnzigund, District Anantnag

has been admitted and enrolled as an Advocate on the rolts of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notiftcation, subject to the verification of hidher Provisional /LL.B

Degree Certiftcate from concemed University and vedftcation of his/her character

and antecedents ftom clD. His/her name has been entered under seriat

No.JK-EEI-202? in the rollof Advocate maintained bythis Registry.

The rpnewaUextenslon of otovlslonal llcencelenrollment must be

eouoht beforc the date of erolrv unless tte absolutelfrnal enrollment as an

Advocate ls ordercd therp beforp.

By Order I
O,^

ls Administration)

no:MP Datedt2.(p.2o2g 4 l.t
Copy fonvarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of lndia, New Delhl
3. Manager, Govemment Press, Srinagar for publicaffon in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Shawaiz Nisar Rather, Advocate

......br information and necessary action.
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HIGE COIIRT OFJAIVIMU & KASIIMIR AI\D IIIDAKE AT SRINAGAR
@rercblng porvcn of Blr cooncll under sccton sE of the Advocetor Acg 196r)

***

NOT IFICAT toN

nozZDT ttillRcrLp Dared: lA. og-zozg

It is hereby notified that vide High Court Order Dated 3i.08.2023

Mr. Sourabh Nanda
S/O Shiv Kumar Nanda
R/O H.No146 Resham Ghar Colony, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notifrcation, subject to the verification of hidher Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under seria!

No.lK-882-2023 in the rollof Advocate maantaaned bythis Regisfry.

The rcnewaUextenglon of provisional llcencerenrollment must be

souoht beforc the date of exoiil unlees the abeoluterftnal entollment as an

Advocate ls ordered there beforc.

By Order
6^J

mlnistratlon)

no, 4l?Ua- g6-nerp Dated lt.og.zozg .p4ta
copy fomarded to the: -
1. Principa! DistrictandSessionsJudge,Jammu.
2. Secretary, Bar Counci! of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC +Cou;ts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Sourabh Nanda, Advocate

......for information and necessary action.
IM2-

lnistra0on
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EIGE COI'RT OF JA]VTMU & I(ASEMIR AND LADAKE AT SRINAGAR
@rerciring poweE of Bor Council onder Secdol 5t of the Advoceter Act, 196l)

***

NOTIFICATI ON

nozZlliuUlRcrLp Dared: 1t2.. a-zozt

It is hereby notifted that vide High Court Order Dated 31.0E.2023

Mr. ShabirAhmed
S/O Mohd Sadiq
R/O Dilder, Bhatpore Near High School, Dilder-B, Tehsit Karnah, District
Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a pefiod of one year from the date of

issuance of this notiftcation, subject to the veriftcation of hiJher Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents fiom ClD. His/her name has been entered under serial

NalHEEUlLln the rollof Advocate maintrained bythis Regisfy.

The BnewaUextenslon of provlslonal llcencerenrollment must be

souoht beforc the date of exohy unle$ the absoluterfnal enrcllment as an

Advocate ls ordeted therc before.

By Order Jal.

xo:MP gn,,,dll-.w.zozg

Copy forvarded to the: -
1. Principat District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Pr€ss, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, Distric'tBarAssociation, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. tncharge Chief Librarian, Hlgh Court Wng Jammu/Srinagar fur information

and also keeping record of the same.
Mr. Shabir Ahmed, Advocate

......for information and necessary action.
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EIGE COI'RT OF JAIVIMU & KASEMIR AND I,ADAKE AT SRINAGAR
@rercUng powers of Blr Cooncll under Secdon SE of the Advocetes AcG 196l)

***

NOTI FICATION

nozbil-d4ilRcrLP Dared: J;l:rls-m2s

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shahid AIi Chohan
S/O Musa Khan
R/O Lancha, Chohan Mohalla, Tehsil Thuroo, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftrom the date of

issuance of this noffication, subject to the vertfication of his/her Provisional /LL.B

Degree Certificate from concemed Universfi and verificaffon of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-8E1-2023 in the rol! of Advocate maintained by this Regisfry.

The renewaUextenglon of provlslonal llcencerentollment must be

souoht before the date of exolrv unless the absoluterflna! entollment as an

Advocate ls ordercd thetp befiorc.

By Order

6} )

no,Ul Q 0,9- 4 > nelrP Dated l2z@.2ozs

Copy forvarded to the: -
Principa! District and Sessions Judge, Reasi.
Seoetiary, Bar Council of lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Associaton, Reasi.
CPC e€ourts, High Court of J&K and Ladakh, Srinagar for uploading on
the offcialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagarfor information
and also keeping record of the same.
Mr. Shahid AIi Chohan, Advocate

......br information and necessary action.

M*

1.
2.
3.

4.
5.

6.

7.

nistraton)

PROVISIONAL
ENROLLMENT

%rV

C^tF
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EIGH COI'RT OF JAMMU & I(ASEMIR AND LADAKE AT SRINAGAR
@rercidng powen of Bor Couocll undcr Sccdol 58 of tbe Advocafes Ac!, 196l)

***

NOTI FICATION

no:?Oltn ty'tottnotp Dared: 12 - ag-zozg

It is hereby notifted that vide High Court Order Dated 31.08.2023

Mr. Sidharth Sharma
S/O Arun Kumar Sharma
R/O House No.l, Lane No 5A, Buta Nagar PelourarTehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year trom the date of

issuance of this notification, subjec{ to the verification of his/her Provisional /LL.B

Degree Certiftcate fiom concemed University and veriftcation of his/her character

and antecedents ftom ClD. His/her name has been entered under seria!

No.JK-EE5-2023 in the roll of Advocate maintained by this Regisfy.

The renewaUenlenslon of orcvlslonal llcencerenrollment must be

souoht befiorp the dab of erolru unless the absolutelfinal enrcllment as an

Advocate is odered there befure.

By Order u I

Glstra mlnlstratlon)

Itlo 0 Darc,dle-.09.2023
zfilqlvs

copy forvarded to sre: -
1. Pfincipal Distict and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagarfor information

and also keeping record of the same.
Mr. Sidharth Sharma, Advocate

......for information and necessary action.

^^>
7

PROVISIONAL
ENROLLMBNT

ReglstraV mlnlstraton)w

n
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IIIGII COURT OF JA}IMU & I(ASHMIR A}ID LADAKH AT SRINAGAR
@rerciriog powerr of Brr Council under Secdon 5t of tle Advocrteo Act, 196l)

***

NOTI FICATION

xoz24l4a BmGLP Dared z 1!fuis-zozt

It is hereby notifred that vide High Court Order Dated 31.0E.2023

Mr. Shahnawaz Mir
S/O Mohd Qurcsh
R/O Banola, Tehsil Mendhar, Dishict Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pedod of one year fiom the date of

issuance of this notification, subject to the vedftcation of his/her Provisional /LL.B

Degree Cefficate ftom concemed University and vertftcation of his/her character

and antecedents ftom ClD. Hb/her name has been entered under seria!

No.JK-EEG2023 in the roll of Advocate maintained bythis Regastry.

The rcnewaUextenslon of orovlslona! llcencelenrcllment muet be

souqht beforc the date of exolry unless the abeoluterfinal entollment as an

Advocate le orderpd thers beforc.

By Order a^
minlstration)

no, ul4 0 t 49 . ne/tP Dafr,d l2\os.2o2s

copy forvarded to the: -
1. Principal Dlstict and Sesslons Judge, Poonch.
2. Secretrary, Bar Counci! of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, Distdc'tBarAssociation, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Llbrarian, High Gourt Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Shahnewez Mir, Advocate

......for information and necessary action.
Ia-?

minlstatlon)

7

4

PROVISIONAL
ENROLLMENT

Reg q I



2W

EIGE COIJRT OF JAMMU & I(ASEMIR AND LADAI(E AT SRINAGAR
(Ererclsitrg powen ofBor Councll ulder Secdon 5t ofttc Advocrts Act' 196l)

***

NOTIFI CATION

noz2alz {utlRcrLp Dated: !2- g-zoz

It is hereby notifted that vide High Court Order Dated 31.08.2023

Mn Shahid Mohamed Lone
S/O Ghulam Mohamad Lone
R/O Saloosa I(reeri, Lone Mohalla, Tehsil Kreeri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the veriffcation of hiJher Provisional /LL.B

Degree Certificate fom concemed University and vertfication of his/her character

and antecedents fiom ClD. Has/her name has been entered under serial

No.JK$ET-2023 in the rollof Advocate maintained by this Reglstry.

The pnewaUextenslon of orovlslonal llcencelenrpllment must be

eouoht befiore the date of exolrv unlegs the absoluterfrnal enrcllment as an

Advocate ls ordercd therc beilorc.

By Order e.+?
minlstratlon)

IUo.' DE,f{ed E.@.2023

and also keeping record of the same.
Mr. Shahid Mohamad Lone, Advocate

......for informaton and necessary action.

/m>,
Copy forwarded to the: -
1. Principa! Distict and Sessions Judge, Baramulla.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District BarAssociation, Baramulla.
5. CPC e-Cour$, High Court of J&K and Ladakh, Srinagar for uploading on

the offidalwebsite.
6. tncharge Chief Librarian, High Court Wng Jammr.r/Srinagar for lnformation

7

-)
*

(Adminlstra0on

PROVISIONAL
ENROLLMENT

""v qrP )
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EIGE COIJRT OF JAIVIMU & KASEMIR AND LADAKH AT SRINAGAR
@rercblng powerc of Ber Councll urder Socdon 5t of ttc Advocetec Act, 196l)

***

NOTIFICATION

xoz?lhe dt tznGtp Dared z ilfuoe-zozt

It is hereby notfied that vide High Court Oder Dated 31.0E.2023

Ms. Sana Nabi
D/O Late Ghulam Nabi Gojrrce
R/O Syed Karim, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a period of one year ftom the date of

issuance of thls notification, subJect to the verificaUon of his/her Provlsional /LL.B

Degree Certificate from ooncemed University and vedftcation of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.IK4E&2023 in the roll of Advocate maintained by this Registy.

The rcnewaUextenslon of orovlsional llcence/enrollment must be

souoht beforc the dab of exolrv unless the abcolutelf,nal enrcllment as an

Advocate ls ordercd tlrere before.

By Order J6,r
ie r ministratlon)

1r5

-,

tto,l,l M 8 t - herq norc Dated l2..og.zozs

Copy forvarded to the: -
1. Principa! District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publicaton ln the next issue of

Govemment Gazette.
4. Presldent, DistrictBarAssociationBaramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar br information

and also keeping record of the same.
Ms. Sane Nabi, Advocate

......for information and necessary acffon.

o+*

ffit

7

mlnistratlon)

PROVISIONAL
ENROLLMENT

--

"y-,f I qv
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HIGH COI.IRT OFJAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Erercicing powen of Ber Council under Sectioo 58 of the Advocatcs Act, 196l)

***

NOTIFICATION

No zil!4errRG/LP Dated: J:L{l9-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Symeen Showkat
D/O Showkat Ahmad
R/O 40, Gousia Mohalla, Umar Colony-A, Lal Batar, Tehsil North, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-889-2023 an the rollof Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht before the date of exoirv unless the absolute/fina! enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordered there before.

By Order

no: ?200 . /f- aGllp Datea l\..og.zozs

€d
\ /10'+*
trMa-ministration)ffi

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. Pre.sident, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Symeen Showkat, Advocate

......for information and necessary action

**
ministration)4R
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HIGH COI.IRT OF JAMMU & KASHMIR AI\ID LADAKH AT SRINAGAR
(Erercisiug po$'em ofBar Council urder Scction 58 ofthe Advocates Act, 1961)

**!f

NOTIFICATION

uo?4f,dU&RG,LP Dated: lt og-zozg

It is hereby notilied that vide High Court Order Dated 31.08.2023

Ms. Sabiya Reyaz
D/0 Reyaz Ahmad Changal
R/O Baghat, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional/LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-890-2023 in the rollof Advocate maintained by this Registry.

The renewa!/extens ion of orovisional licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exDtw un the absolute/final enrollment as an

Advocate is ordered there before.

By Order I

e*,Lr#,trK,
ruo;W P Dated l\.og.zozst-- 4
copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Sabiya Reyaz, Advocate

......for information and necessary action.

rr.
r.rAM

o

istra dministration)

I
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HIGH COIIRT OF JAMMU & I(ASHMIR AITD LADAKH AT SRINAGAR
@xercising pon'cr! of Ber Council under ScctioD 58 of the Advocetce Act, 196l)

***

NOTIFICATION

No:)o\(4HBG/LP Dated: -oe-2023

It is hereby notmed that vide High Court Order Dated 31.08.2023

Ms. Sheena Ali
D/O Ali Mohammad Gassi
R/O Karfali Mohalla llabakadal, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and veffication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-891-2023 in the rollof Advocate maintained by this Registry.

The renewal/extension of orovislonal licence/enrollment must be

souoht before the date of eroirv unl the absolute/final enrollment aa an

PROVISIONAL
ENROLLMENT

Advocate is ordered there before.

By Order I

a
stration)

lro,h2-o)43\ zRGrLP Dateal\.oe.zozs &lrl,,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of .J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Sheena Ali, Advocate

......for information and necessary action.

tra mtnt

ministration)rs

.4rv\
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HIGH COIIRT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rercisiog powen of Bar Council under Scctiotr 58 of ahe Advocates Acq f%f )***

NOTIFICATION
).oql

RGILP Dated:1)og-zozgNo:

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sourav Sharma
S/O Tarsem Kumar
R/O Mohalla Takayia, P/o Domana, Village Purkhu, Tehsil Bhalwal, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-892-2023 in the rollof Advocate maintained by this Registry.

The renewaUertension of orovis onal licencelenrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exoirv unless the absolute/fin ! enrollment as an

Advocate is ordered there beforp.

By Order oi *

fiaf ministration)

Alo P Dated l\os.zozs
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Sourav Sharma, Advocate

......for information and necessary action.

m!nts

%

I6:>-
tration)stra

41
I
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HIGH COURT OFJAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Erencising powers ofBar Council under Sectioo 58 ofthe Advocates Act, 196l)

***

NOTIFICATION

nol/fuh4tagRc,Lp Dated: !! - -og-zozs

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sibgat Saleem
S/O Mohd Saleem Magray
R/O Ashar, Banihal Tehsil Banihal District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notilication, subject to the verification of his/her Provisional/LL.B

Degree Certiftcate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under seria!

No.JK-893-2023 in the roll of Advocate maintained by this Registry.

The renewal/exte nsion of oroYtsional licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht thebefore date of eroirv unle s the absolute/final enrollment as an

Advocate is ordered there before.

By Order

No: 0
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the ofricialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Sibgat Saleem, Advocate

......for information and necessary action

o*>
nistration)

ft*kd,:k^,
Dated//-.oe.2o2sE .fr#

mts

ftrf'
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HIGH COURT OF JAMMU & I(ASHMIR AI\D LADAKH AT SRINAGAR
@xercising powers of Bar cooncit under sccdon 5E of the Advocates Act, 196l)***

NOTI Frc ATION

-*"\94%GLp Dared: 11 og-zozs
--

It is hereby notified that vide High court order Dated 31.0g.2023

Ms. Shareya
D/O Parmesh Singh
R/O Ward No.l3, Tara Nagar, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notiftcation, subject to the verification of his/her Provisionat /LL.B

Degree Certificate ftom concemed University and veriftcaUon of hiVher character

and antecedents from ClD. His/her name has been entered under seria!

NaJK-E91-2023 in the roll of Advocate maintained by this Registry.

The tpnewaUextenslon of orovlslona! llcence/enrollment must be

souoht before the date of expirv unless the absoluteffinal enrollment as an

Advocate is ordered therc before.

By Order wi7
f ministration)

,uo;@p Dated lloe.
copy forvarded to the: -

Principa! District and Sessions Judge, Kathua.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shareya, Advocate

......for information and necessary action.

1

2
3

4
5

6

7

K,

(.1\

istrar (Administratlon)

PROVISIONAL
ENROLLMENT

n

%
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HIGH COI.JRT OF JAMMU & KASHMIR AIYD LADAKH AT SRINAGAR
@rercieing powcr! of Bar Couoci! uoder Section 58 of the Advocates Act, f96l)

***

NOTIFICATION

no).ohQ al>)&en-P Dared: I \ og-zozs

-- 

-
It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Surraya Gulzar
D/O Gulzar Ahmad Sheikh
R/O Brariangan, UttarsorTebsil Shangus District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-895-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of orovis iona! licence/enrollment must be

souoht before the date of exoirv unless the absolute/final enrollment as an

Advocate is ordered therc before.

By Order 0*r
f ministration)-lRegjstra

,23 " 4\>hrvo;@P Datedflos.zo

copy
1.

2.
3.

forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Surraya Gulzar, Advocate

..:...for information and necessary acUon.

-r. dmin

4
5

6

7

o*y
istration)

PROVISIONAL
ENROLLMENT

R istra

%qtn
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Dated

It is hereby notified that vide High court order Dated g1.og.2o2g

Mr. Suhail Ahmad Bhat
S/O Mohd Shafi Bhat
R/o Lane No.S, Ghalibabad, Tehsir shalteng, District srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionalty for a period of one year from the date of
issuance of this notification, subject to the verification of his/her provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents ftom clD. His/her name has been entered under serial

NafK-E9G2023ln the rollof Advocate maintained by this Registry.

The newal/e nsion of rovislonaI llcencelen lment must be

souoht before the date of exolrv untess the absolutelfinat enrcttment ae an
Advocate is ordered there beforc.

By Order
t

er'-uy'
Registrar (Administration)

ro;@ P Dated llos.zozs/b r%,
copy forvarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Suhail Ahmad Bhat, Advocate

......for information and necessary action ct>
aFl

2t8

IIIGH COURT OF JAIVIMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rercisirg powers of Bar couocit 

T*r_*o- sg of oe Advocates Act, 196l)

NOTIFICATION

n}os'( Jlos'zozt

Administration)q1

a-,

PROVISIONAL
ENROLLMENT

Rggistrar

/l*
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HIGH COIIRT OF JAMMU & I(ASHMIR AND LADAKH AT SRINAGAR
@rercising powen of Ber Council under Section 5E of the Advocat$ Act, l95l)

***

NOTIFICATION

,RGTLP Dated:

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sumaira Khan
D/O Gh. Mohd Khan
R/O 9GBaghi-Sunder Balla Kaka Sarie Karanagar, Tehsil & District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-897-2023 inth

N;"aS,.6ru l?-os-zozs
--

[:i""The renewal/e

vocate mai

of orovis

ntained by this Registry.

onal licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exo rv unl the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Alo.' IRG/LP Dated

w,?
r (Administration)Repistra

202{F 4ttlVog.
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication'in the next issue of

Government Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Sumaira Khan, Advocate

......for information and necessary action.

N?
ministration)istr

4t>s
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HIGH COURT OF JAMMU & KASHMIR AI{D LADAKII AT SRINAGAR
@rcrcising poweru of Bar Council undcr Scctiotr 58 of the Advocate Act, 196l)

*!t*

NOTIFICATION

noloSldl0Be/Lp Dated: l}.og-zozs

!t is hereby notilied that vide High Court Order Dated 31.08.2023

Ms. Shikha Manhas
D/O Bahadur Singh
R/O Village Targwal, Ward No.2, P/O Ambaran, Tehsil Akhnoor, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiltcation, subject to the verification of his/her Provisional/LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-898-2023 in the roll of Advocate maintained by this Registry.

The renewal/ertension of orovis onal licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exD rv unless the absolute/fina! enrollment as an

Advocate is ordered there beforc.

By Order t

f dministration)

Illo lRG/LP Dated llos.
copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Shikha Manhas, Advocate

......for information and necessary action. I6r?
Administration)

Nts

ffBgistrar

d,-.,----- ,ffitb

:_-
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HIGII COIJRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rerrcising powers of Bar Council uoder Secdoo 58 of the Advoceteo Act, 196l)

**:t

NOTIFICATION

no, 2 o S3-rHe/Lp Dated: -lAog-zozg

!t is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shubam Kumar
S/O Bodh Raj
R/O Tawa (Kot), Tehsil Bhalwal, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and vertfication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-899-2023 in the rollof Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht beforc the date of eroirv un the absolute/final enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordered there before.

By Order I
\A^N

dministration)

No: 2D & l-8 Dated ll.os.
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Shubam Kumar, Advocate

)w:>
ministration)

q{

......for information and necessary action

r

fii1's

I

3
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HIGH COI'RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@rercisiog powen of Bar Council under $ection 5t of the Adyocate Act, l95l)

***

NOTIFICATION

x"l &&L4EURG,LP Dated : ll=qg -zoze

It is hereby notified that vide High Gourt Order Dated 31.08.2023

Mr. Sikandar Hussain Malik
S/O Malik Shahlal
R/O Sonium, Malik Mohalla,Tehsil Kunzeg District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisiona! /LL.B

Degree Certificate from concemed University and vertfication of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-900-2023 in the rollof Advocate maintained by this Registry.

The renewal/extension of provisiona! licence/enrollment must be

souoht beforp the date of ero rv un s the absolute/final enrollment aa an

PROVISIONAL
ENROLLMENT

Advocate is ordeted there before.

By Order Jot
strar Administration)

Alo: os6g. Dated ll..os.
Copy fonuarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sikandar Hussain Malilq Advocate

......for information and necessary action.
IarZ

1

2
3

4
5

6

7

,ff'l

dministration)ts

,-fli1">
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IIIGH COT]RT OF JAMMU & KASHMIR AIYD LADAKH AT SRINAGAR
@xercising powers of Ber Council uodcr Scction 5E of the Advocetes Act, 196l)

***

NOTIFICATION

No: 1oS9 - rg RGrLPDated:lL lg-zoze

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sakib Altaf
S/O Altaf Hussain
R/O House No.l, Shaheen Lane, Near Tawheed Masjid Soura, Awantha
Bhawan Tehsil Eidgah,District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and vertfication of his/her character

and antecedents from ClD. His/her name has been entered under seria!

No.JK-9O1-2023 in the rollof Advocate maintained by this Registry.

The renewa!/extension of orovis ona! licence/enrollment must be

souqht before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there beforp.

By Order ot
Re ts ministration)

IUo.' o$D9?zn GILP Dated $.oe.zozs NU)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretiary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Sakib Altaf, Advocate

......for information and necessary action.

a,
ministration)

PRO\rISIONAL
ENROLLMENT

€sistra

ryf

I
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HIGH COURT OF JAMMU & I(ASHMIR AI\D LADAKII AT SRINAGAR
@rertiring powero of Ber councir under section sE of the advocates Act, 196r)***

NOTI FIGA TION

No: 2olt- >) G/LP Datedz 1!!AS-ZOZA

It is hereby notilied that vide High court order Dated 3i.0g.2023

Mr. Showkat Nazir
S/O Nazir Ahmad Sofi
R/O Jahama,Tehsil & District Baramulla

has been admitted and enrofled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of hivher provisiona! /LL.B
Degree Certiftcate ftom concemed University and verification of his/her character
and antecedents ftom clD. Hivher name has been entered under seria!

No.JK'902-2023 in the roll of Advocate maintained by this Registry.

The nenewaUextenslon of provlsionat tlcence/enroltment must be
souqht beforc the date of exolrv unless the absolute/flnal enrcttment as an
Advocate ls ordercd therp beforp.

By Order I0*Y7r.
R f ministration)

m inlstratlon)

copy
1.
2.
3.

No: 2o 1f - Dated 13.oe.zozg

rrvarded to the: -
Principa! District and Sessions Judge, Baramulla.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, srinagar for publication in the next issue of
Govemment Gazefte.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the ofiicialwebsite.
lncharge Chief Librarian, High Court Wng Jammr.r/Srinagar for information
and also keeping record of the same.
Mr. Shivam Trisal, Advocate

......for information and necessary action. IMi>

fr,

4.
5.

o.

7.

PROVISIONAL
ENROLLMENT

Y^f

,94s
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HIGII COI'RT OF JAMMU & KASHMIR AT{D LADAKH AT SRINAGAR
(Erercising powet! of Bar Council under Section 5E of the Advocatcs Act, 196l)

***

NOTIFICATION

No: 2.a96 - >rtRGrLp Dated: lL ag-zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shahid Fareed
S/O Mohd Fareed
R/O Faza la bad, Tehsil Su ra n kote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.lK-903-2023 in the roll of Advocate maintained by this Registry.

The rcnewa!/extension of provisional licence/enrollnent must be

souqht before the date of exoirv unl the absolutelfina! enrollment as an

PROVISIONAL
ENROLLMENT

Advocateis ordered there before.

By Order

s

M?
ministration)

no, hL la L - 0 natP Dated l).os.zozs

copy
1.

2.
3.

fonvarded to the: -
Principal District and Sessions Judge, Poonch.
Secretiary, Bar Councilof lndia, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the ofiicialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shahid Fareed, Advocate

......for information and necessary action.

o*?
m inistration)

4
5

6

7

q1
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HIGH COTIRT OF JAMMU & I(ASHMIR At\tD LADAKII AT SRINAGAR
@rencising powen of Ber Couocil onder Sectioo 58 of the Advocates Act t95l)

***

NOTIFICATION

No: 20 91->z RGrLPDated: lL ag-zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Syeda Shazaib Shah
D/O Syed T,a,hid Ifussain Shah
R/O Ma la nga m, Tehsil Aloosq, District Ba ndipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-904-2023 in the rollof Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souoht before the date of exoirv unl the absolute/fina! enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordercd therc before.

By Order

n
t

N2
strar inistration)

Alo.' o -tc P Dated l)'.os.zozs

Copy forwarded to the: -
Principal District and Sessions Judge, Bandipora.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Syeda Shazaib Shah, Advocate

......for information and necessary action.

n ww--..-

h
1

2
3

4
5

6

7

I
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HIGH COURT OF JAMMU & I(ASHMIR AND LN)AKII AT SRINAGAR
@rercioing powen of Bar counci! 

TdjlsccrioD 
sg ortm iovocates Act, 196l)

NOTI Ftc ATION

No:2oCB-z; G/LP Dated, lL ae-zOZs

!t is hereby notified that vide High court order Dated 3t.og.2o2g

Mr. Sachet Labroo
S/O Shuben Ji Labrco
R/o H.No.80, Lane-7, ward-3, Indra Nagar, Tebsil srinagar south, District
Srinagar

has been admitted and enroled as bn Advocate on the rolls of Jammu and
Kashmir Bar councit provisionally for a period of one year from the date of
issuance of this notification, subject to the verificaUon of his/her provisional /LL.B
Degree Certificate from concemed University and veriftcation of his/her character
and antecedents ftom clD. His/her name has been entered under seriat

No.JK-905-2023 in the rott of Advocate maintained by this Registry.

The tenewaUextenslon of orovle rce rol nt mu be
souoht before the date of exoirv unless the absotute/finat enrottment as an
Advocate Is ordered therc before.

By Order tw?
J mlnistratlon)

ro; h>tr6-zL IRGILP Dated,S .09.2023

Gopy forvarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammr.r/Srinagar for information

and also keeping record of the same.
7. Mn Sachet Labroo, Advocate

......for information and necessary action.
ai

4

I

n
r (Admlnistration)

PROVISIONAL
ENROLLMENT

$elstral*-- %
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HIGH COTIRT OF JAMMU & KASHMIR AI\[D LADAKII AT SRINAGAR
@rercisiog powers of Bar courcir onder sectioo 5g of the Advocates Act, 196l)***

NOT IF ICATI N

tlo: 2of7-zr nGLp Dated: lL ae-zozl

It is hereby noufied that vide High court order Dated 31.0g.2023

Ms. Tsering Yangzom
D/0 Sonam Phunchok
R/O Leh Ladakh, Hanu, Tehsil Khalsi, District Leh

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notiftcation, subject to the verification of his/her provisional /LL.B
Degree Certifica\ from concemed Universfi and verification of his/her character
and antecedents\from clD. Hivher name has been entered under seriat

No.JK'9062023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of orovlslonal ticencelenrottment must be
souoht before the date of eroirv unless the absolute/flnal enrottment as an
Advocate is ordered there before.

By Order
tNY

istration)R

uo: hutS-4 nurrp Dated tS.og.zozg

Copy fonvarded to the: -
1. Principal District and Sessions Judge, Leh.2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for pubtication in the next issue of

Govemment Gazefte.
4. President, District Bar Association, Leh.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammr.r/Srinagar for information

and also keeping record of the same.
Ms.Tsering Yangzom, Advocate

......for information and necessary action.
I

Av^Y

-t
J min

7

,fl1

I

ministration)

PROVISIONAL
ENROLLMENT

is 4 \



229

IIIGII COI'RT OF JAMMU & I(ASHMIR AI\D LADAKII AT SRINAGAR
@rercising powers of Bar couocit under ssction sg of oe Advocatcs Act, 196l)***

NOTI FICA TION

No: 2o66- G/LP Datedz.!L aaozl

It is hereby notifted that vide High court order DaGd 3i.0g.2023

Mr. Tarun Sharma
S/O Tilak Raj
R/O Ward No.6'V.P.O Mela, Tehsil Hiranagar, District Kathua

has been admitted and enrolled as an Advocate on the rofls of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B
Degree Certiftcate ftom concemed University and verification of his/her character

and antecedents from clD. His/her name has been entered under serial

NaJK-907-2023 in the roll of Advocate maintained by this Registry.

The newaUertens oforovta tI rollment must be

souoht beforc the date of exolrv unless the absolutelfina! enrollment as an

Advocate is ordered there before.

By Order
o0

ministratioh)

I
$A

t1

1.
2.
3.

4.
5.

6.

7.

IUo Lt>1- 3 t IRGILP Dated /3.og.zozg

copy fonvarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publicaUon in the next issue of
Govemment Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the ofiicialwebsite.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mn Tarun Sharma, Advocate

......for information and necessary action.
0^r-

r (Administratlon)

4

PROVISIONAL
ENROLLMENT

ryfi
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IIIGH COIJRT OF JAMMU & I(ASHMIR AND LADAKH AT SRINAGAR
@rercising powers of Bar couocil under socdoo 5t of the Advocetes Acg 196l)

***

NO TIF ICATION

noz l9al .llotnGrp Dated: lllLag-zozs

It is hereby notified that vide High court order Dated 3i.0g.2023

Mr. ToukerAbdul Momin
S/O Tasleem Arief Ganie
R/o Boniporah Near Boys Middte schoor, ward No.6, Tehsil Beervah,
District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notiftcation, subject to the veriftcation of his/her Provisiona! /LL.B

Degree Certiftcate from concemed University and veriftcation of his/her character

and antecedents from ClD. His/her name has been entered under serial

NaJK-90E-2023 in the roll of Advocate maintained by this Registry.

The rpnewaUextenslon of orovlslonal llcencelenrotlment must be

souoht beforc the date of exolrv unless the absolutelflnat enrollment as an

Advocate is ordered therp before.

By Order

r (Administration)
n
R

no:34 7.os- tx. IRGILP Dated o6a9.2023

Copy forrvarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Touker Abdul Momin, Advocate

......for information and necessary action.
o+.

&t

PROVISIONAL
ENROLLMENT

a'-l
istrar m in

)
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HIGH COURT OF JAMMU & I(ASHMIR AI\TD LADAKH AT SRINAGAR
@rercising powen of Bar Council under Section 5E of the Advocatca Act, 196l)

***

NOTIFICATION

No: 66'- )- RG/LP Dated: lL -og-zozs

!t is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Tania Charak
D/O Sh. Barinder Singh
R/O Village Jallo Chah P/O Gangyal-I0, Tehsil Babu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No,JK-909-2023 in the rollof Advocate maintained by this Registry.

The rcnewal/ertension of orovts nal licence/enrollment must be

PROVISIONAL
ENROLLMENT

souoht before the date of exo |- un the absolute/fina! enrollment as an

Advocate is ordered there before.

By Order

-lR

N
I

i^^

str dministration)a

no: \>t lL- \ > nGlLp Dated $.os.zozs
Copy fonvarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court BarAssociation, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Tania Charak, Advocate

ffia

......for information and necessary action.

gn'*[,m"#'6
r/*_ q,
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IIIGII COURT OF JAIVIMU & I(ASHMIR AI\D LN)AKH AT SRINAGAR
@rercisiog pos,en of Bar council uuder Socdoo 5E of the Advocates Act, 196l)***

N TIFICAT toN

No )t (z'->) IRGTLP Dated: ) L ag-zozg

It is hereby notifted that vide High court order Dated gi.og.2o2g

Mr. Tufail Ahmad Wani
S/O Bashir Ahmad Wani
R/O DoUpora, Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolts of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the vertfication of his/her Provisiona! /LL.B

Degree Certificate ftom concemed University and vertfication of his/her character

and antecedents ftom clD. His/her name has been entered under serial

NaJK-910-2023 in the roll of Advocate maintained by this Registry.

The ren llextenslon of orcvis al llcence/enrollme must be

souoht before the date of exoirv unless the absolute/final enrollment as an

Advocate ls ordered there before.

By Order ,t*
tra mlnlstration)-,

uo: \>ttry-LtT netP Dated !).N.202s
Gopy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DistrictBarAssociation,Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Tufail Ahmad Wani, Advocate

......for information and necessary action.

c*:>

4t

minls

PROVISIONAL
ENROLLMENT

a
Rpoistrar
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IIIGE COURT OF JAMMU & I(ASIIMIR AI\D LADAKH AT SRINAGAR
@rercbiog powers of Bar council under secdoo 5E of tie Advocates Act, t96l)

***

NO TIF ICATION

No: )o63->z ,RGrLp Dated: JZ ag-zoz

It is hereby notified that vide High Court Order Dated 31.0g.2023

Ms. Tajala Yaseen
D/O Sheikh Mohamad Yaseen
R/O Dalgate, Tehsil & District Srinagar.

has been admitted and enrolled as an Advocate on the roils of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notiftcation, subject to the vertftcation of his/her Provisional /LL.B

Degree Certiftcate from concemed University and vertfication of his/her character

and antecedents ftom ClD. Hivher name has been entered under serial

No.JK-911-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of otovisional licence/enrollment must be

souoht beforc the date of exoiru unless the absolutelf,nat enroltment as an

Advocate ls ordered there before.

By Order
N y>-

minlstratioh)

ilo.' Qz r.r, .- /RG/LP Dated $.os.zozs
Copy fonuarded to the: -
1. Principal District and Sessions Judge, Srinagar.2. Secretrary, Bar Councilof lndia, New Delhi3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Tajala Yaseen, Advocate

......for information and necessary action.

*
dministratlon)

1

PROVISIONAL
ENROLLMBNT

f
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HIGH COURT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rercicing powers of Bar Council under Section 5t of the Advocates Act, 196l)

***

NOTIFICATION

tto: 2o6 RG,LP Dated: 13 AS-ZOZS

!t is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Tabasum Mushtaq
D/O Mushtaq Ahmad Sheikh
R/O Chotipor4 Shadi Mohalla,Tehsil Handwara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the veilfication of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-912-2023 in the rollof Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souoht before the date of eroirv un the absolute/final enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordered there before.

By Order t
\M

inistration)
N

stra m

ar: \2191- 4q ruG1LP Dated ll.os.zozs

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Ms. Tabasum Mushtaq, Advocate

......for information and necessary action.

06>

4

7

-, ministration )RVisfia

l--
f

,{h
'f 1
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HIGH COIIRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council undcr Section 5t of the Advocatcs Act, 196l)

**!t

NOTIFICATION

No:2oLs- zz tRG/Lp Dated: )L-og-zozt

!t is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Tarun Kumar Sharma
S/O Labhu Ram Sharma
R/O H.No326 Ext. Sai-Vihar, I.D. Trikuta Nagar, Near K.D. Hospital, Tehsil
& District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional/LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-9|3-2023 in the roll of Advocate maintained by this Registry.

The renewa!/extension of orovisional licencelenrollment must be

souqht beforc the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

-t

I

Reflstra

XF
dministration)

q\
J A

IVo.' Q=lt9-J o IRGILP Dated!,.os.zo
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Tarun Kumar Sharma, Advocate

......for information and necessary action. Iu:r<-
l,-)
R istrar (Administration)

PROVISIONAL
ENROLLMENT

%1



236

HIGH COURT OFJAMMU & KASIIMIR AIYD LADAKH AT SRINAGAR
@rercising powers of Bar Couocit under Secdon 5E of thc Advocetes Act, 196l)

***

NOTIFIC ATION

xorfiS-Lil&ElaG/Lp Dared I J! - es-202s

It is hereby notifted that vide High Court Order Dated gl.Og.2023

Mn Tahleel Ahmed Bhat
S/O Mohd Ayub Bhat
R/o Rajbahg, Near Modern Hospital, Tehsir srinagar south, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year fom the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certiftcate from concemed University and vertfication of hiVher character

and antecedents from clD. His/her name has been entered under serial

NaJK-914-2023 an the rollof Advocate maintained by this Registry.

The rcnewaUextenslon of provisional llcencelenrollment must be

souqht beforc the date of exoirv unless the absoluterftnal enlollment as an

Advocate ls ordercd therc before.

By Order Jw
l Administration)

IVo h t ztr. OL /RG/LP Dated ll-.@.20 1}
Copy folvarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebeite.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mn Tahleel Ahmed BhaT Advocate

4l

......for information and necessary action.

-, istrar (Administratlon)

PROVISIONAL
ENROLLMENT

ffi1>s
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IIIGH COURT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
(Erercising powers of Bar Council under Section 58 of the Advocete Acf, l95l)

***

NOTIFICATION
pqt 2o6( -13 RGrLP Dated: JL qg-zOzS

!t is hereby notilied that vide High Court Order Dated 31.08.2023

Mr. Tawfeeq Ali Banday
S/O Zulfiqar Ali Banday
R/O H.No.43, Rose Avenue, Peer Bagh Opp. Police Hqr.Tehsil KhaqDistrict
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and veriltcation of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-9|5-2023 in the roll of Advocate maintained by this Registry.

The renewa!/extension of orovlsional licence/enrollment must be

Eouqhlbefore the date of expiry unless the absolute/fina! enrollment as an

Advocate is ordered there before.

By Order
cp

stra n istration)

I

-,

no: Qzzlot -LS netp Dated 13.og.zoze

copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretiary, Bar Councilof lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Tawfeeq Ali Banday, Advocate

......for information and necessary action.

%

7

Adminis

tdr
tration)

PROVISIONAL
ENROLLMENT

Ssistl*
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HIGH COURT OF JAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@xerrcising powers of Bar Couocil under Section 5E of the Advocates Act, l95l)

***

NOTIF!CATION

uo: %67 >L G/LP Dated: Jlag-zozs

!t is hereby notifted that vide High Court Order Dated 31.O8.2O23

Ms. Urmillah Rehman
D/O Abdul Rehman Lone
R/O Lalan Bonpora,Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of hiVher character

and antecedents from ClD. His/her name has been entered under serial

No.JK-9162023 in the rollof Advocate maintained by this Registry.

The renewal/extension of orovisional licence/enrollment must be

souoht before the date of exoirv unless the absolute/fina! enrollment as an

PROVISIONAL
ENROLLMENT

Advocate is ordered there before.

By Order

aro, t{D){-3 Dated $,.os.zozs
copy
1.
2.
3.

J
f ministration)

lE

ryf

4
5

6

7

forruarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Councilof lndia, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information
and also keeping record of the same.
Ms. Urmillah Rehman, Advocate

......for information and necessary action

ry^
ministration)W' q
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HIGH COURT OFJAMMU & I(ASHMIR AIYD LADAKH AT SRINAGAR
@rercising powers of Bar councir 

Tof.**- st of the Advocat. Act, l%l)

NOTtFtC'ATION

No: 2a (0- > GILP Dated, -!!as-zozt

It is hereby notifted that vide High court order Dated g1.og.2o2g

Mr. Ubaid NazirMir
S/O Sh. Nazir Ahmad Mir
R/P H.No. 5, LaneD, Fair Bank's
Chanapora/I{atipora, District Srinagar

Colony, Rawalpora, Tehsil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of his/her Provisionat /LL.B

Degree Certificate from concemed Universig and vertftcation of his/her character

and antecedents from ClD. His/her name has been entered under serial

xati-gtZ-ZOZI in the rollof Advocate maintained by this Registry.

The renewal/extenslon of orovlslona! licence/enrollment muet be

souqht lreforc the date of exoirv unless the absoluterfinal enrcllment as an

Advocate is ordercd therp before.

By Order ooJ

ao; Q >L33-

Gopy forvarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammr.r/Srinagar for information

and also keeping record of the same.
7. Mr. Ubaid Nazir Mir, Advocate

......for information and necessary action.

N:>
istrar (Adminlstration)

Reqistrar (Adm i nlstration)

Datedl3.og.zozs f N

PRO\rISIONAL
ENROLLMENT

n

ry\
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EIGE COI]RT OF JAMMU & IGSEMIR AND I,ADAI(E AT SRINAGAR
@rercidng powerr ofBrr Couucil rnder Secdon 5t oftle Advoceteo Act, l96f)

***

NOTIFICATION

noz bffi ->l nGfl-p Dared: !.3 tg-zoz;,

It is hereby notified that vide High Court Oder Dated 31.0E.2023

Mr. Umair Nabi
S/O Sh. Nabi Sheihk
R/O Checki-Kewoosa Village Dehwoota Tehsil Narbal, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci! provisionally for a pefiod of one year ftom the date of

issuance of this notification, subject to the verificaffon of his/her Provisiona! /LL.B

Degree Certificate ftom concemed Universi$ and vedftcation of his/her character

and antecedents from ClD. His/her name has been entered under serial

NalHlWn the roll of Advocate maintained by this Registy.

The renewaUextension of orovlelonal llcencelenrcllment must be

eouoht before the date of explrv unless the absolutorfina! enrollment as an

Advocab ls ordered there before.

By Order
0r,,1'

-t
t

Itlo Qzrqo - tr gry;t6g l3.oo.zozs qr
Gopy fom,arded to the: -
1. Principat Disfict and Sessions Judge, Budgam.
2. Secretary, Bar Gouncilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for pubtication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Budgam.
5. CPC e-Courts, High Court of J&K and ladakh, srinagar br uploading on

the ofiicialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for inbrmation

and also keeping record of the same.
Mr. Umair Nabi, Advocate

......for information and necessary action.

Reg inistraffon)r Adm

inlstraUon)

7

lr

-l

PROVISIONAL
ENROLLMBNT

Reg J m

eq 1
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HIGE COI'RT OF JAIVIMU & KASHIVIR AND LADN(H AT SRINAGAR
@rerching poruen of Ber Councll uoder Scsdon 5t of the Advocrtes Act, l96f)

***

NOTIFICATI ON

No 2oJa - zz nG/Lp Dabd , lL os-zoz

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. UmairJaveed Mir
S/O Mohd Javeed Mir
R/O Wad No7, Village Sorh, Tehsil Mahorc, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the verification of his/her Provisiona! /LL.B

Degree Certiftcate ftom concemed University and veriftcation of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.W-919-2023 in the roll of Advocate maintained by this Regisry.

The rcnewaUextenslon of otovlslonal llcencdenrollment must be

souoht beforc the date of exoirv unless the abeoluterfrnal enrcllment as an

Advocate ls ordered therp before.

By Order * J
-,

Res istrqt (Adm I nistration)

xo, \>z'17 -{z nerp 1,6,ted/3.0s.202s'\/ Cfit1o
Copy fom,arded to the: -
1. Principat Distict and Sessions Judge, Reasi.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Reasi.
5. CPC +Gourts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebslte.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for informaton

7
and also keeping record of the same.
Mr. UmairJavetd Mir, Advocate

......for information and necessary action.
lig*r

ministratlon )

PROVISIONAL
ENROLLMENT

f7.
Reg lstrar

."qrlf
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EIGE COIIRT OF JAIVIMU & KASEMIR AIID LADAKH AT SRINAGAR
@rercidng porrers of Ber cooncll rnder secdoo s8 of ttc Advocete Acr, 196r)

***

NOT IFICATION
yo. zd I Ly ,RGrLp Dabd: t3 os-zozg

It is hereby notiffed that vide High Court Order Dated 31.08.2023

Ms. Umi Aamar
D/O Ghulam Rasool Parrcy
R/O Ugjan Dialgam, New Colony. Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Coundl provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Cefficate from conoemed University and veriftcation of hidher character

and antecedents from ClD. His/her name has been entered under serial

No.JK-92b2)23 in the rollof Advocate malntained by this Regisfy.

The rpnewaUextenslon of otovlglonal llcencerenrollment must be

souoht before the dab of exoiru unless the absolutelftnal enrollment as an

Advocate ls orderpd therc befote.

By Order
tw

Rqe lstBr (Adm i nistrafqn)

ryr, Lz>sr,t^ {ornoa p a,ted l}.oo.zozs\V ffivt
copy fomarded to the: -
l. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,Ananhag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. tncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for inbrmation

and also keeping record of the same.
Ms. Umi Aamar, Advocate

......for inbrmation and necessary action.
a",^

inlgtratlon)

-,

7

PROVISIONAL
ENROLLMENT

istrar

1 vt
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EIGE COI'RT OF JAIVIMU & I(ASEMIR AT{D LADAKE AT SRINAGAR
@rercioing powerr of Blr coundl urder setton st of tbe Advocetcs Act, 196r)

***

NOTI FICATION

ys, 2t1z-z)nGlLp Dared lLtg-zoz

It is hereby notified that vide High Court Order Dated 31.08.2023

Mn UmerAkbarDar
S/O Mohammad AkbarDar
R/0 Sadunare Eastikhan, Yarbalpora, Tehsil llniin, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally br a period of one year frrom the date of

issuance of this notificaton, subiect to the vedfication of his/her Provisional /LL.B

Degree Cefficate from ooncemed University and veriftcation of his/her character

and antecedents ftom ClD. Hidher name has been entered under serial

NaJK-921-2023 an the roll of Advocate maintained by this Regisfy.

The rcnewaUextenslon of otovlslonal llcence/enrollment must be

souoht beforc the date of exohv unless the absoluterflnal enrollment as an

Advocate ls orde!€d tterc befiorc.

By Order 0+ "J
minlstratlo )

po, \z>tl - [1 nor-:p Dated f .oo.zozs

Gopy fomarded to the: -
1. Principal Distict and Sessions Judge, Badipora.
2. Secretary, Bar Council of lndia, New Delhi
3. tvtanagei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Badipona.
5. CPC +Courts, High Court of J&K and Ladakh, Sfinagar for uploading on

the offcialwebsite.
6. tncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Umer Akbar Dar, Advocate

......for information and necessary ac'tion.

nlstratio

1

7

PROVISIONAL
ENROLLMENT

R nI
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EIGE COIJRT OF JA]IIMU & I(ASEMIR A}ID LADAKE AT SRINAGAR
@rercbiry powerr of Ber Councll under Secdon 5t of the Advocetcs Act, 196l)

t**

NOTIFICATI ON

No. 2D'13 - G,LP Dared, JLos-mz

It is hereby notified that vide High Court Order Dated 31.08.2023

Mn Ummar Muzafrer Malik
S/0 Muzaffer Ahmad Malik
R/O Yaripora, Shar Mohalla, Tehsil Yaripora, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notifrcation, subject to the veriftcation of his/her Provislonal /LL.B

Degree Certificate from concemed University and verifrcatlon of his/her character

and antecedents frrom ClD. His/her name has been entered under seria!

No.JK-922-2023 in the roll of Advocate maintained by this Registry.

The tpnewaUexlenslon of ptovisional llcencerenrollment must be

souoht beforc the date of exolry unless the absolutelf,nal enrcllment as an

Advocate ls ordercd therc before.

By Order Cre
J

ls mlnistratlon)
'r'

-,

tto, \2 z6B - 7q nerP Drir*, l3.os.2o2s .fft
Gopy forverded to the: -
1. Principa! Districtand SessionsJudge, Kulgam.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DisttictBarAssociation, Kulgam
5. CPC e.Cour$, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for inbrmation

and also keeping record of the same.
Mr. Ummar Mnzafrer Malilq Advocate

......for information and necessary action.

a r^^

minlstratlon)

7

PROVISIONAL
ENROLLMENT

6tln
n'
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EIGE COURT OFJAMMU & KASEMIR AND LADAKE AT SRINAGAR
@rerrblq powers of Bar courdl urdcr secdon 5t of tle Advocetcs Act, 196r)

***

NOTIFICA TION

N", t &B ?TR&P Dated: oL og-zoz

It is hereby noffied that vide High Court Order Dated 31.08.2023

Mr. UmarBashir
S/O Bashir Ahmad Bhat
R/O Shar Shal}Fhat Mohalla, Tehsil Pamporc, District Pulwama.,

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subject to the veriftcation of his/her Provisiona! /LL.B

Degree Cefficate ftom concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.JK-92i-2023 in the roll of Advocate maintained by this Registry.

The rpnewaUextenslon of orovlslonal llcencerenrcllment must be

Advocate ls ordered therc beforp.

By Order oe.//

n'
Reg mlnlstraton)

uo:WP Datedo6.os.2o23

copy fom,arded to t{re: -
1. Principat District and Sessions Judge, Puluama.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar br publication in the next issue of

Govemment Gazette.
4. President, Distric't BarAssociaffon, Pulwama.
5. GPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Sdnagar for informaton

and also keeping record of the same.
7. Mr. Umar Bashir, Advocate

action.

minlstration)

ffi;'

t

ct;/

PROVISIONAL
ENROLLMBNT

... ...for lnformation and necessary

Reg qjP
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HIGE COIIRT OF JAIVIMU & I(ASEMIR AI{D LN)AKE AT SRINAGAR
@rercblng powers of Blr couodl under Sectoo st of tle Advocetoe AcG l96t)

***

NO TIFICATION

No

It is hereby notified that vide High Court Order Dabd 31.0S.2023

Mr. Umer Ashraf Bhet
S/O Mohammad Ashraf Bhat
R/O Shar-I-Shali, Bhat Mohalla, Tehsil Pamporrc, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Coundl provisionally for a period of one year fiom the date of

issuance of this notification, subject to the vedfication of hls/her Provisional /LL.B

Degree Cefficate ftom concemed University and veriftcation of his/her charac'ter

and antecedents from ClD. Has/her name has been entered under serial

No.JK-921-2023 in the ro!! of Advocate maintained by this Registry.

The rcnewaUextenslon of provlslonal llcencelenrollment must be

souoht before the date of exolry unless the absolutelfina! enrollment as an

Advocate ls odercd therc before.

By Order

(Adminisffation)

no: 77l./9/-.411 natp Dated 6.og.

Copy fomarded totre: -
1. Pdncipal Distict and Sessions Judge, Pulwama.
2. Secretary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publlcation in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,Pulwama.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar br information

and also keeping record of the same.
Ma Umer Ashraf Bhat' Advocate

......for informaton and necessary acton.

r (Admlnistraton)

@! ryfrc tLP Dared : pl6tg -zon

Oc

7 >

#

dtl

PROVISIONAL
ENROLLMENT

RegieBV en
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EIGE COI'RT OF JAMMU & KASEMIR AND LADAKE AT SRINAGAR
@rercbing porverr of Ber cooncll roder socdon sB of the Advoceter Acq 196l)

***

NOTIFICATION

ro: )alQ - 4 nG/Lp Daredt j3 oe.zozg

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. UmerMukhtar
S/O Erbibullah Ganai
R/O Chrnthan Check Pora, Ganayee Mohalla Tehsil Beerrsh District
Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verifrcaffon of his/her character

and antecedents from ClD. His/her name has been entered under serial

No.JK-925-2023 in the roll of Advocate maintained by this Regisfy.

The t'enewaUerilenslon of orcvlslonal llcencdenrollment muet be

souoht before the date of exolrv unless the abeoluteilfinal enrcllment as an

Advocate ls ordercd therc beforc.

By Order Cr'.l

n)

No: >'2-11- B ow$.oo.
Gopy
1.
2.
3.

4.
5.

6.

7.

forvarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Councilof lndia, New Delhi
Managei, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, Distric't Bar Association, Budgam.
CPC eCourts, High Gourt of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Umer Mukhtar, Advocate

......for information and necessary ,

*
m inlstration)

PROVISIONAL
ENROLLMENT

l-,
Reg trar

qrY
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HIGE COTJRT OF JAIVIMU & I(ASHMIR AT{D LADAI(H AT SRINAGAR
@rercidng porrerr of Bor Corrdl rldcr Secdor 58 of tle Advocrtos Act, f96f)***

NOT IF ICATION

No: b7 f - v3 nGILp Dared I 13 eg-202g

It is hereby notifted that vide High Court Order Dated 31.08.2023

Mn Vivek Shama
S/O Sh. Satpaul Sharma
R/O VPO Jakh, Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year fiom the date of

issuance of this notification, subjec't to the vedfication of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of hidher charac'ter

and anteoedents ftom ClD. His/her name has been entered under serial

No.lK-9262023 in the rollof Advocate maintained bythis Registry.

The rcnewaUextenslon of orovlslonal llcencdenrcllment must be

gouoht beforc the date of erpiry unl€s the absoluterfinal enrollment as an

Advocate ls ordercd there beforc.

By Order a^n

flo \>ra,,-87 tRctLP Mted9.oe. fiffiv1
Gopy for"warded to the: -
1. Principat Distictand SessionsJudge,Samba.
2. Secretary, Bar Counci! of lndia, New Delhig. Managei, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DistrictBarAssociation,Samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Sdnagar for uploading on

the offcialwebsite.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Sdnagar for information

and also keeping record of the same.
Mn Vivek Sharma, Advocate

......for information and necessary action.
I

*2*
tratlon)

"wy
2023

(Admlnlstraton)
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EIGE COI'RT OFJAJVIMU & KASHMIR AND LADAKH AT SRINAGAR
@rercijry powen of Bn' courcil under Sectior sg of the Advocrtg Act, l%r)

***

NOT IFICATION

N1 2D')L - 4 Dabd ll.as-mz

It is hereby notified that vide High Coud Order Dated 31.08.2023

Ms. Vandhna
D/O Blshan Dass
R/O Pla llange, Iftmble Donga, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subjec{ to the verificafion of his/her Provisional /LL.B

Degree Cefficate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

NaJK-927-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUextenslon of otovlslonal llcencerenrollment must be

souoht before the date of exolru unless the absolutelf,nal enrollment as an

Advocate ls ordered there before.

By Order 0{
a-,
Reg

J

SlralAdmlnistraton)tv ,14\IYo, L1>zBB- Q D"t"d!3 .@.202s

copy fonvarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Counci! of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Udhampur.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. tncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
ll[s. Vandhna' Advocate

......for information and necessary ac'tion.
\r^

-,
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EIGE COIJRT OF JAMMU & I(ASEMIR A}ID LADAKE AT SRINAGAR
@rerehlng porrers ofBor Cornclt uoder Secdoo 5t ofthe Advocrtes Act, lg6l)

***

NO TIFICATION

noz 2o77 ->tt nG[P Dated lLog-zozs

!t is hereby notified that vide High Court Order Dated 31.0E.2023

Mn VinayakJamba
S/O Ashwani Kumar
R/O House NoS, Dal Patian, Tehsil Peer Mitha, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year fiom the date of

issuance of this notmcation, subject to the verificalion of his/her Provisional /LL.B

Degree Certificate fiom concemed University and veriftcation of his/her character

and anteoedents from ClD. His/her name has been entered under serial

NalHZEUlLin the rollof Advocate maintained bythis Registry.

The FnewaUextenslon of provlslonal llcencerenrcllment must be

souoht before the dab of exolw unless the aboolublflnal enrcllment as an

Advocale ls ordercd thero beforc.

By Order t
inistration)

no: hz>19- 6l netP Datld $.oo.zozt %i$
Copy fonvarded to the: -
7. Principal Disfict and Sessions Judge, Jammu.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar br publlcation in the next issue of

Govemment Gazette.
4. President, J&K High Court BarAssociation Jammu.
5. CPC e-Courts, Hilh Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagarfor information

and also keeping record of the same.
Mr. Vinayak Jamba, Advocate

......for information and necessary action.

I
\tl

-,

7

o*?
mlnlstration)
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EIGH COI'RT OF JAMMU & I(ASHMIR AT{D LADAKH AT SRINAGAR
@rerclrirg powerr of Bor cooocil under sccdon 5t of tte Advocrtce Acq 196r)

rt**

NOTIFICATI ON

xoz b'l0- v) tRcrLp Dared: JLog-zoz

It is hereby notified that vide High Couft Order Dated 3i.0E.2023

Mr. Vinay Kumar
S/o AshokKumar
R/o Village Banota, Tehsil RS Pura, DistrictJammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notiftcation, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and veriftcation of his/her character

and antecedents ftom ClD. His/her name has been entered under serial

No.JK-929-2023 in the roll of Advocate maintained by this Regisfy.

The rpnewaUextenslon of orovlslonal llcencelenrcllment must be

souoht beforc the date of erolil unless the aboolutelftnal enrollment as an

Advocate ls ordered thers befiorc.

By Order
0i

-t is nistratlon)

b
lnistraffon)

No:

Copy forvarded to the: -
1. Principal Disfict and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhl
3. Managei Govemment Press, Sdnagar for publication in the next iseue of

Govemment Gazette.
4. President, J&K High Court BarAssociaton Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

h >\o. - oLnor -.p oaaa poe.nzs 4E{o

and also keeping record of the same.
Mr. Vinay Kumar, Advocate

......br information and necessary action.
7

!
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ENROLLMENT

Reglstrar
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EIGE COIJRT OF JAMMU & I(ASEMIR AI\D LADAKE AT SRINAGAR
@rerciclng porverr of Brr Council order Scction 5E of Oe Advoceter Act, 196l)

***

NOTIFICATI ON

xo:)fi1- D tRGrLp Dared: lLag-mz

!t is hereby notified that vide High Couil Order Dated 31.08.2023

Ms. Vasudha Sharma
D/O Ashok Kumar Sharma
R/O Jansal, Tehsil Majalta, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notiftcation, subject to the verification of his/her Provisional/LL.B

Degree Certiftcate from concemed University and verification of his/her character

and antecedents from ClD. His/her name has been entered under serial

NalMlLZUlLin the roll of Advocate maintained by this Registry.

The renewaUextension of orovlslonal llcence/enrcllment must be

souoht befors the date of exphv unless the absoluterfinal enrollment ag an

Advocate ls orderpd there beforc.

By Order

r (Adminlstration)RW
oawll.og.zozs i ffi

tt,

IUo.' ,- /F
copy forvarded to tlre: -
1'. Principal Distict and Sessions Judge, Udhampur.
2. Secretiary, Bar Councilof lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Udhampur
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammr.r/Srinagar br inbrmaton

and also keeping record of the same.
Ms. Vasudhe Sharma, Advocate

......for information and necessary ac{ion.

o*3

\,v

7

minlstration)
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EIGE COI'RT OF JAMMU & I(ASEMIR AI\ID LN)AI(E AT SRINAGAR
@rerclsirg powen of Bor council under sesdon st of oe Advocrtes Acq 196l)

***

NOTIFI c ATION

*&I!-dS*G/l-P Dated: _.,|}OS-zOze

It is hereby notifted that vide High Court Order Dated 9i.08.2023

Mn Waseem Akram
S/0 Mohammad Akram Bhat
R/O Gariend l(hured, Gousie Colony, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar council provisionally fur a period of one year from the date of

issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B

Degree Certificate ftom concemed University and veriftcaUon of his/her character

and anteoedents ftom ClD. His/her name has been entered under serial

No.JK-931-2023 in the roll of Advocate maintained by this Regisfy.

The FnewaUextenslon of orovlslonal licencc/enrcllment must be

souoht beforc the date of exolrv unless the absolubmnal enrcllment as an

Advocale ls ordercd therc beforc.

By Order 0{
I

.1,

/,
Reqistrar

ro:W P Dated l\oe.zozg */
(Adminlstraton)N

copy forvarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar 6r publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Sdnagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Waseem Akram, Advocate

......for information and necessary ac'tion.
tM2--

m lnistratlori)
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HIGE COTIRT OF JAIVIMU & I(ASEMIR AITD LADAI(E AT SRINAGAR
@rercung porvcrs of Ber coundl under scsdoo st of the Advoceres Acg 196l)

***

NOTIFICATI ON

xo.J99ltrzrgRGrlp Dared z li-lr'-mn

It is hereby nofffied that vide High Court Order Dated 31.08.2023

Ms. Yasina Begum
D/O Gulam Mehdi
R/O Thasgam Thwina, Tehsi! Sankoo, District l&rgrl

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notification, subjec't to the verification of his/her Provisional /LL.B

Degree Certificate fiom concemed University and vertftcation of hidher character

and antecedents from ClD. His/her name has been entered under serial

NaJK-932-2023\n the rollof Advocate maintained bythis Registry.

The tonewaUextenslon of orovislona! llcencerenrollment must be

souoht before the date of exolrv unless the aboolutelflnal enrollment as an

Advocate ls ordercd therc beforc.

By Order t
(Admlnlstration)

I

ll

IUo Q'6t7- *-,*un,
*offz

oatea l,..og.zozs

copy forwarded to the: -
1. Principal Disffict and Sessions Judge, Kargil.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publicaffon in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Kargil.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

1

7
and also keeping record of the same.
Ms. Yasina Bcgum, Advocate

......for inbrmation and necessary action.
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HIGE COURT OFJAMMU & IGSHMIRAI\D LADAKH AT SRINAGAR
@rerching powe.s of Bar council uder sccdon 5E of the Advocatcs Act, 196l)

***

NOTIF tc ATION

xorl 884@nGrLp Dared : jj=te-zozt

It is hereby noffied that vide High Court Order Dated gi.O8.2O2g

Mn YavarRamzan
S/O Mohd Ramzan Rrther
R/O Mohripora Akingam, Tehsil, Kokernag, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this notiftcation, subject to the vertftdtion of his/her Provisiona! /LL.B

Degree Cefficate from concerned University and verification of his/her character

and antecedents trom GlD. His/her name has been entered under serial

No.fK-933-2023 in the roll of Advocate maintained by this Registry.

The rpnewaUextenslon of orovlslonal llcencerenrcllment must be

souoht befora the date of exoirv unless the absoluterflnal enrcllment as an

Advocate ls ordercd ther€ befor€. 
t

By Order

-t mlnistraton)

no:3 ? Zil - A&.n rP lreted o(,og.

copy forruarded to the: -
1. Pfincipal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of lndia, New Delhi
3. Managei Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation,Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offcialwebsite.
6. lnc{rarge Chief Librarian, High Court Wng Jammu/Srinagar for informaton

and also keeping record of the same.
Mr. Yavar Ramzan, Advocate

......for information and necessary action.
7
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EIGE COI]RT OF JAIVTMU & I(ASEMIR AI\D LN)AKE AT SRINAGAR
@rercldng porven of Ber councll rnder sceton st of the Advocetea AGt, 196l)***

NOTIF!C ATION

ro:)GBS Dated: $oe-ZOza

It is hereby nofified that vide High Court Order Dabd gl.Og.2o2g

Mr. Yawer Elahi Sofi
S/O Showkat Ahmad Sofi
R/O Model Town -A, Tehsil Soporrc, District Baramulla

has been admltted and enrolled as an Advocate on the rofls of Jammu and

Kashmir Bar council provisionally for a period of one year from the date of
issuance of this notification, subject to the veriftcation of his/her Provisional /LL.B

Degree Certificate from conoemed University and verification of his/her character

and anteoedents fiom ClD. His/her name has been entered under sedal

NaJK-9i1-2023 in the roll of Advocate maintained by this Registry.

The renewaUextenslon of orcvlsional llcence/enrollment must be

souoht before the date of exoln unless the absolutelflnal enrcllment as an

Advocate ls ordetod therp before.

By Order
I

*

r,ro; q>BBI-B1 noae Da*,r1.*.;W' Wration)
Gopy forvarded to the: -
1. Principa! District and Sessions Judge, Baramulla.
2. Secretrary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publlcation in the next issue of

Govemment Gazette.
4. President,District BarAssociaffon,Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Sdnagar for uploading on

the offcialwebsite.
6. lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mr. Yawer Elshi Sofi, Advocate

......for inbrmation and necessary action.
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EIGE COIJRT OF JAIVIMU & I(ASEMIR AND LN)AKE AT SRINAGAR
@rercising powcrr of Ber Council under Socdon 5t of the Adyocrtqr Act, l96f )***

NOTIFICATION

MSGTLp Dabd: .jl].oe-2023

It is hereby notified that vide High Court Order Dated 31.08.2029

Ms. Zarina Banoo
D/O Mohd Raza
R/O Pushkumthrumsa Near Middle School Thrumsa, Tehsil & District lGrgil

has been admitted and enrolled as an Advocate on the rolts of Jammu and

Kashmir Bar council provisionally for a period of one year ftom the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and veriftcation of hiVher character

and anteoedents from ClD. His/her name has been entered under serial

No.JK-935-2023 in the roll of Advocate maintained by this Registry.

The rcnewaUexlenslon of orcvislonal llcencelenrollment must be

souqht beforp the date of exdry unlesg the absoluterfinal enrollment as an

Advocate ls ordered therc befiore.

By Order a**
r (Admlnlstration)

Itlo @ Da.r,al\.oe.zozg ffi
Copy forwarded to the: -
1. Principal Distict and Sessions Judge, Kargil.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President, DistrictBarAssociation, Kargi!.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. lncharge Chief Ubrarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Zarina Banoo, Advocate

PROVISIONAL
ENROLLMENT

......for information and necessary action.
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HIGE COIJRT OFJAIVIMU & IGSHMIR AND LAI)AI(E AT SRINAGAR
@rercidng powcrr of Bar councll onder sccdon 5t of tte Advocetec Acq 196l)

***

NOTIFI c ATION

*Nr*GrLp Dared : jloe-zozs

!t is hereby notified that vide High Court Order Dated 3i.0g.2023

Mr. Zahid Bashir Bhat
S/O Bashir Ahmad Bhat
R/O Yangoora, Shalapora, Tehsil Lor, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionalty for a period of one year ftom the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate ftom concemed University and verification of his/her character

and antecedents ftom ClD. His/her name has been entered under sedal

No.JK-9362023 in the rollof Advocate maintained bythis Regisfy.

The tpnewaUextenslon of orovlslonal llcence/enrcllment must be

souqht befiop the date of exolry unless the abooluterfinal enrcllment as an

Advocate ls ordet€d ttero beforc.

By Order r
lstra ministraton)

i

ror@P aabdl3.os.zo2s

Copy fonvarded to the: -
1. Principal Disfict and Sessions Judge, Ganderbal.
2. Secretary, Bar Councilof lndia, New Delhi
3. Manager, Govemment Press, Srinagar fur publication in the next issue of

Govemment Gazette.
4. President, DistlictBarAssociation, Ganderba!
5. CPC e-Courts, High Court of J&K and ladakh, Srinagar fur uploading on

the offcialwebsite.
6. lncharge Chief Librarian, Hlgh Court Wng Jammu/Srinagar for informaffon

and also keeping record of the same.
Mr. Zahid Bashir BhaT Advocate

......for information and necessary action.

bP--.
is ministratlon)
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EIGE COURT OF JA]VIMU & KASHMIR AI\D LADAKE AT SRINAGAR
@reltising powers of Brr Council under Sector 5t of the Advocet s Act, l96f)

rt**

NOTIFI CATION
).ot3"(

13 oe-zozgNo:
)+3

,RGTLP Dated:

!t is hereby notifted that vide High Court Order Dated 31.0E.2023

Mn Zakki Ahmed Manhas
S/O Maroof Ahmed Manhas
R/O Samote, Tehsil Surankote, District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally br a pedod of one year from the date of

issuance of this notilicaton, subject to the vedfication of his/her Provisional /LL.B

Degree Certiftcate from concemed University and verification of his/her character

and antecedents fiom ClD. Has/her name has been entered under serial

No.JK-937-2023 in the rol! of Advocate maintained by this Regisry.

The rpnewallextenslon of orovlslonal llcence/enrcllment must be

souoht beforc the dab of exolrv unless the abooluteffinal enrollment as an

Advocate is orderpd thetg befiore.

By Order

mlnistration)

No IRGILP oef.ed l)oe.zozt

-l

Gopy fonvarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhl
3. Managei, Govemment Press, Srinagar for publication in the next issue of

Govemment Gazette.
4. President,DistrictBarAssociaffon, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officialwebsite.
6. tncfrarge Chief Libradan, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Zakki Ahmed Manhas, Advocate

......br information and necessary acdon.
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7

*'€2r (Admlnistratloh)



7

261

EIGE COIJRT OF JAMMU & IGSHMIR AND LADAI(E AT SRINAGAR
@rerclsirg porven olBrr Councll uder Section 5E of tbe Advocrtee Act, 196l)

***

N TIFIC TION

ro')gt94{tsGn-p Dared: Jloo.zozs

It is hereby noffied that vide High Court Order Dated g1.0il.m2g

Mn Zohid Gut
S/O Ghulam Mohammad Dar
R/O Water Eail, Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year ftom the date of

issuance of this noffication, subject to the vedftcation of his/her Provisional /LL.B

Degree Certiftcate ftom concemed University and verification of his/her character

and antecedents from ClD. Has/her name has been entered under sedal

No..IK-939-2023\n the rol! of Advocate maintained by this Registry.

The rpnewaUextenslon of orovislonal llcence/enrollment must be

souoht befiote the date of exolry unlese the abeolutelflnal enrcllment as an

Advocate ls ordercd therp befiorp.

By Order

(Adminlstration)

t

F
-lRqg[strgr

ror@P Datedl)og.zozs 
lV %

1

2
3

4
5

6

7

Gopy forvarded to the: -
Principat Distric-t and Sessions Judge, Budgam.
Secretary, Bar Council of lndia, New Delhi
Managei Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, Distict Bar Association, Budgam.
cPc e-cour$, High court of J&K and Ladakh, sfinagar 6r uploading on

the officialwebsite.
lncharge Chief Librarian, High Court Wng Jammu/Srinagar for information

and also keeping record of the same.
Mn Zahid Gul' Advocate

......for information and necessary actio
*
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